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REPORT DATED 23.11.2024 OF THE ENVIRONMENTAL ENGINEER, TGPCB,
REGIONAL OFFICE, RAMAGUNDAM (RESPONDENT NO.4) IN O.A NO.46 OF
2022 FILED BY SRI PERALA SHEKAR RAO.

It is to submit that, Sri Perala Shekar Rao, R/o. H.No.104, 11-14-262, Manjeer
Heights-Il, Chitra Layout, L.B.Nagar, Hyderabad, Telangana filed 0.A.No.46 of 2022
in the Hon'ble National Green Tribunal (NGT), Southern Zone, Chennai against
Colour Granite/Stone & Metal Mining, Stone polishing and Stone crushing activities

by private respondents in erstwhile Karimnagar District.

The Hon'ble NGT, Southern Zone, Chennai vide order dated 25.09.2024, listed the
matter for final hearing on 02.12.2024.

In this regard, the details of the respondent Granite mining units (27) and status
is submitted as follows:

> It is submitted that the respondent 27 no.s of Colour Granite mining units are
located in the following Districts:
e Karimnagar District — 22 nos.
e Peddapalli District — 4 nos and

e Jagtial District — 1 no.

» The 27 Respondent Colour Granite units have obtained Environmental
Clearances (EC) from State Level Environment Impact Assessment Authority
(SEIAA) and all the 27 units have valid EC. (ANNEX URE -I)

> Further all the 27 Respondent units have obtained Consent for Establishment
(CFE) from the Board. Presently, out of the 27 Colour Granite mining units, 21
units have valid Consent for Operation (CFO) of the Board. . ~=. -~ - -

» The CFO validity of the remaining 6 units has been expired and these units has
not been in operation for the last 6 years, the Board issued Closure Order to One
unit and notices to Five (5) units and actually these Five (5) units were closed by
the unit holders on their own which is also confirmed by the Mines & Geology

department.

> The Board officials inspected all the 27 Respondent units on 12.11 .2024 and the

following is submitted:

e The process of mining of granite involves the following: The Granite block
is marked and removal of Granite block from the quarry is carried out by
semi-mechanized opencast method. The mined blocks are loaded into the
trucks using cranes / excavators and transported to processing units.

e |t was observed that the respondent units are carrying out semi-mechanized
open cast mining. The granite mining units are carrying out wet drilling &
wire saw cutting operations and using hydraulic drill machines fitted with
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dust collectors for control of dust emissions. The units are using non
explosive chemical cracking powder for separation of individual blocks from
mother rock and to control dust emissions and reduce vibration.

No blasting operations were observed. The granite mining units
representatives have informed that no blasting operations are being
conducted.

The respondent granite mining has provided dedicated water tankers for
carrying out water sprinkling on the haul roads and other service roads to
suppress the fugitive dust emissions.

The respondent granite mining units are collecting the solid waste i.e.
overburden (top soil and rock waste) properly and dumping it within the
quarry lease area premises.

The details of the individual granite units are submitted as below:

1. M/s.

Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.452,

Nagulamalyala (V), Kothapalli (M), Karimnagar District.

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.452,
Nagulamalyala (V), Kothapalli (M), Karimnagar District is engaged in mining
of colour granite.

The granite unit has obtained Environment Clearance (EC) from State
Level Environment Impact Assessment Authority (SEIAA), Andhra Pradesh
vide orders dated 29.11.2012 for Mining of Colour Granite - 942 Cum/Year.
The E.C order is valid for a period of 16 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
16 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 29.01.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 03.12.2014 &
21.12.2016.

Presently, the unit has CFO (renewal) of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.

The Board officials inspected the unit on 12.11 2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that their unit has not been in operation for the last 3 years
due to market problems.
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Nearest human habitation i.e., Baopet village is existing at a distance of
about 630 meters in South-East direction and Nagulamalyala village is
existing at a distance of about 640 meters in North-West direction from the

colour granite unit.

Sandiya International Granites, (1.0 Ha. Colour Granite Mine),

Sy.No.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District.

M/s. Sandiya International Granites, (1.0 Ha. Colour Granite Mine),
Sy.No.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District is
engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 25.10.2013 for Mining of Colour Granite - 1812 m3/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

36 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 16.09.2016 and obtained Consent for Operation (CFO)
from the Board vide orders dated 01.04.2017.

Further, the unit has obtained CFO (renewal) from the Board vide orders
dated 22.10.2022 and which is valid upto 31.01.2026.

The Board officials inspected the colour granite unit on 12.11.2024, and

during the inspection the granite unit was in operation.

Nearest human habitation i.e., Nagulamalyala village is existing at a

distance of about 830 meters in East direction from the colour granite unit.

3. M/s. Manoj Granites (Earlier M/s. Swetha Guptha) (2.674 Ha. of Colour
Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar
District.

M/s. Manoj Granites (Earlier M/s. Swetha Guptha) (2.674 Ha. of Colour
Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar

District is engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 08.03.2013 for Mining of Colour Granite-2275 Cuml/year. The
E.C order is valid for a period of 20 years OR the expiry date of Mine lease
period, whichever is earlier. It was reported that the life of the Mine is 56
years. The Mine was transferred from M/s. Swetha Guptha Granites to M/s.

Manoj Granites vide EC orders dated 26.04.2018.

4
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The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 27.10.2014 and obtained Consent for Operation (CFO)
from the Board vide orders dated 07.01.2015. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 17.02.2017.

Presently, the unit has CFO (renewal) of the Board vide orders dated
19.01.2021 and which is valid upto 31.12.2024.

The Board officials inspected the colour granite unit on 12.11.2024, and
during the inspection the unit was in operation.

Nearest human habitation i.e., Gattubuthkur village is existing at a distance
of about 300 meters in North-East & North-West directions from the colour

granite unit.

4. M/s. Sandiya International Granites, (1.953 Ha. Colour Granite Mine),
Sy.No.325, 326 & 327, Asifnagar (V), Kothapalli (M), Karimnagar District.

M/s. Sandiya International Granites, (1.953 Ha. Colour Granite Mine),
Sy.No.325, 326 & 327, Asifnagar (V), Kothapalli (M), Karimnagar District

and is a colour granite mining unit.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 26.02.2013 for Mining of Colour Granite - 1715 Cumlyear.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
74 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 09.07.2013 and obtained Consent for Operation (CFQO)
from the Board vide orders dated 02.09.2013.

Further, the unit has obtained CFO renewal from the Board vide orders
dated 19.03.2015 and which was expired on 31.03.2017.

The Board has issued Closure orders to the unit vide orders dated
03.10.2017. The granite unit is not in operation after the issue of closure

order.
The Board officials inspected the colour granite unit on 12.11.2024.

Nearest human habitation i.e., Odyaram village is existing at a distance of

about 400 meters from the colour granite unit in West direction.
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5. M/s. Swetha Granites, (0.2 Ha. Colour Granite Mine), Sy.No.168, Odyaram

(V), Gangadhara (M), Karimnagar District.

6. M/s.

M/s. Swetha Granites, (0.2 Ha. Colour Granite Mine), Sy.No.168, Odyaram
(V), Gangadhara (M), Karimnagar District is engaged in mining of colour
granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite-851 Cum/year. The
E.C order is valid for a period of 20 years OR the expiry date of Mine lease
period, whichever is earlier. It was reported that the life of the Mine is 46
years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 03.12.2014. Subsequently, the unit has
obtained CFO renewal from the vide orders dated 21.12.2016.

Presently, the unit has CFO (renewal) of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.

The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite

unit informed that the granite mining operations have been temporarily

stopped because of market issues.

Nearest human habitation i.e., Baopet village is existing at a distance of
about 600 meters from the colour granite unit in North-East direction.

Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.168,

Odyaram (V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.168,
Odyaram (V), Gangadhara (M), Karimnagar District is engaged in mining of
colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite-2064 Cum/year. The
E.C order is valid for a period of 20 years OR the expiry date of Mine lease
period, whichever is earlier. It was reported that the life of the Mine is

22 years.
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The granite unit has obtained Consent for Establishment (CFE) from the
Board vide orders dated 28.01.2013 and obtained Consent for Operation
(CFO) from the Board vide orders dated 29.01.2013. Subsequently, the unit
has obtained CFO renewals from the Board vide orders dated 03.12.2014
& 21.12.2016.

Presently, the unit has CFO renewal of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.

The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.

Nearest human habitation i.e., Baopet village is existing at a distance of
about 1.3 KM on North-East direction and Odyaram village is existing at
distance of about 1.3 KM in North-West direction from the colour granite

unit.

7. M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram
(V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram
(V), Gangadhara (M), Karimnagar District is engaged in mining of colour

granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite - 3,255 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

33 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 29.01.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 03.12.2014 &
21.12.2016.

Presntly, the unit has CFO (renewal) of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.

The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.



8. M/s.

@

Nearest human habitation i.e., Odyaram village is existing at a distance of
about 500 meters from the colour granite unit in North-West direction.

Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.178,

Odyaram (V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.178,
Odyaram (V), Gangadhara (M), Karimnagar District is engaged in mining of
colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite-1295 Cum/year. The
E.C order is valid for a period of 20 years OR the expiry date of Mine lease
period, whichever is earlier. It was reported that the life of the Mine is 25

years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 03.12.2014. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 21.12.2016.

Further, the unit has obtained CFO renewal from the Board vide orders
dated 01.02.2022 and which is valid upto 31.12.2026.

The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.

Nearest human habitation i.e., Odyaram village is existing at a distance of

about 1.2 KM from the colour granite unit in North-West direction.

9. M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.162 & 165,
Odyaram (V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.162 & 165,
Odyaram (V), Gangadhara (M), Karimnagar District is a colour granite
mine.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite-1506.72 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

93 years.
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e The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 21.08.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 02.12.2014 &
27.04.2017.

e Presently, the unit has CFO (renewal) of the Board vide orders dated
13.06.2022 and which is valid upto 31.05.2027.

» The Board officials inspected the colour granite unit on 12.11.2024, and
during the inspection the unit was not in operation. The representative of
the granite unit informed that their unit became sick and has not been in

operation for the last 3 years.

* Nearest human habitation i.e., Odyaram village is existing at a distance of
about 1.3 Km from the colour granite unit in North-West direction.

10.M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.610 Ha. Colour
Granite Mine), Sy.No.1174, Gattubuthkur (V), Gangadhara (M), Karimnagar
District.

e M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.610 Ha.
Colour Granite Mine), Sy.No.1174, Gattubuthkur (V), Gangadhara (M),

Karimnagar District is engaged in mining of colour granite.

e The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 26.02.2013 for Mining of Colour Granite - 2,180 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

62 years.

e The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 16.12.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 28.12.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 03.12.2014 &
08.05.2017.

e Presently, the unit has CFO (renewal) of the Board vide orders dated
09.05.2022 and which is valid upto 31.03.2027.

e The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.



11.M/s.

Nearest human habitation i.e., Gattubuthkur village is existing at a distance

of about 480 meters from the colour granite unit in North-East direction.

Swetha Granites, (1.350 Ha. Colour Granite Mine), Sy.No.278,

Asifnagar (V), Kothapalli (M), Karimnagar District.

M/s. Swetha Granites, (1.350 Ha. Colour Granite Mine), Sy.No.278,
Asifnagar (V), Kothapalli (M), Karimnagar District is engaged in mining of
colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite - 2314 Cumlyear.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

56 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 19.03.2015. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 27.02.2016 &
12./11.2018:

Presently, the unit has CFO (renewal) of the Board vide orders dated
20.02.2024 and which is valid upto 31.12.2028.
The Board officials inspected the colour granite unit on 12.11.2024, and

during the inspection the unit was in operation.

Nearest human habitation of i.e., Baopet village is existing at a distance of
about 730 meters from the colour granite unit in North-West direction.

12.M/s. Swetha Granites, (1.44 Ha. Colour Granite Mine), Sy.No.94/A, Odyaram

(V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (1.44 Ha. Colour Granite Mine), Sy.No.94/A,
Odyaram (V), Gangadhara (M), Karimnagar District is a colour granite
mine.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Telangana vide orders
dated 03.07.2015 and obtained extension EC from (SEIAA), Telangana
vide orders dated 01.04.2021 for Mining of Colour Granite -
10,800 m*/annum. The extension E.C order is valid for a period of 30 years
from EC order date 03.07.2015 OR the expiry date of Mine lease period,

whichever is earlier. It was reported that the life of the Mine is 5 years.
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The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 15.10.2015 obtained Consent for Operation (CFO) from
the Board vide orders dated 10.11.2016.

Further, the unit has obtained CFO renewal from the Board vide orders
dated 05.02.2022 and which is valid upto 30.09.2026.

The Board officials inspected thé colour granite unit on 12.11.2024, and it
was observed that the unit has not been in operation. The representative of
the granite unit informed that their unit became sick and has not been in

operation for the last 3 years.

Nearest human habitation i.e., Nagulamalyala village is existing at a
distance of about 800 meters from the colour granite unit in North-East

direction.

13.M/s. Swetha Granites, (4.2 Ha. Colour Granite Mine), Sy.No.104, Baddipally
(V), Kothapalli (M), Karimnagar District.

M/s. Swetha Granites, (4.2 Ha. Colour Granite Mine), Sy.No.104,
Baddipally (V), Kothapalli (M), Karimnagar District is a colour granite mine.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite - 3,644 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
284 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 obtained Consent for Operation (CFO) from
the Board vide orders dated 19.03.2015. Subsequently, the unit has
obtained CFO renewal from the Board vide orders dated 29.02.2016.

Further, the unit has obtained CFO (renewal) of the Board vide orders
dated 12.11.2018 and which was expired on 31.12.2023.

The Board officials inspected the colour granite unit on 12.11.2024, and it

was observed that no granite mining operations have been started.

The Mines & Geology department has determined the quarry lease vide
Proceeding No.1738540/R1-3/2022, dated.18.06.2024.

Nearest human habitation i.e., Baddipally village is existing at a distance of

about 380 meters from the colour granite unit in North-East direction.
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Sandiya International Granites, (2.0 Ha. Colour Granite Mine),

Sy.No0.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District.

15.M/s.

M/s. Sandiya International Granites, (2.0 Ha. Colour Granite Mine),
Sy.No.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District is
engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 08.05.2013 for Mining of Colour Granite - 2,438 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
213 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 25.09.2013 obtained Consent for Operation (CFO) from
the Board vide orders dated 08.10.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 16.09.2016 &
24.03.2017.

Presently, the unit has CFO (renewal) of the Board vide orders dated
23.11.2021 and which is valid upto 31.07.2026.

The Board officials inspected the colour granite unit on 12.11.2024, and

during the inspection the unit was in operation.

Nearest human habitation i.e., Nagulamalyala village is existing at a
distance of about 720 meters from the colour granite unit in East direction.

Sandiya International Granites, (5.30 Ha. Colour Granite Mine),

Sy.No0.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District.

M/s. Sandiya International Granites, (5.30 Ha. Colour Granite Mine),
Sy.No.596, Nagulamalyala (V), Kothapalli (M), Karimnagar District is
engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 10.06.2013 for Mining of Colour Granite - 1933 m®*/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

821 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 24.09.2013 obtained Consent for Operation (CFO) from
the Board vide orders dated 08.10.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 14.09.2016.
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Presently, the unit has CFO (renewal) of the Board vide orders dated
23.11.2021 and which is valid upto 31.07.2026.

The Board officials inspected the colour granite unit on 12.11.2024, and

during the inspection the unit was in operation.

Nearest human habitation of Nagulamalyala village is existing at a distance
of about 800 meters from the colour granite unit in East direction.

16.M/s. Sandiya International Granites, (2.570 Ha. Colour Granite Mine),

Sy.No.596, Nagulamalyal (V), Kothapalli (M), Karimnagar District.

M/s. Sandiya International Granites, (2.570 Ha. Colour Granite Mine),
Sy.No.596, Nagulamalyal (V), Kothapalli (M), Karimnagar District is

engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 08.03.2013 for Mining of Colour Granite - 2038 Cuml/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
128.72 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 13.05.2013 obtained Consent for Operation (CFO) from
the Board vide orders dated 02.07.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 19.03.2015 &
19.01.2019.

Presently, the unit has CFO (renewal) of the Board vide orders dated
04.03.2024 and which is valid upto 31.12.2028.

The Board officials inspected the colour granite unit on 12.11.2024, and

during the inspection the unit was in operation.

Nearest human habitation i.e., Nagulamalyala village is existing at a
distance of about 800 meters from the colour granite unit in East direction.

17.M/s. Swetha Granites, (9.267 Ha. Colour Granite Mine), Sy.No.169, 170, 177,
178 & 179, Odyaram (V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (9.267 Ha. Colour Granite Mine), Sy.No.169, 170,
177, 178 & 179, Odyaram (V), Gangadhara (M), Karimnagar District is

engaged in mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 03.10.2013 for Mining of Colour Granite - 13577.40
m*Annum. The E.C order is valid for a period of 20 years OR the expiry
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date of Mine lease period, whichever is earlier. It was reported that the life

of the Mine is 54 years.

e The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 30.11.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 31.12.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 23.01.2015 &
19122017

e Presently, the unit has CFO (renewal) of the Board vide orders dated
06.01.2023 and which is valid upto 31.03.2025.

e The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.

o Nearest human habitation i.e., Valasanenipalli village is existing at a

distance of about 1 KM from the colour granite unit in South-East direction.

18.M/s. Swetha Granites, (3.80 Ha. Mining of Colour Granite), Sy.No.451, 452,
453, 454,463, 464, 465 & 466, Nagulamalyala (V), Kothapalli (M), Karimnagar

District.

e M/s. Swetha Granites, (3.80 Ha. Mining of Colour Granite), Sy.No.451, 452,
453, 454,463, 464, 465 & 466, Nagulamalyala (V), Kothapalli (M),

Karimnagar District is engaged in mining of colour granite.

e The unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 10.07.2013 for Mining of Colour Granite - 9888 m>/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
55 years.

e The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 25.09.2013 obtained Consent for Operation (CFO) from
the Board vide orders dated 02.12.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 23.01.2015 &
11.12.2017.

e Presently, the unit has CFO (renewal) of the Board vide orders dated
06.01.2023 and which is valid upto 31.03.2025.

e The Board officials inspected the unit on 12.11.2024, and during the

inspection the unit was not in operation. The representative of the granite
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unit informed that their unit has not been in operation for the last 3 years
due to market problems.
Nearest human habitation i.e., Nagulamalyala village is existing at a

distance of about 470 meters from the colour granite unit in North-West

direction.

19.M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (4.65 Ha. Colour
Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar
District.

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (4.65 Ha.
Colour Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M),

Karimnagar District is engaged in mining of colour granite.

The wunit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 26.02.2013 for Mining of Colour Granite - 3855.84 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

68 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 25.06.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 21.12.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 09.12.2014 &
27.04.2017.

Presently, the unit has CFO (renewal) of the Board vide orders dated
13.06.2022 and which is valid upto 30.04.2027.
The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily
stopped because of market issues. |

Nearest human habitation i.e., Gattubuthkur village is existing at a distance

of about 520 meters from the colour granite unit in North-East direction.

20.M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.30 Ha. Colour
Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar

District.

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.30 Ha.
Colour Granite Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M),

Karimnagar District is engaged in mining of colour granite.
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21.M/s.

@,

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 26.02.2013 for Mining of Colour Granite - 2422.80 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

32 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 16.12.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 28.12.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 09.12.2014 &
27.04.2017.

Presently, the unit has CFO (renewal) of the Board vide orders dated
10.05.2022 and which is valid upto 30.04.2027.

' The Board officials inspected the unit on 12.11.2024, and during the

inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.

Nearest human habitation i.e., Gattubuthkur village is existing at a distance

of about 510 meters from the colour granite unit in North-East direction.

Swetha Granites, (0.967 Ha. Colour Granite Mine), Sy.No.168,

Odyaram (V), Gangadhara (M), Karimnagar District.

M/s. Swetha Granites, (0.967 Ha. Colour Granite Mine), Sy.No.168,
Odyaram (V), Gangadhara (M), Karimnagar District is engaged in mining of
colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite - 2334.72 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
12 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 03.12.2014. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 21.12.2016.

Presently, the unit has CFO (renewal) of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.
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22.M/s.

@
The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite

unit informed that the granite mining operations have been temporarily

stopped because of market issues.

Nearest human habitation i.e., Odyaram village is existing at a distance of
about 1.2 KM in North-West direction and Baopet village is existing at a
distance of about 1.2 KM in North-East direction from the colour granite

unit.

Aravind Granites, (2.0 Ha. Colour Granite Mine), Sy.No.178,

Edulagattepally (V), Manakondur (M), Karimnagar District.

M/s. Aravind Granites, (2.0 Ha. Colour Granite Mine), Sy.No.178,
Edulagattepally (V), Manakondur (M), Karimnagar District is engaged in

mining of colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 03.10.2013 for Mining of Colour Granite - 9360 m®/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

49 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 07.02.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 16.04.2013. Subsequently, the unit has
obtained CFO renewals from the Board vide orders dated 27.11.2014 &
21.04.2017.

Presently, the unit has CFO (renewal) of the Board vide orders dated
06.02.2020 and which is valid upto 31.12.2024.

The Board officials inspected the colour granite unit on 12.11.2024 and
during the inspection the unit was not in operation. The representative of
the granite unit informed that the granite mining operations have been
temporarily stopped because of market issues.

Nearest human habitation i.e., Edulagattepally village is existing at
a distance of about 700 meters from the colour granite unit in South-East

direction.
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23.M/s. Sandiya International Granites, (Mine-l-2.0 Ha. Mining of Colour
Granite), Sy.No.500, Odela (V&M), Peddapalli District.

M/s. Sandiya International Granites, (Mine-I-2.0 Ha. Mining of Colour
Granite), Sy.No.500, Odela (V&M), Peddapalli District and is a colour
granite mining unit.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 25.10.2013 for Mining of Colour Granite - 3465 m*/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
125 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 16.09.2016 and obtained Consent for Operation (CFO)
from the Board vide orders dated 01.04.2017 and which was expired on

31.01.2022.
The Board officials inspected the colour granite unit on 12.11.2024. The

unit has not been in operation for the last 6 years.

The Board has issued a notice to the unit on 26.09.2022, directing the unit

not to operate the granite mine without obtaining valid CFO of the Board.

The Mines & Geology department has determined the quarry lease vide
Proceeding No.9656/R1-3/2017, dated.03.03.2018.

Nearest human habitation i.e., Odela village is existing at a distance of

about 1 KM from the colour granite unit in North-West direction.

24.M/s. Sandiya International Granites, (1.58 Ha. Mining of Colour Granite),
Sy.No.500, Odela (V&M), Peddapalli District.

M/s. Sandiya International Granites, (1.58 Ha. Mining of Colour Granite),
Sy.No0.500, Odela (V&M), Peddapalli District and is a colour granite mining
unit.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 25.10.2013 for Mining of Colour Granite - 3223 m>/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is

87 years.
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25.M/s.

(9
The unit has obtained Consen:r Establishment (CFE) from the Board
vide orders dated 16.09.2016 and obtained Consent for Operation (CFO)
from the Board vide orders dated 24.03.2017 and which was expired on
31.01.2022.
The Board officials inspected the colour granite unit on 12.11.2024. The
unit has not been in operation for the last 6 years.
The Board has issued a notice to the unit on 26.09.2022, directing the unit
not to operate the granite mine without obtaining valid CFO of the Board.

The Mines & Geology department has determined the quarry lease vide
Proceeding No.9659/R1-3/2017, dated.03.03.2018.

Nearest human habitation i.e., Odela village is existing at a distance of
about 1.2 KM from the colour granite unit in North-West direction.

Sandiya International Granites, (3.80 Ha. Colour Granite Mine),

Sy.No.500, Odela (V&M), Peddapalli District.

M/s. Sandiya International Granites, (3.80 Ha. Colour Granite Mine),
Sy.No.500, Odela (V&M), Peddapalli District and is a colour granite mining
unit.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 26.02.2013 for Mining of Colour Granite - 2028 Cuml/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
481.63 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 29.10.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 12.11.2013.

Further, the unit has obtained CFO renewal from the Board vide orders
dated 14.09.2016 and which was expired on 31.07.2021.

The Board officials inspected the colour granite unit on 12.11.2024. The

unit has not been in operation for the last 6 years.

The Board has issued a notice to the unit on 26.09.2022, directing the unit
not to operate the granite mine without obtaining valid CFO of the Board.

The Mines & Geology department has determined the quarry lease vide
Proceeding No0.9658/R1-3/2017, dated.03.03.2018.

Nearest human habitation i.e., Odela village is existing at a distance of
about 1 KM from the colour granite unit in North-West direction.
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26.M/s. Sandiya International Granites, (Mine-lI-2.0 Ha. Mining of Colour
Granite), Sy.No.500, Odela (V&M), Peddapalli District.

27.M/s.

M/s. Sandiya International Granites, (Mine-1I-2.0 Ha. Mining of Colour
Granite), Sy.No.500, Odela (V&M), Peddapalli District is a colour granite
mining unit.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 25.10.2013 for Mining of Colour Granite - 1550 m°/Annum.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
217 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 16.09.2016 and obtained Consent for Operation (CFO)
from the Board vide orders dated 01.04.2017 and which was expired on
31.01.2022.

The Board officials inspected the colour granite unit on 12.11.2024. The
unit has not been in operation for the last 6 years.

The Board has issued a notice to the unit on 26.09.2022, directing the unit

not to operate the granite mine without obtaining valid CFO of the Board.

The Mines & Geology department has determined the quarry lease vide
Proceeding No.9657/R1-3/2017, dated.03.03.2018.

Nearest human habitation i.e., Odela village is existing at a distance of

about 980 meters from the colour granite unit in North-West direction.

Swetha Granites, (20.0 Ha. Colour Granite Mine), Sy.No.64&65,

B.B. Rajpalli (V), Gollapalli (M), Jagtial District.

M/s. Swetha Granites, (20.0 Ha. Colour Granite Mine), Sy.No.64&65,
B.B. Rajpalli (V), Gollapalli (M), Jagtial District is engaged in mining of
colour granite.

The granite unit has obtained Environment Clearance from State Level
Environment Impact Assessment Authority (SEIAA), Andhra Pradesh vide
orders dated 29.11.2012 for Mining of Colour Granite - 15000 Cum/year.
The E.C order is valid for a period of 20 years OR the expiry date of Mine
lease period, whichever is earlier. It was reported that the life of the Mine is
30 years.

The unit has obtained Consent for Establishment (CFE) from the Board
vide orders dated 28.01.2013 and obtained Consent for Operation (CFO)
from the Board vide orders dated 29.01.2013. Subsequently, the unit has
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obtained CFO renewals from the Board vide orders dated 03.12.2014 &
21.12.2016.

e Presently, the unit has CFO (renewal) of the Board vide orders dated
25.01.2022 and which is valid upto 31.12.2026.

e The Board officials inspected the unit on 12.11.2024, and during the
inspection the unit was not in operation. The representative of the granite
unit informed that the granite mining operations have been temporarily

stopped because of market issues.

¢ Nearest human habitation i.e., B.B.Rajpally village is existing at a distance

of about 850 meters from the colour granite unit in North-West direction.

The granite unit wise CFE & CFO initially and their dates of renewals of the same up to
date in tabular form along with latest CFO orders, Notices and Closure order are

submitted as Annexure-lland Photographs are submitted as Annexure-IIJ.

It is to further submit that the Respondent Board will continue the regular monitoring of
the units to ensure compliance of the directions / conditions. In case any violation is

observed, the Respondent Board will initiate necessary action.

Place: Ramagundam, B B&W@f@i":
Date: 23.11.2024. ENVIRONMENTAL ENGINEER

Environmental Engineer
Y elangana Poliution Control Board
REGIONAL OFFICE,
RAMAGUNDAM
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Annexure-|
S. | Name & Address | EC Order CFE First CFO | Renewal Remarks
No. of the industry Date & issued | order date | CFO order
Validity Date dates
1. | M/s. Swetha | E.C order |28.01.2013 | 29.01.2013 | 03.12.2014, -
Granites, (1.0 Ha. date 21.12.2016,
Colour Granite | 29.11.2012 25.01.2022
Mine), Sy.No.452, | and which &
Nagulamalyala (V), | is valid for valid upto
Kothapalli (M), | a period of 31.12.2026
Karimnagar District. | 16 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
2. | M/s. Sandiya | E.C order |16.09.2016 | 01.04.2017 | 22.10.2022 -
International date &
Granites, (1.0 Ha. |25.10.2013 valid upto
Colour Granite | and which 31.01.2026
Mine), is valid for
Sy.No.596, a period of
Nagulamalyal (V), | 20 years
Kothapalli (M), | ORthe
Karimnagar District. | expiry date
of Mine
lease
period,
whichever
is earlier
3. | M/s. Manoj Granites | E.C order |27.10.2014 | 07.01.2015 17.02.2017, -
(Earlier M/s. Swetha date 19.01.2021
Guptha) (2.674 Ha. | 08.03.2013 &
of Colour Granite | and which valid upto
Mine), Sy No.1160, | is valid for 31.12.2024
Gattubuthkur  (V), | a period of
Gangadhara (M), | 20 years
Karimnagar District. OR the
expiry date
of Mine
lease
period,
whichever
is earlier
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M/s. Sandiya | E.C order |09.07.2013 [ 02.09.2013 [ 19.03.2015 | Closure orders
International date & issued by the
Granites, (1.953 Ha. | 26.02.2013 expired on | Board vide orders
Colour Granite | and which 31.03.2017 | dated 03.10.2017.
Mine), is valid for The unit is not in
Sy.No.325, 326 & | a period of operation  after
327, Asifnagar (V),| 20 years issue of Closure
Kothapalli (M), | ORthe Order.
Karimnagar District. | expiry date
of Mine
lease
period,
whichever
is earlier
M/s. Swetha | E.C order |28.01.2013 | 03.12.2014 | 21.12.2016, -
Granites, (0.2 Ha. date 25.01.2022
Colour Granite | 29.11.2012 &
Mine), Sy.No.168, | and which valid upto
Odyaram (V), | is valid for 31.12.2026
Gangadhara (M), | a period of
Karimnagar District. | 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
M/s. Swetha | E.C order |28.01.2013 | 29.01.2013 03.12.2014, -
Granites, (1.0 Ha. date 21.12.20186,
Colour Granite | 29.11.2012 25.01.2022
Mine), Sy.No.168, | and which &
Odyaram (V), | is valid for valid upto
Gangadhara (M), | a period of 31.12.2026
Karimnagar District. | 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
M/s. Swetha | E.C order |28.01.2013 [29.01.2013 | 03.12.2014, --
Granites, (1.0 Ha. date 21.12.20186,
Colour Granite | 29.11.2012 25.01.2022
Mine), Sy.No.106, | and which &
Odyaram (V), | is valid for valid upto
Gangadhara (M), | a period of 31.12.2026
Karimnagar District. | 20 years
OR the
expiry date
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of Mine
lease
period,
whichever
is earlier
8. | M/s. Swetha | E.C order |28.01.2013 | 03.12.2014 | 21.12.2016, -
Granites, (1.0 Ha. date 01.02.2022
Colour Granite | 29.11.2012 &
Mine), Sy.No.178, | and which valid upto
Odyaram (V), | is valid for 31.12.2026
Gangadhara (M), | a period of
Karimnagar District. | 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
9. | M/s. Swetha | E.C order |28.01.2013 | 21.08.2013 | 02.12.2014, -
Granites, (1.0 Ha. date 27.04.2017,
Colour Granite | 29.11.2012 13.06.2022
Mine), Sy.No.162 & | and which &
165, Odyaram (V), | is valid for valid upto
Gangadhara (M), | a period of 31.05.2027
Karimnagar District. | 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
10.| M/s. Mahalaxmi | E.C order | 16.12.2013 | 28.12.2013 | 03.12.2014, -
Granites (Formerly date 08.05.2017
M/s. Swetha | 26.02.2013 09.05.2022
Granites), (1.610 | and which &
Ha. Colour Granite | is valid for valid upto
Mine), Sy.No.1174, | a period of 31.03.2027
Gattubuthkur  (V), | 20 years
Gangadhara (M),| ORthe
Karimnagar District. | expiry date
of Mine
lease
period,
whichever
is earlier
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11.| M/s. Swetha | E.C order |28.01.2013 [ 19.03.2015 | 27.02.2016, -
Granites, (1.350 Ha. date 12.11.2018
Colour Granite | 29.11.2012 20.02.2024
Mine), Sy.No.278, | and which &
Asifnagar (V), | is valid for valid upto
Kothapalli (M), | a period of 31.12.2028
Karimnagar District 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
12.| M/s. Swetha E.C 15.10.2015 | 10.11.2016 | 05.02.2022 -
Granites, (1.44 Ha.| extension &
Colour Granite | order date valid upto
Mine), Sy.No.94/A, | 01.04.2021 30.09.2026
Odyaram (V), | and which
Gangadhara (M), | is valid for
Karimnagar District. | a period of
30 years
from EC
order date
03.07.2015
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
13.| M/s. Swetha | E.C order |28.01.2013 | 19.03.2015 29.02.2016, | The Board
Granites, (4.2 Ha. date 12.11.2018 | officials inspected
Colour Granite | 29.11.2012 & the colour granite
Mine), Sy.No.104, | and which expired on | unit on
Baddipally (V), | is valid for 31.12.2023 | 12.11.2024, and it
Kothapalli (M), | a period of was observed
Karimnagar District 20 years that no granite
OR the mining operations
expiry date have been
of Mine started.
lease The wunit was
period, closed by their
whichever own and also
. . further, the
ealer Mines & Geology
department has
determined  the

quarry lease vide

Proceeding

No.1738540/R1-

25




&

3/2022,
dated.18.06.2024.
14.| M/s. Sandiya | E.C order |25.09.2013 | 08.10.2013 | 16.09.2016, -
International date 24.03.2017
Granites, (2.0 Ha. | 08.05.2013 23.41.2021
Colour Granite | and which &
Mine), Sy.No.596, | is valid for valid upto
Nagulamalyala (V), | a period of 31.07.2026.
Kothapally (M), | 20 years
Karimnagar District OR the
expiry date
of Mine
lease
period,
whichever
is earlier
15.| M/s. Sandiya | E.C order |24.09.2013 | 08.10.2013 | 14.09.2016, --
International date 23.11.2021
Granites, (5.30 Ha. | 10.06.2013 &
Colour Granite | and which valid upto
Mine), is valid for 31.07.2026.
Sy.No.596, a period of
Nagulamalyala (V), | 20 years
Kothapally (M), | ORthe
Karimnagar District | expiry date
of Mine
lease
period,
whichever
is earlier
16.| M/s. Sandiya | E.C order | 13.05.2013 | 02.07.2013 | 19.03.2015, -
International date 19.01.2019,
Granites, (2.570 Ha. | 08.03.2013 04.03.2024
Colour Granite | and which &
Mine), is valid for valid upto
Sy.No.596, a period of 31.12.2028.
Nagulamalyal (V), | 20 years
Kothapally (M), OR the
KarimnagarMandal& | expiry date
District. of Mine
lease
period,
whichever
is earlier
17.| M/s. Swetha | E.C order |30.11.2013 | 31.12.2013 | 23.01.2015, -
Granites, (9.267 Ha. date 11.12.2017,
m%" 5 NGJQI'EBG 03.10.2013 06.01.2023
170,177, 178 & | and which &
179, Odyaram (V), is valid for valid upto
Gangadhara (M), | @ period of 31.03.2025
Karimnagar District | 20 years
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OR the
expiry date
of Mine
lease
period,
whichever
is earlier
18.| M/s. Swetha | E.C order |25.09.2013 | 02.12.2013 | 23.01.2015, -
Granites, (3.80 Ha. date 1142.2017,
Mining of Colour|10.07.2013 06.01.2023
Granite), Sy.No.451, | and which &
452, 453, 454,463, | is valid for valid upto
464, 465 & 466, | a period of 31.03.2025
Nagulamalyala (V), | 20 years
Kothapally (M), OR the
Karimnagar District. | expiry date
of Mine
lease
period,
whichever
is earlier
19.[ M/s. Mahalaxmi | E.C order |25.06.2013 | 21.12.2013 | 09.12.2014, -
Granites (Formerly date 27.04.2017,
M/s. Swetha | 26.02.2013 13.06.2022
Granites), (4.65 Ha. | and which &
Colour Granite | is valid for valid upto
Mine), Sy.No.1160, | a period of 30.04.2027
Gattubuthkur ~ (V), | 20 years
Gangadhara (M), OR the
Karimnagar District. | expiry date
of Mine
lease
period,
whichever
is earlier
20.| M/s. Mahalaxmi | E.C order | 16.12.2013 | 28.12.2013 | 09.12.2014, --
Granites (Formerly date 27.04.2017,
M/s. Swetha | 26.02.2013 10.05.2022
Granites), (1.30 Ha. | and which &
Colour Granite | is valid for valid upto
Mine), Sy.No.1160, | a period of 30.04.2027
Gattubuthkur  (V), | 20 years
Gangadhara (M), | OR the
Karimnagar District | expiry date
of Mine
lease
period,
whichever
is earlier
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7 1. M/s. Swetha | E.C order | 28.01.2013 | 03.12.2014 | 21.12.2016, -
Granites, (0.967 Ha. date 25.01.2022
Colour Granite | 29.11.2012 &
Mine), Sy.No.168, | and which valid upto
Odyaram (V), | is valid for 31.12.2026
Gangadhara (M), | a period of
Karimnagar District 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
22.| M/s. Aravind | E.C order | 07.02.2013 | 16.04.2013 | 27.11.2014, --
Granites, (2.0 Ha. date 21.04.2017,
Colour Granite | 03.10.2013 06.02.2020
Mine), Sy.No.178, | and which &
Edulagattepally (V), | is valid for valid upto
Manakondur (M), | a period of 31.12.2024
Karimnagar District 20 years
OR the
expiry date
of Mine
lease
period,
whichever
is earlier
23.| M/s. Sandiya | E.C order | 16.09.2016 | 01.04.2017 | 01.04.2017 | The unit has not
International date & been in operation
Granites,  (Mine-I- | 25.10.2013 expired on | for the last 6
2.0 Ha. Mining of | and which 31.01.2022 | Y*2"
Colour Granite), | is valid for ?;236(13:3;2%;?;
Sy.No.500, Odelg a period of the liit A
(V&M), Peddapalli| 20 years 26.09.2022,
District OR the directing the unit
expiry date not to operate the
of Mine granite mine
(oiaBe without obtaining
; valid CFO of the
period, Board.
v!ihlche.v _: The unit was
is earlier closed by their
own and also
further, the Mines
& Geology
department has
determined  the
quarry lease vide
Proceeding

dated.03.03.2018.
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24| M/s. Sandiya | E.C order | 16.09.2016 | 24.03.2017 | 24.03.2017 | The colour granite
International date & has not been in
Granites, (1.58 Ha. | 25.10.2013 expired on | operation for the
Mining of Colour | and which 31.01.2022 | last 6 years.
Granite), is valid for Thé 'Bodid has
Sy.No.500, Odela | a period of issiied & notica to
(V&M), Peddapalli | 20 years the unit on
District OR the 26.09.2022,
explry.date directing the unit
of Mine not to operate the
Iea-se granite mine
period, without obtaining
v\.;hlche.ver valid CFO of the
is earlier Baar!
The unit was
closed by their
own and also
further, the Mines
& Geology
department has
determined  the
quarry lease vide
Proceeding
dated.03.03.2018.
25.| M/s. Sandiya | E.C order |29.10.2013 | 12.11.2013 | 14.09.2016 | The colour granite
International date & has not been in
Granites, (3.80 Ha. | 26.02.2013 expired on | operation for the
Colour Granite | and which 31.07.2021. | last 6 years.
Mine), is valid for The Board has
Sy.No.500, Odela | a period of issued a notice o
(V&M), Peddapalli| 20 years ihe it St
District OR the 26.09.2022,
explry-date directing the unit
of Mine not to operate the
Iealse granite mine
pfarlod, without obtaining
whichever valid CFO of the
is earlier

Board.

The unit was
closed by their
own and also
further, the Mines
& Geology
department has
determined  the
quarry lease vide
Proceeding

dated.03.03.2018.
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0. M/s. Sandiya | E.C order |16.09.2016 | 01.04.2017 | 01.04.2017 | The colour granite
International date & has not been in
Granites, (Mine-lI- | 25.10.2013 expired on | operation for the
2.0 Ha. Mining of | and which 31.01.2022 | last 6 years.
Colour Granite), | is valid for The Board has
Sy.No.500, Odela | a period of sstiGd 8 notice 16
(V&M), Peddapalli| 20 years the it i
District OR the 26.09.2022,

explry.date directing the unit
of Mine not to operate the
Iegse granite mine
pgrlod, without obtaining
whichever valid CFO of the
is earlier Board.
The unit was
closed by their
own and also
further, the Mines
& Geology
department has
determined the
quarry lease vide
Proceeding
dated.03.03.2018.
27.| M/s. Swetha | E.C order |28.01.2013 | 29.01.2013 | 03.12.2014, -
Granites, (20.0 Ha. date 21.12.2016,
Colour Granite | 29.11.2012 25.01.2022
Mine), and which &
Sy.No.64&65, is valid for valid upto
B.B. Rajpalli (V), | a period of 31.12.2026
Gollapalli (M), | 20 years
Jagtial District OR the
expiry date
of Mine
lease
period,
whichever
is earlier

30
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(39 ANNEXURE-TT

Tooma TELANGANA STATE POLLUTION CONTROL BOARD
e, ZONAL OFFICE: HYDERABAD
17T 4 '
NP
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
. Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email; jeec-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 281-RGM/TSPCB/ZOH/CF0/2022- 1296 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein afler referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Qutlet Qutlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 0.8 KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — - SPM—115
B 120 KVA . mg/Nm’

iii) Hazardous Waste Authorization: Form —2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. of colour granite mine), Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Produet Capacity
1. Mining of Colour Granite 2.58 m'/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
Jinancial year 2024-2025 to il the validity of the consent order.

The payment of annual consent fee for every financial year (L.e., April to March) within the
stipulated time period i.e., 1" quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automarically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016 \ .\'-
\
1 " /"‘,._‘.
JOINT CHIEF ENV]R’O]\M ENTAL ENGINEER
& \

Enel: Schedules A, B & C. N \I

To

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V),
Karimnagar( M), Karimnagar (Dist)
E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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10.

11.

12.

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://ispeb.cog.gov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter cither the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of altemative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, oceurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such cpisodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas,

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

Page 3 of 7



13.

14.

15,

16.

17.

18.

19.

20.

21.

22.

23.

24,

25

26.

@

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible,

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their propertics originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

1. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities,
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, cquipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 fi. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
fi, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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27.

28.

29.

,-

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The anthorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Seotion 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water Tules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 32,000/- upto 31.12.2024. The industry shall
pay the consent fees annually from the financial year 2024-2025 to till the validity of
the consent order i.e., upto 31.12.2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.e.,
1* quarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Tazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

Sl No Purpose Quantity
1. Dust Suppression & Drilling 1.2 KLD
2. Green belt development 0.4 KLD
3. Domestic 1.4 KLD

TOTAL 3.0 KLD

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No | Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 SO2 80
4 NOx 80

Noise Levels: Daytime (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
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10.

11.

12,

13.

14.

15.
16.

17.

18.

19.

&2

low explosive blasting and shall carryout mining of colour granite in an area of 1.0 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

¢ Road shall be graded to mitigate the dust emissions.

¢ Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust.

e shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment,

¢ Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks,

The industry shall collect solid waste i.c., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. Under no circumstances, the industry shall not dump the
overburden soil outside the quarry lease area. The Board is constrained to revoke the CFO
issued by the Board in case overburden soil is dumped outside and also if complaints were
reccived from the surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection. -

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.
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SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR QCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Baiteries to the manufacturers / dealers on
buyback basis,

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekceping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half Vc‘sr]y basis to Board Office,
Hyderabad and concerned Regional Office. 3

|
\ {

'
gﬁ)INT CHIEF ENVIRONMENTAL ENGINEER

M/s. Swetha Granites

(1.0 Ha. of colour granite mine),

Sy No.452 , Nagulamalyala (V), Karimnagar( M),
Karimnagar (Dist Karimnagar (Dist).
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SR TELANGANA STATE POLLUTION CONTROL BOARD
Telangann Stats ZONAL OFFICE: HYDERABAD
7]
_NyF
D. Krupanand H.No.6-3-1219, TS No.l Part,
Joint Chief Environmental Enginecr Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email: jecee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER - RED CATEGORY

Order No: 846-RGM/TSPCB/ZOHB/CF0/2022- ‘ 074 Date:22.10.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts”) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Sandiya International Granites
(1.0 Ha. Colour Granite mine), Sy.No.596,
Nagulamalyal (V), Karimnagar (M & Dist.)

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluents 0.8 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. R __at peak flow __standards
L, Attached to D.G. Sct of capacity — - SPM~—115 |
100 KVA ! mgNm® |

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Sandiya International Granites (1.0 Ha. Colour Granite mine), Sy.No.596, Nagulamalyal
(V), Karimnagar (M & Dist.) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

No. | of the Hazardous
/solid waste ‘
1 | Waste Oil 5.1 of Sch-1 - Shall be sold to authorized |
waste oil Re-Processors / Re —
Cycling units.

S. |Name and quantity Stream Quantity Dispaézi option ‘
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Other Waste )
2 | Overburden / waste of - 2,553.12 Shall be dumped in the dump
granite blocks m’/Annum yard within the quarry lease
area.

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
£ Mining of Colour Granite 1,812 m’/Annum
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authort?ano shall be valid fgrij’enod
ending with the 31.01.2026. %

IOI'NT CHIEI‘ INVIR ‘\
Enecl: Schedules A, B & C. '

To .__1
M/s. Sandiya International Granites

(1.0 Ha. Colour Granite mine), Sy.No.596,

Nagulamalyal (V), Karimnagar (M & Dist.)

Email Id: ecpcbsoluations@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

-

. The applicant shall make applications through online for renewal of Consent (under Water

& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Circular dt.19,11.2015 & 08.12.2015 (available in Board’s

Website: http://tspch.cog. vov.in/Pages/Circulars.aspx).

Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The industry may explore the possibility of tapping the solar energy for their energy
requirements.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981,

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE - B

Special Conditions:

1

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

SL No. Purpose Quantity
1 Dust suppression & Drilling 1.0KLD
2 Greenbelt development 1.0KLD
3 Domestic 1.0 KLD
TOTAL 3.0 KLD

The industry shall remit water cess as per the assessment orders as and when issued by
Board.

. The industry should comply with the National ambient air quality standards as per MoEF,

GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.
S.No Parameters | Standards in pg/m3;

1 Particulate Matter(PM10) 100

2 Particulate Matier (PM2.5) 60

3 502 - 80
| 4 NOx | 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

The industry shall carry out only semi-mechanized open cast mining and shall carryout
colour granite mining in an area of 1.0 Ha only.

The blocks shall be separated from the mother rock by Jock hammer drilling, wedge
cutting by wire saw and excavation. The separated blocks shall be dressed manually,
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The industry shall adopt wet drilling & wirc saw cutting method to control dust
emissions. Delay detonators and shock tube initiation system for blasting shall be used
so as to reduce vibration and dust.

The industry shall not carry out any blasting operations.

9. Fugitive dust emissions from all the sources should be controlled regularly. The industry

10.

11.

12.

13.

14,

15.

16.

17.

18.

19.

20.

21.

shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA,
Telangana State, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order
dated 25.10.2013.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

Road shall be graded to mitigate the dust emissions.
Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.
e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.
o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.
The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.
The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards north-east side within the
quatry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures {0 control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
s Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures o augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.
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22. The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

23. The industry shall submit Environmental Statement in Form V before 30™ September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

24. The industry shall stack the top soil properly with proper slope with adequate measures.

25. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

26. The industry shall comply with all the directions issued by the Board from time to time.

27. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

28. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

29. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

30. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE -C
(See Rule 6(2))

[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]|

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous

& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization.

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance~teport of the conditions
stipulated in Schedule B & C of this Order on half yearly \baSIS to Board Office,
Hyderabad and concerned Regional Office. 7

Jt)E}INT CHIEF l* ‘\*\ IRO‘\\"\ITN'I AI ENGINEI; R
To N % ;

M/s. Sandiya International Granitcs T
(1.0 Ha. Colour Granite mine), Sy.No.596,

Nagulamalyal (V), Karimnagar (M & Dist.).
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e TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
e e
NEb o D
N
D. Krupanand H.No.6-3-1219, Sy.No.TS No.1 Part,
Joint Chief Environmental Engincer Block - C, Ward No.91, Near Country Club, Uma
meERr f}'f Gk Nagar, Begumpet, Hyderabad.
Lo [@ | \ 299 Phone No: 040-23402495
aﬂﬂﬂtﬂ.,_,.,mu pepsatSEAREE Email: jeee-zhyd-tspecb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER - RED CATEGORY

Order No: 412-RGM/TSPCB/ZOH/CF0/2021- | 675 Date: 19.01.2021

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to

M/s. Manoj Granites

(Earlier M/s. Swetha Guptha),

(2.674 Ha. Colour Granite Mine),
Sy.Ne.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge )
1. Domestic 1.0KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Qllil.l'-l_lvilrty of Emissions | Emissions
No. at peak flow standards

iif) Hazardous Waste Authorization: (Form - 2) [See Rule 6(2)]:

M/s. Manoj Granites (Earlier M/s. Swetha Guptha), (2.674 Ha. Colour Granite Mine),
Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

S. No. | Name and quantity of the Stream Disposal option
Hazardous waste
1 Overburden (OB) and waste _— Shall be dumped in the dump yard
of granite blocks of various towards western side of the quarry
sizes and shapes of about lease area.
6,825.0 m3/year




This order is subject to the provisions of ‘the’ Acts’ and ‘the Rules’ and orders made thereunder

and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S. No. Product Capacity
L. Mining of Colour granite 5
(Over an extent of 2.674 Ha.) 6.23 m'/day ]

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2024 N

JOINT CHIEF ENVIRONMENTAL ENGINEER

Encl: Schedules A & B ;
& )

To Z

M/s. Manoj Granites

(Earlier M/s. Swetha Guptha),

(2.674 Ha. Colour Granite Mine),

Sy.No.1160, Gattubuthkur (V),

Gangadhara (M), Karimnagar District.

Email Id: manojgranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information,
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions ete.

a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board,

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of altemnative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water ‘discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records. to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions,

2. Logbook for operation of pollution control systems.

3. Inspection book.
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30™ September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such lcgal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

27.

28.

29.
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment systemy/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Goverment of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures,

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment,

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.

iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfecily scaled.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior penmission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.



30.

31.

32,

33.

34.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance fo their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10

ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

8. No. Purpose Total Consumption (KLD)
8 Dust Suppression & Drilling and 1.0KLD
Green belt development
2. Domestic 2.0 KLD
TOTAL 3.0KLD

2. The industry shall remit water cess dues as per assessment orders as and when issued by
the Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below:

S. No Parameters Standards in po/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S0O2 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

5. The applicant shall put up two black boards of size 6 fi by 4 ft. at the main entrance to
their plant. One board shall contain the specific CFE and CFO conditions, in sufficiently
large font size so that it can be read easily from a distance of 10 fi to a normal eye, and
other board shall carry, again in sufficiently large font sizc so as to be able to read from a
distance of 10 fi, the latest Water, Air, Noise and solid waste monitoring data as well as
the maximum vulnerable zone.
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6. The indusiry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

7. The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 2.764 Ha only.

8. The blocks shall be separated from the mother rock by jock hammer drilling, wedge
cutting by wire saw. The separated blocks shall be dressed manually.

9. The industry shall not carryout blasting operations.
10. The industry shall adopt wet drilling method to control dust emissions.

11. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

12. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&FT, Gol on 16.11.2009.

13. The industry shall scrupulously comply with conditions stipulated by the SEIAA, (State
level Environment Impact Assessment Authority) in the Environmental Clearance order
dated 26,04.2018.

14. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

15. The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

16. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

17. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

18. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

19. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

20. The tock waste shall be dumped in the dump yard towards north-western side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden soil
outside the quarry lease area. The Board is constrained to revoke the CFO issued by the
Board in case overburden soil is dumped outside and also if complaints were received from
the surroundings without any further notice.

21. The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps-.
o Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
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Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall take measures for refilling of the mine with ash, overburden waste and
{he mine shall be brought to the original condition.

The industry shall stack the top soil properly with proper slope with adequate measures.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.
The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and atiract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice 10 the action taken by the Task
Force of the Board. X

JOINT CHIEF ENVIRONMENTAL ENGINEER

g

M/s. Manoj Granites

(Earlier M/s. Swetha Guptha),

(2.674 Ha. Colour Granite Mine),
Sy.No.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.
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oo TELANGANA STATE POLLUTION CONTROL BOARD

o ZONAL OFFICE: HYDERABAD

P.Raghu 4™ Floor, Hyderabad Collectorate Complex,

,Jgi_nt Chief Environmental Engineer (FAC) Nampally, Hyderabad

Phone: 23202486, Fax: 23202503
Email:hyd.zo jeec@pcb.ap.gov:in

BY REGISTERED POST WITH ACKN OWLEDEMENT DUE
: CONSENT & HW AUTHORIZATION ORDER

*M/PCB/ZOH/CFQ/2015- 3 998 : Date: 19.03.2015

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization

under Rule 5 of the Hazardous Wastes (Management, Handling and Transboundary Movement)
Rules, 2008,

CONSENT is hereby granted under scetion 25/26 of the Watér (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafier referred to as ‘the Acts’) and the rules and orders made thercunder to.

M/s. Sandiya International Granites
(1.953 Ha Colour Granite Mine),
Sy.No.325, 326 & 327, Asifnagar,
Karimnagar District,

(Hereinafter referred to as 'the Applicant’) authorizing 1o operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

E& i) Outlets for discharge of effluents:

& Outlet Outlet Description Max Daily Point of Disposal
ST No. Discharge
RTALY (KLD)
1 Domestic effluents 0.5 Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions
No. Emissions at peak [ standards
flow
1 Attached to D.G: Set of capacity — 60 - SPM - 1%5
KVA mg/Nm

This order is subject to the provisions of the Acts and orders made thereunder and further subject
to the terms and conditions incorporated in the schedule A and B cnclosed to this order.

iii) Hazardous Waste Authorization: (Form — IT) [See Rule 5(4)];

M/s. Sandiya International Granites (1.953 Ha Colour Granite Mi‘ne), Sy.No.325, 3?6.6.1'. 327,
Asifhagar, Karimnagar District is hercby granted an authorization to operate a fac:l‘xtly for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S8.No | Name and quantity of Stream Disposal option
the Hazardous waste ; ;
1 Waste Oil (20 LPA) 5.1 of Sch-T | Shall be sold to authorized waste oil
Re-Processors / Re — Cyeling units.
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This order is subject to the provisions of “the Acts’ and ‘the Rules® and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order,

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
% Mining of Colour Granite 4.69 m’/day
(over an extent of 1.953 I1a.) 3

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.03.2017.

A
e

e
“:rI OINT CHIEF ENVIRONME?

3

ITAL ENGINEER (FAC)
Encl: Schedules A, B & C

To

M/s. Sandiya International Granites
(1.953 Ha Colour Granite Mine),

H. No. 7-2-677, Mankammathota,
Karimnagar — 505 001

E-mail: sandiya-granites@vahoo.com

Copy submitted to the Member Sccretary, TSPCB, Board Office, Hyderabad for information
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.



10.

Tl

12.

135

14.

15.

16.

1

&)

SCHEDULE — A

Thie applicant shall make applications through online for rencwal of consent (under Water and Air
Acts) and Authorization under IIWM Rules atleast 120 days before the date of cxpiry of this
order, along with prescribed fee under Water and Air Acts for oblaining consent of the Board along
with detailed compliance to the conditions stipulated in the CFO.

The industry shall immediately submit the revised application for consent fo this Board in the event of

any change in the raw material used, processes employed, quantity of trade effluents & quantity of
emissions efc.

a) All the fugitive emissions shall be controlled with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder and wind direction
recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the discharge or

the route of discharge and shall not change or alter either the prescribed quality or the rate of emission
without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify in
writing to the Board that the applicant has installed or provided for an alternative electric power
source sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent. In absence of alternative electric power source sufficient to operate all

facilities installed by the applicant, to comply with the terms and conditions of this consent,
production shall be stopped.

Any up-sef condition in any plant/plants of the industry, which result in, increased effiuent discharge
and/ or violation of standards stipulated in this order or the emission of any Air Pollutant into the
environment in excess of the standards laid down by the Board, occurs or is apprehended to occur due
{o accident, or other unforeseen act or event, the person-in-charge of the premises, {from where such
discharge / emission oceurs or is apprehended to occur shall forthwith intimate the fact of such
occurrence or the apprehension of such oceurrence to this Board, by fax / email under intimation to
the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry should take
immediate action to bring down the discharge / emission below the limits preseribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All hoods,
pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted into the effluent
collection system only and shall not be allowed to find their way into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through chimneys, for
the parameters mentioned in Schedule —B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous recording
of televant critical parameters mentioned in Schedule - B as per the CPCB guidelines and submit
monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control Equipment
and record of power consumption and chemicals consumplion for the operation of pollution control
equipment shall be maintained scparalely.

The applicant shall submit Environment statement in Form V before 30" September every year as per
Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the _Bom‘d in this c'onscm order and at
all subsequent times without any negl igence on his part. The applicant s%iall be liable for suc:h legal
action -against him as per provisions of the Law/Act in case if non-'complmncc of any order/directive
issued at any time and/or violation of {he terms and conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any -ll‘lﬂ'li'l'flﬂliml _re‘garding the
construction, installation or operation of the cffluent treatment system/ air ;_mllutmn _conlml
equipment and such other particulars as may be pertinent for preventing and controlling pollution.

The industry is liable to pay compensation for any environmental damage causcd by it, as fixed by the
Collector and District Magistrate as Civil liability.

All the rules & regulations notificd by Min istry of Environment and Forests, Gq"crmncnt of India in
respect of management, handling, transportation and slarage of hazardous chemicals and wastes shall
be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India regarding
Public Liability Insurance Act, 1991 shall be followed.



18.
19.

20.

21.

23,

25.

26.

27,
28.

29,
30.

31

33

.

The occupier shall educate the workers and nearby public of possible accidents and remediz]
measures. :

For any accident or spillage of hazardous wastes causing damage to the Environment, the occupier or
the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the calegory of
Hazardous Chemicals and mentioned in Manufacture, Storage and Import of Hazardous Chemicals
Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to other units within 90 days
from the date of closure to prevent any possibility of occurrence of an accident. In case the above
hazardous chemicals have lost their properties originally acquired, then they shall be treated as
Hazardous Waste and they should be disposed off only to the authorized agencies of TSPCB in a safe
manuer,

The occupier shall prepare / update an emergency preparcdness plan for safe handling of hazardous

te from time to time and submit the same to TSPCB. Emergency preparcdness plan must be
implemented immediately whenever there is fire, explosion or release of hazardous waste or
hazardous waste constituents, which could endanger to human health or environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and other
guidelines issued from time (o time, The packaging and labeling shall be based on the composition
and hazardous constituent of the waste, however all Hazardous Waste containers should be provided
with a general Jabel,

The driver who transports Hazardous Waste should be well acquainted about the procedure to be
followed in case of an emergency during transit. . The transporter shall carry a Transport Emergency
(TREM) card (as given in the guidelines for management and handling of hazardous wastes) duly
filled by the Hazardous Waste generalor,

ontainers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be thoroughly

C
detoxified before selling to agencies authorized by TSPCB. Proper records specific to each

£l

i. Number of conlainers received.
ii. Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities,
iv.. Transportation particulars,

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a common, other
internal, external sewerage or other drainage system without prior approval of TSPCR,

If HDPE bags are used for storing Hazardous Wastes, it should be cnsured that they are perfectly
sealed mechanically or double hot sealed, If MS / HDPE bags or drums are used for Hazardous
Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without obtaining
prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, cquipment and working condition as mentioned in the
application by the person authorized shall constitule a breach of this authorization,

The industry shall comply with the provisions of Batleries {(Management and Handling) Rules, 2001,

The applicant shall put up two black boards of size 6 fi by 4 fi. at the main entrance to their plant.
One board shall contain the specific CFE and CFO conditions, in sufficiently large font size so that it
can be read easily from a distance of 10 {t to a normal eye, and other board shall carry, again in
sufficiently large font size 50 as ta be able to read from a distance of 10 ft, the latest Water, Air, Noise
and solid waste monitoring data as well as the maximum vulnerable zone,

The applicant shall exhibit the Consent & HW Authorization order of "the Board in the factory
premises al a prominent place for the information of the inspecting officers of the different
departments.

and to make such variations as deemed fit for the purpose of the Acts by the Board.

The authorization issucd under Hazardous Wastes (Management, Handling and Transboundary
Movement) Rules, 2008, shall comply with the provision of the Environment (Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26, Section 27
of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the date on which the
order is communicated to him, prefer an appeal as per Telangana State Water rales, 1976 and Air
Rules 1982, to such authority (herein after referred to as the Appellate Authority) constituted under
Section 28 of the Water (prevention and Control of Pollution) Act, 1974 and Section 31 of the Ajr
(Prevention and Control of Pollution) Act, 1981.
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SCHEDULE - B

Speeial Conditions

1.

a3

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

Sl No Purpose Quantity
1 Dust Suppression & Drilling 1.0
2 Domestic / Gardening/ irrigation 1.5
TOTAL 25 KLD

The industry sh.all file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5" of every
calendar month, showing the quantity of water consumed in the previous month along

with water-meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

The industry should comply with the National ambient air quality standards as per MOoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pp/m3; l
1 Particulaic Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 - 502 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 1.953 Ha only.

The blocks shall be separated from the mother rock by jock hammer drilling, wedge
cutting by wire saw. The separated blocks shall be dressed manually.

8. The industry shall adopt wet drilling method to control dust emissions.

10.

11.

12,

13.

Fugitive dust emissions from a1l the sources should be controlled regularly. The industry

shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures 10 ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notificd by
MoBE&F, Gol on 16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
26.02.2013.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust cmissions.

o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

o Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

The industry shall implement the following measures to reduce the noise pollution.
o The proper and regular maintenance of the vehicles and other equipment.

o Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.




e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

14. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issucd by
MoE&F, Gol to control the noise to the prescribed levels,

15. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

16. The industry shall construct garland drain and siltation ponds of .appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly,

17. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly,
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose,

18. The rock waste shall be dumped in the dump yard towards the north-west side of the quarry
in their own land / leasc area. Under no circumstances, the industry shall not dump the
overburden soil outside the quarry lease area. The Board is constrained to revoke the CFO
issued by the Board in case-overburden soil is dumped outside and also if complaints were

received from the surroundings without any further notice.
19. The industry shall adopt the following measurcs to control erosion of dumps; -

¢ Refention/toe walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes,

20. Suitable conservation measures to augment ground water resources in the arca shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shal] be taken for rainwater harvesting,

21.No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carricd out without prior approval from the Board.

22, The industry shall develop 33% of the tolal arca as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide lcaf arca.

23. The industry shall comply with all the directions issued by the Board from time to time.

24. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and aitract action under the provisions of relevant pollution
control Acts,

25. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

26. This Order is issued 1o the industry without prejudice to the action taken by the Task
Force of the Board.

SCHEDULE -C
(See Rule 5(4))

(Conditions of Authorization for oceupier or operator handling hazardous wastes)

1. The industry shall give top priority for waste minimization and cleaner production practices.

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous

Wastes (Management, Handling and Transboundary Movement) Rules, 2008 and
amendments thereof,

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way in

their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposcd to the

authorized Reprocessors/ Recyclers. -



o

9

10.

11

To

The industry shall dispose Used Lead Acié ;attcries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and cany
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a capy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation in
FORM-3 and file annual returns in Form- 4 as per Rule 22(2) of the Hazardous Wasles
(Management, Handling & Transboundary Movement) Rules, 2008 and amendments
thereof.

The industry shall submit the condition wise compliance report of the conditions stipulated
in Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and
concerned Regional Office.

The industry shall dispose the c-waste to authorised recyclers / re-processors only.

r;{ i 455
JOINT CHIEF ENVIRONMEN

P i 1L
TAL ENGINEER (FAC)

M/s. Sandiya Infernational Granites
(1.953 Ha Calour Granite Mine),
Sy.No.325, 326 & 327, Asifnagar,
Karimnagar District






Toone_ TELANGANA STATE POLLUTION CONTROL BOARD
; ZONAL OFFICE, HYDERABAD.
N\ 4 6.3-1219, Block — C, Ward No.91, Near Country Club,

R. Ravinder Reddy
Joint Chiel Environmental Engincer

Kundanbagh, Uma Nagar, Begumpet, Hyderabad.

Website : tspeb.cgg.gov.in

BY REGD. POST WITH ACK. DUE

Order No. 15-RGM /TSPCB/Z.0-HYD/2017 ] U }ﬁ Date:03,10.2017

* Subt  TSPCB, ZOH - 1.953 Ha, Colour Granite Mine of M/s. Sandiya International

e _'-('?/[.)u\ 2

Granites, Sy. N’u. 325, 326 & 327, Asifnagar (V), Karimnagar (M) & District —
+Water (?reventmn and Control of Pollution) Amendment Act, 1988 and Air
(Prevention and Conirol of Pollution) Amendment Act, 1987 - Operating the

Ykl ila\\o\'\‘?i" _;_-ih_:lt;str)' without valid CFO of the Board — CLOSURE ORDERS — ISSUED —

“Reg.

1. CFO order dated 19.03.2015.

7. Hon’ble NGT order dated 25.01.2017.

3. CPCB Lr. No.B-29016/04/06/IPC-1/10597-10636, dt: 03.03.2017.
4,

5

Show Cause Notice dated 29.08.201 if
B.O. L1. No. Gen—RGMJTSPCBfU—IfTF;‘ZO17-19] 5, dated: 23.09.2017.

W

WHEREAS, you are operating the industry located at Sy. No. 325, 326 & 327, Asifhagar
(V), Karimnagar (M) & District.

WIHEREAS, it is mandatory on the part of industry to obtain consents from the Board for

* cstablishing and operating the industry, under Section 25126 of the Water (Prevention &

6.

Control of Pollution) Act, 1974 and under section 21/22 of Air (Prevention & Control of
Pollution) Act, 1981.

WHEREAS, vide reference 1% ¢ited, the Board issued Consent for Operation (CFO) to {he
industry which was expircd on 21.03.2017, stipulating certain conditions to comply,
including a condition to apply for renewal of the CFO within stipulated validity period.
You have failed to apply for renewal of the same and operating without Consents of the
Board violating the provisions under Section 25/26 of the Water (Prevention & Control of
Pollution) Act; 1974 and under section 21/22 of Air (Prevention & Control of Pollution)
Act, 1981. :

WHEREAS, vide reference 9" sited, the Hon’ble NGT _Chennai while delivering the
judgment in 0OA No.106 to 112 of 2016, mentioned that operating the industry without
“Consents” is against the provisions of Water & Air Acls.

WHEREAS, vide reference 39 cited, the CPCB issued directions to the Telangana State
Pollution Control Board “not 10 continue operations of the industries, till they obtain
Consent for Operation (CFO)”.

Wll-ll':'.REAS, vide reference 4™ cited, the Board issued Show Cause Notice to your
industry for non-compliance of Board directions and operating without valid consents of
the Board.

WHEREAS, in-spite of giving an opportunity 10 submil the explanation, the industry has
failed to furnish the reply till date.

WHEREAS, you are operating the industry without CFO of the Board, inspite of giving
sufficient time and notice and continuing 10 operate, thercby violating the statutory
provisions of Water & Alr Acts. :

1n view of the above and after careful consideration of matcrial facts of the casc, the Board
hereby issucs Closure Orders to your industry, under the powers vesicd with Telangana
State Pollution Control Board under scction 33 (A) of the Water (Prevention and Control
of Pollution) Amendment Act, 1988 and under section 31 (A) of the Air (Prevention and
Control of Pollution) Amendment Act, 1987 and for the reasons stated above, in the



interest of protecting public health and environment. You are also hereby directed to
immediately stop all industrial activities with immediate effect from the date of this order.

10. You are directed 1o take note that if you continue to operate your industry even afier
receipt of these orders, you will be liable for prosecution in the court of Metropolitan
Magistrate or Judicial Magistraie of the first class under section 41(2) of Water
(Prevention and Contro] of Pollution) Amendment Act, 1988 and under section 37(1) of
Air (Prevention and Control of Pollution) Amendment Act, 1987,the punishment for
which includes imprisonment for a term which shall not be less than one year six months
which may be extended to six years and with fine.

I1. You are further directed 1o take note that the TSNPDCL, has been ordered to disconnect
Power Supply to your industry with immediate effect. Should you resort to run your
industry by means of dicsel generator or any mechanical device, you will be attracting
prosecution under section 41(2) of Water (Prevention and Control of Pollution)
Amendment Act, 1988 and under section 37(1) of Air (Prevention and Contral of
Pollution) Amendment Act, 1987.

The orders will take effect from today i.e., 03.10.2017

foezid 2 /)

27 L fes ) s
JOINT CHIEF ENVIRONMENTAT, ENGINEER
To :
1.953 Ha. Colour Granite Mine of
M/s. Sandiya International Granites,
Sy. No. 325,326 & 327, Asifnagar (V),
Karimnagar (M) & District

L}

Copy {o:

L. Copy submitted to the Membey Secretary, TSPCB, Board Office, Hyderabad for kind
information. '

2. Copy submitted to the J CEE-I, TSPCB, Board Office, Hyderabad for kind information,

3. The Chairman & Managing Director, TSNPDCL, Vidyuth Bhavan, Nalkalagutta,

' Hanamkanda, Warangal - 506 001 for favour of information.and necessary action.

4, The Collector & District Magistrate, Karimnagar for favour of information.

5. The Superintending Engineer (Operations), TSNPDCL, Opp. Court Buildings, Jagitial Road,
Karimnagar for favour of information and necessary action

6. The AD (Mines & Geology), Karimnagar District with a request 1o stop the issuc of permits
and not to renew the lease licenses 1il] obtained revocation of closure orders of the Board

{ The Environmental Engineer, Regional Office, Ramagundam for information and necessary
aclion.



Sooreoie TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
N1 %

Ny
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Umna

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 276-RGM/TSPCB/ZOH/CF0/2022- | 2177 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016,

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(0.2 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),

Karimnagar District =

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 0.5KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — —-- SPM—-115

100 KVA mg/Nm’

iii) Hazardous Waste Authorization: Form —2) [See Rule 6(2)]:

M/s. Swetha Granites (0.2 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No |[Name and quantity of the Stream Disposal eption
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.

Page 1 of 7
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules” and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
L Mining of Colour Granite 2.33 m’/day
(over an extent of 0.2 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1% quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent atiracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, ] \‘.

/

| AN~

QEMT CHIEF ENVIRONMENTAL ENGINEER
o \

|
/

Encl: Schedules A, B & C. \I.
To

M/s. Swetha Granites

(0.2 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),

Karimnagar District

E-mgil Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.

Page 2 of 7
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11.

12.

D,

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://tspeb.ceg. pov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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14.

15.

16.

17.

18.

19,

20.

21,

22.

23.

24,

25,

26.

.'

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. Tn case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before sclling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantitics.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this anthorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 fi to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
f, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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28.

28,

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the

conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Scction 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 22,000/- upto 31.12.2024. The industry shall
pay the consent fees annually from the financial year 2024-2025 to till the validity of
the consent order i.e., upto 31.12.2026,

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.e.,
1 quarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

S1 No Purpose 4 Quantity
1. Dust Suppression & Drilling 0.25 KLD
2. Green belt development 0.15KLD
3. Domestic 0.64 KILD

TOTAL 1.04 KL.D

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Daytime (6 AMto 10 PM)- 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
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11.

12.

13.

14.

15.
16.

17.

18.

19.

C

low explosive blasting and shall carryout mining of colour granite in an area of 0.20 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

¢ Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust,

o shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

s Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from cmpty trucks.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. Under no circumstances, the industry shall not dump the
overburden soil outside the quarry lease area. The Board is constrained to revoke the CFO
issued by the Board in case overburden soil is dumped outside and also if complaints were

received from the surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issucd by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.
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SCHEDULE - C
(See Rule 6(2))
SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take nccessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste fo authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on haif yearly basis to Board Office,
Hyderabad and concerned Regional Office. X}

Lo s

\\ |

\ T "\ \
J[EINT CHIEF ENVIRONMENTAL ENGINEER
L \
(43 !

M/s. Swetha Granites

(0.2 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District.
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Foora o TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
1714
7
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 278-RGM/TSPCB/ZOR/CF0/2022- | {00 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thercof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Qutlets for discharge of effluents:

Outlet Qutlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 2.5KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

1 Attached to D.G. Set of capacity — e SPM ~115
120 KVA mg/Nm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No |Name and quantity of the Stream Disposal eption
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
| Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 5.65 m'/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Autho:matmn shall be valid for a period
ending with the 31.12.2026 F N 7

Encl; Schedules A, B & C. : |

To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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11.

12.

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
htip:/tspeh.cop.cov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative clectric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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14,

15.

16.

17.

18.

15.

20.

21

23,

24,

25.

26,

27.

&9

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Enviromment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received,

ii . Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments,

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
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29.

&

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantitics mentioned below

Sl No Purpose Quantity
1, Dust Suppression & Drilling 0.9 KLD
2 Green belt development 0.7 KLD
3 Domestic 3.1KLD

TOTAL 4.7 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

4. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 1.0 Ha.
only.

5. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

6. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

7. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

8. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.
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14.
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17.
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e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust,

¢ shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KIMPH to prevent undue noise from empty trucks.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The industry shall dump within quarry lease area. Under no
circumstances, the industry shall not dump the overburden soil outside the quarry lease
area. The Board is constrained to revoke the CFO issued by the Board in case overburden
soil is dumped outside and also if complaints were received from the surroundings without
any further notice.

- No change in mining technology and scope of working should be made without prior

approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual dala or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR

OPERATAOR HANDLING HAZARDQOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batterics to the manufacturers / dealers on
buyback basis.
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6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half u,.Jrly basis to Board Office,
Hyderabad and concerned Regional Office.

\

\\
QJOINT CHIEF FNV[RON'\H:NTAL ENGINEER
To
M/s. Swetha Granites
(1.0 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District.
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e TELANGANA STATE POLLUTION CONTROL BOARD
s ZONAL OFFICE: HYDERABAD
el b
ECi7 2
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY
——==—s e ah al AVRILALIUN ORDER —- RED CATEGORY

Order No: 275-RGM/TSPCB/ZOH/CFO/2022- | 35151 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under scction 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW M & T™M)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimmagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. { Domestic effluent 2.7KLD Septic tank followed by soak pit |
ii) Emissions from chimneys:
Chimney Description of Chimmney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — — SPM -115
125 KVA mg/Nm® |

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), 8y.No.106, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and quantity of the Stream Disposal option
Hazardous waste
| 1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units. ]

Page 1 0f7



&

This order is subject {o the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 8.92 m'/day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period Le., I* gquarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision af
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. ' ‘\\-\

\\_‘;‘:. --. e

"_‘,'-'*"\:\_I-. =
‘gﬁ)INT CHIEF ENVIR(QI\I\’IENTAL ENGINEER
Encl: Schedules A, B & C. 1 '\)

To

M/s. Swetha Granites

(1.0 Ha, Colour Granite Mine),

Sy.N0.106, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail 1d: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.c., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
m_tp:fftspcb.cgu.szov.in;‘Paucst.irculars.asnx}.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the preseribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order,

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage fo the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the anthorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before sclling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii. Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 fi. at the main entrance o their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
gize so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves o it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and

Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein afier referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 25,000/- upto 31.12.2024, The industry shall
pay the consent fees annually from the financial year 2024-2025 to till the validity of
the consent order i.c., upto 31.12.2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.c.,
1* quarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time,

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

S1 No Purpose Quantity |
1 Dust Suppression & Drilling 1.06 KLD
2. Green belt development 0.79 KLD ’
3. Domestic 3.45KLD
TOTAL 530 KLLD J

4. The industry should comply with the National ambient air quality standards as per MoEF,

GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Daytime (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in

this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacitics without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are

cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
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Jow explosive blasting and shall carryout mining of colour granite in an area of 1.0 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as 1o reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures fo ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MOoE&F, Gol on 16.11.2009

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

o TRoad shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust.

o shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall collect solid waste i.e., overburden (top soil and tock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped within quarry lease arca.
Under no circumstances, the industry shall not dump the overburden soil outside the quarry
lease area. The Board is constrained to revoke the CFO issued by the Board in case

overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issucd by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions of gtipulate any further

conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.
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SCHEDULE - C
(See Rule 6(2))
|SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housckeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. s |

\ I

.'r‘;\ '....
JOINT CHIEF ENVIRONMENTAL ENGINEER

——
&5
5

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.106, Odyaram (V), Gangadhara (M),
Karimnagar District.
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Soomengn TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
A\ 1 4
T
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email: jcee-zhyd-tspecb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 277-RGM/TSPCB/ZOH/CF0/2022- | {1} Date: 01.02.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein afier referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Qutlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 1.7KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — - SPM —115

120 KVA | mg/Nm’

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (1.0 Ha. Colour Granite Mine), Sy.No.178, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste 0il Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
% Mining of Colour Granite 3.54 m /day
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2023-24 to till the validity of the consent order.

The payment of annual consent fee for every financial year (ie., April to March) within the
stipulated time period i.e., 1" quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Ovder automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Mdnagemeut and Transboundary
Movement) Rules, 2016.

h
A -

JOINT CHIEﬁ“ENVFR%m:IENTAL ENGINEER
Encl: Schedules A, B & C. i WS

To

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District.

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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SCHEDULE - A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fec under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eli gibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Woebsite:
htt p::‘z‘tsucb.cuu.ucv.ianauestirculars.asp}g).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions ete.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.-
b) The industry shall maintain following records to accessible to the Board, whenever
required. -

1. Analysis reports of waste water/ emissions.

2. Logbook for operation of pollution control systems.

3. Inspection book
Separatc power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

Page 3 of 7



13.

14,

15.

16.

17.

18.

19.

20.

21.

22,

23.

24,

25.

26.

-

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.,

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i.  Number of containers received.

ii. Date and method of detoxification.

ili. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 fi. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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27. Notwithstanding anything contained in this conditional letter or consent, the Board hereby

28.

29.

reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 18,000/- upto 31.12.2023. The industry
shall pay the consent fees annually from the financial year 2023-24 to till the validity
of the consent order i.e., upto 31.12.2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.e.,
1" quarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the .
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and

consumption shall not exceed the quantities mentioned below

S1No Purpose Quantity

1. Dust Suppression & Drilling 1.5KLD

2. Green belt development 0.64 KLD

3. Domestic 2.14 KLD
TOTAL 428 KLD

4. The industry should comply with the National ambient air quality standards as per MoEF,

GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3; ]
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60 !
3 SO2 80 '
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM)-75dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in

this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are

cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by

Page 5 of 7




low explosive blasting and shall carryout mining of colour granite in an area of 1.0 Ha.
only.

7. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

8. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

9. The industry shall take approprate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

10. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

o Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

o Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust.

o shall not cause any pollution to the surrounding agricultural lands
11. The industry shall implement the following measures to reduce the noise pollution.
o The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear mufTfs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

12. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. Under no circumstances, the industry shall not dump the
overburden soil outside the quarry lease area. The Board is constrained to revoke the CFO
issued by the Board in case overburden soil is dumped outside and also if complaints were
received from the surroundings without any further notice.

13. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

14. The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

15. The industry shall comply with all the directions issued by the Board from time to time.

16. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

17. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

18. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

19. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.
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SCHEDULE - C
(See Rule 6(2))
SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof,

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. ; : \\

N e

_JOINT CHIEF ENV[‘R}?NMENTAL i
b .‘. I

M/s. Swetha Granites

(1.0 Ha. Colour Granite Mine),

Sy.No.178, Odyaram (V), Gangadhara (M),
Karimnagar District.
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s TELANGANA STATE POLLUTION CONTROL BOARD
. ZONAL OFFICE: HYDERABAD
A\ 114

_nps
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspeb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 284-RGM/TSPCB/ZOH/CF0/2022- L 0O Date:13.06.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

~ M/s. Swetha Granites,

(1.0 Ha Colour Granite Mine},
Sy.No.162°& 165, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet QOutlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluents 0.7 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

I Attached to DG Set of capacity — -- SPM—115
120 KVA mg/Nm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites, (1.0 Ha Colour Granite Mine), Sy.No.162 & 165, Odyaram (V).
Gangadhara (M),Karimnagar District is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No. | Name and quantity of the Stream Disposal option
Hazardous /solid waste
1 Waste Oil (20 LPA) 5.1 of Sch-1 | Shall be sold to authorized waste oil
Re-Processors / Re — Cyeling units.
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2 Overburden / waste of - Shall be dumped in the dump yard
granite  blocks (2700 towards west side of the quarry lease
m’/year) area B

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity ]
1. Mining of Colour Granite 4.13 m'/day ‘
(over an extent of 1.0 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.05.2027. The industry shall pay the consent fees annually Sfrom the
financial year 2023-24 to till the validity of the consent order.

The payment of annual consent fee for every financial year (ie., April to March) within the
stipulated time period iLe., I% quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016. / ‘l

JHL g
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JOINT CHIER ENVIRQNMENTALENGINEER

Encl: Schedules A, B & C.

N | )

M/s. Swetha Granites,

(1.0 Ha Colour Granite Mine),

Sy.No.162 & 165, Odyaram (V), Gangadhara (M),
Karimnagar District

Email: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year based on the fixed assets (i.e., April to March)within
the stipulated time period i.e., 1" quarter of every financial year (April-Junc) and the EE,
RO, Ramagundam shall report to this office, if any non-compliance by the industry.
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10.

11.

G

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eli gibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http ://tspeb.cap.pov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous writien permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate zll facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforescen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution contro] systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution,

Page3 of 8



12.

13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23,

24.

25.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

jii. Date and method of detoxification.

{ii. Name of agencies to whom containers were sold with quantities.
jv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
fi, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.
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26.

27.

28,

@d

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

Special Conditions:

1. The industry has paid consent fee upto 31.05.2023. The industry shall pay the
consent fees annually from the financial year 2023-24 to till the validity of the
consent order i.e., upto 31.05.2027.

2. The industry shall pay balance consent fee annually as per the rates notified in GO
MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year based on the fixed assets (i.e., April to March) within the
stipulated time period i.c., 1% quarter of every financial year (April - June) is
mandatory for the industry. Failing which, the validity of the Consent Order
automatically stands cancelled and operation of industry without valid Consent
attracts penal action under the provision of Water Act, Air Act & Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016.

3. The industry either paying annual fee or total fee for consented periad, shall pay the
balance consent fee as per the revised rates as applicable from time to time.

4. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

SI. Ne. Purpose Quantity
1 Dust Suppression & Drilling 1.0KLD _
2 Green belt development 0.5 KLD |
3 Domestic 1ok |
EOTAL. | 25KLD

5. The industry shall remit water cess as per the assessment orders as and when issued by
Board.

6. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S8.No Parameters Standards in ng/m3; ]
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 3 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
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10.

11.

12.
13.

14,

15.

16.

17.

18.

19.

20.

21.

22,

)

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 1.0 Ha only.

The blocks shall be separated from the mother rock by jock hammer drilling, wedge
cutting by wire saw and excavation. The separated blocks shall be dressed manually.

The industry shall adopt wet drilling & wire saw cutting method to control dust
emissions. Delay detonators and shock tube initiation system for blasting shall be used
so as to reduce vibration and dust.

The industry shall not carry out any blasting operations.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures fo ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MOoE&F, Gol on 16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
29.11.2012.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
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23.

24.

25.

26.

27.

28.
29.

30.
31.

32.

33.

34,

@3

soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
s Worked out slopes are to be stabilized by planting appropriate shrub / grass species
._on the slopes.

Suitable conservation measures to angment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall submit Environmental Statement in Form V before 30™ September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

The industry shall stack the top soil properly with proper slope with adequate measures.

The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to medify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDO US WASTE]

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 201 6 and its
amendment thereof.

The industry shall store Used / Waste 0il and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.
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7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

8. The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half-yearly basis to Board Office,

Hyderabad and concerned Regional Office,
4

\\. A7
\\; o

A /ﬁ' \

A \\ ey |
JOINT CHIEF ENVIKOWMEN AL ENGINEER
To & \ \7:\5
M/s. Swetha Granites, N ) (C’\'zc}_h_
(1.0 Ha Colour Granite Mine), i .

Sy.No.162 & 165, Odyaram (V), Gangadhara (M),
Karimnagar District.
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el TELANGANA STATE POLLUTION CONTROL BOARD
R ZONAL OFFICE: HYDERABAD
A\ 4
AT
D. Krupanand H.No.6-3-1219, TS No.] Part,
Joint Chicf Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495

Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 415-RGM/TSPCB/ZOH/CFO/2022- PE| I Date: 09.05.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts”) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s, Mahalaxmi Granites

(Formerly M/s. Swetha Granites)
(1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1 Domestic effluents 0.8 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney ] Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

1. Attached to DG Set of capacity — - SPM -115
120 KVA mg/Nm’

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites) (1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, Teception, storage, transport and disposal of the
following wastes with guantities as mentioned below:

S.No. | Name and quantity of the Stream Disposal option
Hazardous/solid waste
1 Waste Oil (20 LPA) 51 of Sch-I | Shall be sold to authorized waste oil
Re-Pracessors / Re — Cycling units.
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2 Overburden / waste of --- Shall be dumped in the dump yard
granite blocks (3,270.60 within the quarry lease area.
m*/Annum)

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

5.No. Product Capacity
1. Mining of Colour Granite 5.97 m’/day
(over an extent of 1.610 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 31.03.2027 ; “\ | L

i' \“‘I- B v . P

\ : ;.-’.’\_ T

\ ¥ X

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C. & \ \
}

To —
M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)
(1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.
Email: swethacranites@email.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the cxpiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http:/ftspeb.cop. cov.in/Pases/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade cffluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an altemative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of altemnative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such oceurrence to
this Board, by fax / email under intimation fo the Collector and District Magistrate,

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separatcly.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part, The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23

24.

25

26.

(@

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the tules issued by the Central Govt. under the Motor Vehicles Act, 1988 and.
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit, The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to cach Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii. Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other intemal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardons Wastes, it should be ensured that they are
perfeetly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 fi to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able fo read from a distance of 10
fi, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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27.

28.

29.

@

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981,

SCHEDULE - B

Special Conditions:

1. The industry shall take steps to reduce water consumplion to the extent possible and
consumption shall not exceed the quantities mentioned below:

SL. No. Purpose Quantity

Dust Suppression & Drilling 1.0KLD

2. Green belt development 0.5 KLD

! Domestic 1.5KLD
TOTAL | 30KLD

2. The industry shall remit water Cess as per the assessment orders as and when issued by
Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S8.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 s02 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
4. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

5. The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

6. The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 1.610 Ha only.

7. The blocks shall be separated from the mother rock by jock hammer drilling, wedge
cutting by wire saw and excavation. The separated blocks shall be dressed manually.

8. The industry shall adopt wet drilling & wire saw cutting method to control dust
emissions. Delay detonators and shock tube initiation system for blasting shall be used
so as 1o reduce vibration and dust

9. The industry shall not carry out any blasting operations.

10. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.
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LL;

12:

13.

14,

15,

16.

17.

18.

19.

20.

21.

22

23

24,

The indusiry shall take appropriate measurcs to cnsure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, and Telangana State, Govt. of India, MoEF, Hyderabad in the
Environmental Clearance order dated 26.02.2013 and 07.12.2019.

The industry shall implement the following measures o reduce the air pollution during
the ransportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

The industry shall implement the following measures to reduce the noise pollution.
« The proper and regular mainienance of the vehicles and other cquipment.

o Limiting time exposure of workers to the excessive noisc. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly afler monsoon and maintain propetly.

The industry shall collect solid waste i.c., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard fowards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall submit Environmental Statement in Form V before 30™ September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.
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25. The industry shall stack the top soil properly with proper slope with adequate measures.

26. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

27. The industry shall comply with all the directions issued by the Board from time to time.

28. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

29.The Board rescrves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

30. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

31. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]|

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Qil and Used Lead Acid Batleries in a secured way
in their premises till its disposal.

4.  The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. N

R
A

JOINT CBIEF ENVIRONMENTAL ENGINEER

To

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)
(1.610 Ha Colour Granite Mine)

Sy. No.1174, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.
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et TELANGANA STATE POLLUTION CONTROL BOARD

e ZONAL OFFICE: HYDERABAD
SR H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
L Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463

Email: jcee-zhyd-tsp cb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY
e PR LA T TON ORDER — RED CATEGORY

Order No:283-RGM/TSPCB/ZOH/CR 0/2024- [ 2—3)( Date:20.02.2024
A NV L DU B/ZOH/CFO/2024- 2ateL.l2.2024

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016,

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Ajr (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Swetha Granites

(1.35 Ha. Colour Granite Mine),
Sy.No.278, Asifnagar (V),

Karimnagar (M), Karimnagar Distriet

(Hereinafter referred (o as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet | Outlet Description Max Daily | Point of Disposal
No. Discharge
1. Domestic effluents 29KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney | Description of Chimney Quantity of Emissions Emissions"
No. at peak flow standards

1. ‘ Attached to D.G. Set of capacity — — SPM - 115 ‘
L 120 KVA mg/Nm®

iii) Hazardous Waste Authorization: (Form —2) [See Rule 6(2)]:

M/s. Swetha Granites (1.35 Ha. Colour Granite Mine), Sy.No.278, Asifnagar (V), Karimnagar
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (30 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units,
2 Overburden (3000 - Shall be disposed in the dump yard
m®/annum) located in the western part within the
| quarry lease area,
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantitics only:

S.No. | Name of the Product / Activity | Capacity J
1. Mining of Colour Granite ‘ 3,
(over an extent of 1.35 Ha.) 834 1 iy

This combined order of consent & Hazardous Waste Authorizatjori shall be valid f
ending with the 31.12.2028

AF b L { \ f

JOINT CHIEF Emrmon\'%ﬁ'@m ENGINEER
Encl: Schedules A, B & C. Q§/ N ) R
To e \\J
Vi/s. Swetha Granites
(1.35 Ha, Colour Granite Mine),
Sy.No.278, Asifnagar (V),

Karimnagar (M), Karimnagar District.
Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information,
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE - A

. The applicant shall make applications through online for renewal of Consent (under Water

& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fec under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Circular d1.19.11.2015 & 08.12.2015 (available in Board’s
Website: http://tspeb.cga.gov.in/Pages/Circulars.aspx).

Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The industry may explore the possibility of tapping the solar energy for their encrgy
requirements.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafier referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
{Prevention and Control of Pollution) Act, 1981.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE - B

Special Conditions:

I

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

S.Na. Purpose Quantity
1. Dust Suppression & Drilling 1.1 KLD
2. Gardening / greenbelt / Domestic 44 KLD

Total 5.5 KLD

The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below:

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 502 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

. The industry shall not increase the capacity beyond the permitied capacity mentioned in

this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of Colour Granite in an area of 1.35 Ha,
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonalors and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.
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6. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

7. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with tevised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009.

8. The industry shall scrupulously comply with conditions stipulated by the SETAA, Andhra
Pradesh (Combined State) in the Environmental Clearance order dated 29.1 1.2012.

9. The industry shall not cause any pollution to the surrounding agricultural lands.

10, The industry shall implement the following measures to reduce the air pollntion during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.
Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

o Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

11. The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.
e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.
e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 2SKMPH to prevent undue noise from empty trucks.

12. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels,

13. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

14. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, Toads, green belt development, efc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

15. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

16. The rock waste shall be dumped in the dump yard towards north-cast side within the
guarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

17. The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

18. Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad, Suitable measures shall be taken for rainwater harvesting.

19. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

20. The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

Page 4 of 5



2

21. The industry shall submit Environmental Statement in Form V before 30" September
cvery year as per Rule No.14 of Environmental (Protection) Act, 1986.

22. The industry shall stack the top soil properly with proper slope with adequate measures.

23. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition,

24. The industry shall comply with all the directions issued by the Board from time to time.

25. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

26. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))

ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATAOR
HANDLING HAZARDOUS WASTE|

1. The industry shall give top priority for waste minimization and cleaner production
practices,

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization.

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the condifions
stipulated in Schedule B & C of this Order on half/ ycarly basis to Board Office,
Hyderabad and concerned Regional Office \ |

\ \
'

ol
L ENGINEER

JOINT CHIEF ENVIRONNENTA
Y N |
To QQ)/‘ P S
M/s. Swetha Granites
(1.35 Ha. Colour Granite Mine),

Sy.No.278, Asifnagar (V),
Karimnagar (M), Karimnagar District.
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T TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
A\ 177 4
NP
D. Krupanand H.No0.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 748-RGM/TSPCB/Z.0OH/CFQ/2022- | Lf"]D Date:05.02.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafier referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Swetha Granites,

(1.44 Ha Colour Granite Mine),
Sy.No.94/A, Odyaram (V), Gagadhara (M),
Karimnagar District.

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of cffluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
% Domestic effluent 0.8 KLD Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

1 Attached to D.G. Set of capacity — e SPM —115
120 KVA mg/Nm’

iif) Hazardous Waste Authorization:Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites, (1.44 Ha Colour Granite Mine), Sy.No.94/A, Odyaram (V), Gagadhara
(M), Karimnagar District is hereby granted an authorization to operatc a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.Ne |Name and quantity of the Stream Disposal option
Hazardous waste
1 Over burden (Top soil & rock -- Shall be dumped in the dump
waste) (43,200 m’/year) yard of the quarry lease area at
Northern side of the area and
back filling of mine excavation.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

§.No. Product Capacity
i Mining of Colour Granite 10,800 m* Annum
(over an extent of 1.44 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 30.09.2026. The industry shall pay the consent fees annually from the
financial year 2025-2026 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1% quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Muragenient and Transboundary
Movement) Rules, 2016. / \ \ s

\_\. A \
JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C. N )

To

M/s. Swetha Granites,

(1.44 Ha Colour Granite Mine),
Sy.No.94/A, Odyaram (V), Gagadhara (M),
Karimnagar District.

Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e.,, 1" quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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11.

12

e

SCHEDULE - A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
htip://tspeb.cog. oov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
cvent of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premiscs, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22,

23.

24.

25,

26.

27.

@Ir

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who fransports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 fi by 4 fi. at the main entrance to their
plant, One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
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28.

29,

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (hercin after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 24000/~ upto 30.09.2025. The industry shall
pay the consent fees annually from the financial year 2025-2026 to till the validity of
the consent order i.e., upto 30.09,2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO
MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.c.,
1* guarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transboundary Movement) Rules, 2016.The industry either paying annual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

51 No Purpose Quantity
1. Dust suppression / Wet Drilling Operations 1.0KLD
2. Gardening / greenbelt 1.0KLD
3. Domestic 1.0KLD

TOTAL 3.0KLD

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx §0

Noise Levels: Daytime (6 AMto 10 PM)- 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 1.44 Ha.
only.
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10.

11.

12.

13.

14.

15.

16.

7

G

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads fo suppress the dust.

e shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped in within the quarry lease
area. Under no circumstances, the industry shall not dump the overburden soil outside the
quarry lease area. The Board is constrained to revoke the CFO issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

The industry shall adopt the following measures to control crosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.
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18. The industry shall comply with all the directions issued by the Board from time to time.

19. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

20. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

21. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

22. The conditions stipulated in this order are without any prejudice fo the rights and
conditions of this Board in any Hon’ble Court of Law.,

SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDQUS WASTE|

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and catry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on haif\yearly basis to Board Office,

Hyderabad and concerned Regional Office, i \ N
/ \'\I L
' \\J/’ ///-""'_’,
\‘- f_j.'ll’\_‘/"/
A\
JOINT CHIEF ENVIRONMENTAL ENGINEER
Si“/ \1
To N !
M/s. Swetha Granites, S

(1.44 Ha Colour Granite Mine),
Sy.No.94/A, Odyaram (V), Gagadhara (M),
Karimnagar District.
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mnd:tl "ns mlposed herem above-and to maké :such variations a3 deemed fit for the purpdse
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1 L l“ugmve dust emissions ﬁom all the sources should bc com:rolled regul

arly The: mdustry
shall. prow.de waiel spraying arrangement on '

o

S Tclanrrana (formeﬂy “Andhra. Pradesh) vt
o Envuomental Clearance o:der daled 29, 11. 201

-;;_‘Road shali be. crraded 10 muaate the dust ernissifas. ‘
varﬁllmg of nppers a.nd consequent spﬂla,‘,e' on.the roads shaIl vb

‘be p;omded with prmecuon equipment and ear muffs. L
Speed of the trucks entering or leaving the ‘mine. is to be Limite
speed of 25KIVPH to prevent; undue noise, from empty: trucks.

“ :16. T,he .ndustrv shall take measures 1o ‘comply ‘with the provisions laid. dovm mxdcrvase
polluuon (Regulation and Control) Amendment Rules, 2010 dated 11 01.201
MOE&F Gol to control the noiseto the prcSCnbed leve]s

HE'.MM, etc
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*  working ipit.to -arrest the flow;of silt ‘and. sediments. “The -water so collected shall be
utilized for watering the mine area, Toads, green belt development, etc., The drams shall =
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19. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly
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should be. used for planlatlon purpose.
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surroundings. without any further notice:

21. Theindustry shall adopt the following measures to control erosion of dumps:
2 Retention/toe walls shall be provided at the foot of the dumps.
Wo,rked out slopes are.to be stabilized by plant]nff appropriate sh.rub / gra.ss specles
“on the slopes. :
22, Suitable:conservation measures to augment ground water resources in the ‘area shall be plant ;
and ‘implemented in consuliation with Regional Director, CGWB, Souther Region
hydarabad Suitable measures shall be taken for rainwater harvesting. ’
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S TELANGANA STATE POLLUTION CONTROL BOARD
Pt ZONAL OFFICE: HYDERABAD
A\ 111 4
R
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begampet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 505-RGM/TSPCB/ZOH/CF0/2021- \0{9 Date:23.11.2021

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
undér Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Sandiya International Granites
(2.00 Ha. Colour Granite Mine),
8y.No.596, Nagulamalayala (V),
Kothapally (M), Karimnagar District

(Hereinafter referred to as ‘the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

QOutlet Qutlet Description Max Daily Point of Disposal
No. Discharge
i L Domestic effluent | 1.0KLD | Septic tank followed by soak pit |
ii) Emissions from chimneys:
Chimney Description of Chimuey Quantity of Emissions Emissions—l
No. at peak flow standards
1 Attached to D.G. Set of capacity — SPM — 115 ‘
80 KVA mg/Nm’

iii) Hazardous Waste Authorization: Form — 2) [See Rale 6(2)]:

M/s. Sandiya International Granites (2.00 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalayala (V), Kothapally (M), Karimnagar District is hereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes
with quantities as mentioned below:

S.No | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Qil (20 LPA)

51 of Sch-T | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder

and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
i Mining of Colour Granite 6.67 m*/day
(over an extent of 2.0 Ha,)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period

ending with the 31.07.2026. 77\

AN

-

gI/OINT CHIEF ENVI'RO_INMENTAL ENGINEER
Enel: Schedules A, B & C. =g

To

M/s. Sandiya International Granites
(2.00 Ha. Colour Granite Mine),
8y.No.596, Nagulamalayala (V),
Keothapally (M), Karimnagar District
Email Id: ecpcbsolutions@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http:/ftsoch.coo. vov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the preseribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilitics installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
<hall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution contro] systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such ofher particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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14.

15.

16.

17.

18.

19,

20.

21.

22.

24,

25.

26.

27.

(=9

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii. Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the

factory premises at a prominent place for the information of the inspecting officers of the

different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby

reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
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29.

Gy

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry shall take steps to reduce water consumption to the cxtent possible and
consumption shall not exceed the quantities mentioned below

Sl No Purpose Quantity
1 Dust Suppression & Drilling 2.0KLD
2 Domestic / Gardening/ irrigation 2.0KLD

1 TOTAL 4.0 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
E 1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Daytime (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

4. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 2.0 Ha.
only.

5. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as {0 reduce
vibration and dust.

6. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin,

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

o shall not cause any pollution to the surrounding agricultural lands

7. The industry shall implement the following measures to reduce the noise pollution.
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13,

14.

15,

@

¢ The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

® Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks,

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped in the dump yard towards
south-east side within the quarry lease area. Under no circumstances, the industry shall not
dump the overburden soil outside the quarry lease area, The Board is constrained to revoke
the CFO issued by the Board in case overburden soil is dumped outside and also if
complaints were received from the surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers. The industry shall check the
certificate/Authrisation/ order of MoEF issued to the Re-user/Recycler units while
disposing the waste oil. The industry shall dispose Used Lead Acid Batteries to the
manufacturers / dealers on buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation in FORM-3 ie quantity of incinerable waste, land
disposal waste, recyclable waste etc., and file annual retumns in Form- 4 as per Rule
20(2) of the Hazardous & other wastes (Management, Handling &Transboundary
Movement) Rules, 2016 and amendments thereof
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7. The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with Authorization. In case of Violation in generation, industry shall submit
explanation and obtain amendment in Environmental Clearance/CFE/CFO in this regard.

8. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. i,

A
\

\ #
§ .

5IOINT CHIEF ENVIRONMENTAL ENGINEER
To ¥
M/s. Sandiya International Granites

(2.00 Ha. Colour Granite Mine),

Sy.No.596, Nagulamalayala (V),
Kothapally (M), Karimnagar District.
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oo TELANGANA STATE POLLUTION CONTROL BOARD
o ZONAL OFFICE: HYDERABAD
NCWE
R
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 504-RGM/TSPCB/ZOH/CF0/2021- | () 1R Date:23.11.2021

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein afier referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Sandiya International Granites
(5.30 Ha. Colour Granite Mine),
Sy.No.596, Nagulamalayala (V),
Kothapally (M), Karimnagar (Dist)

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Cutlet Qutiet Description Max Daily Point of Disposal
No. Discharge
| L Domestic effluent 1.0KLD Septic tank followed by soak pit
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — - SPM —115
80 KVA mg/Nm’

iii) Hazardous Waste Authorization:Form — 2) [See Rule 6(2)]:

M/s. Sandiya International — Gramites (5.30 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalayala (V), Kothapally (M), Karimnagar (Dist) is hereby granted an authorization to
operate a facility for collection, reception, storage, transport and disposal of the following wastes
with quantities as mentioned below:

lS. No | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-1 | Shall be sold to authorized
l waste oil Re-Processors / Re —
Cycling units. ]
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 5.29 m*/day
(over an extent of 5.30 Ha.)

This combined order of consent & Hazardous Waste Authﬂi-fzﬁt-j‘on shall be valid for a period

ending with the 31.07.2026. 7 A }1

\‘:\ » ;

. ) \'}\ ’.___

JOINT CHIEF ENVIRONMENTAL ENGINEER
N |

Encl: Schedules A, B & C.

Tao

M/s. Sandiya International Granites

(5.30 Ha. Colour Granite Mine),

Sy.No.596, Nagulamalayala (V), Kothapally (M),
Karimnagar (Dist),

Email Id: ecpebsolutions@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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11.

12.

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://tspcb.cog.gov.in/Paces/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / cmissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open arcas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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13.

14.

15

16.

17

18.

19.

20.

21,

22,

23,

24.

25.

26.

27

All the rules & regulations notified by Ministry of Environment and Forests, Government of

India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed,

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

1ii . Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly scaled.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves 1o it the right and powers under Section 27(2) of the Water (Prevention & Control of
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28.

29,

e,

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

|  SINo Purpose Quantity
1. Dust Suppression & Drilling 3.0KLD

2. Domestic / Gardening/ irrigation 2.0KLD
TOTAL 5.0 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

[ S.No l Parameters Standards in pg/m3;
- 1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 502 80
4 NOx 80 4

Noise Levels: Day time (6 AMto 10 PM)-75dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

4. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 5.30 Ha.
only.

5. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

6. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

7. The industry shall implement the following mcasures to reduce the air pollution during
the transportation of the mincral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.
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11.

12.

13

14.

15

16.

C

e shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment,

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks,

The industry shall collect solid waste i.e., overburden (top soil and rock wasie) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped in the dump yard towards
south-east side within the quarry lease area. Under no circumstances, the industry shall not
dump the overburden soil outside the quarry lease area. The Board is constrained to revoke
the CFO issued by the Board in case overburden soil is dumped outside and also if
complaints were received from the surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall comply with all the directions issued by the Board from time to time.

- Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection,

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof,

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers, The industry shall check the
certificate/Authrisation/ order of MoEF issued to the Re-user/Recycler units while
disposing the waste oil. The industry shall dispose Used Lead Acid Batteries to the
manufacturers / dealers on buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation in FORM-3 i.e quantity of incinerable waste, land
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disposal waste, recyclable waste etc., and file annual returns in Form- 4 as per Rule
20(2) of the Hazardous & other wastes (Management, Handling &Transboundary
Movement) Rules, 2016 and amendments thereof

The industry shall maintain proper records for Hazardous Wastes disposal and its
concurrence with Authorization. In case of Violation in generation, industry shall submit
explanation and obtain amendment in Environmental Clearance/CFE/CFO in this regard.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. ]

JOINT CHIEF ENVIRONMENTAL ENGINEER

MUs. Sandiya International Granites

(5.30 Ha. Colour Granite Mine),

Sy.N0.596, Nagulamalayala (V), Kothapally (M),
Karimnagar (Dist).
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154

S TELANGANA STATE POLLUTION CONTROL BOARD
g ZONAL OFFICE: HYDERABAD
AT 14 H.N0.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
Ll Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463

Email: jeee-zhyd-tspchb@telangana.gov.in
CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No:407-RGM/TSPCB/ZOH/CF0/2024- } 76 Date:04.03.2024

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein afier referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Sandiya International Granites
(2.57 Ha. Colour Granite Mine),
Sy.N0.596, Nagulamalyal (V),
Karimnagar (Mandzal & District)

(Hercinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effiuents:

Outlet Outlet Description Max Daily Point of Disposal - ]
No. Discharge
1. Domestic effluents | 1.0 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — —nee SPM —115

80 KVA mg/Nm®

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Sandiya International Granites (2.57 Ha. Colour Granite Mine), Sy.No.596, Nagulamalyal
(V), Karimnagar (Mandal & District) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S. No. | Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units.
2 Over Burden (OB) & Waste -— Shall be dumped in the dump yard
of granite blocks (3,057 towards north-east side of the quarry
m’/year) lease area.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules” and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only:

S.No. Name of the Product / Activity Capacity
1. Mining of Colour Granite 5.58 m’/day
(over an extent 0of 2.57 Ha.)

This combined order of consent & Hazardous Waste Auﬂmnzatmu\hall be valid for a period
ending with the 31.12.2028.

\ '\ {
(JOINT CHIEF Ei\'yrnt)jﬂ {ENTAL

L/

)

ENGINEER

Encl: Schedules A, B & C.

To

M/s. Sandiya International Granites
(2.57 Ha. Colour Granite Mine),
Sy.No0.596, Nagulamalyal (V),
Karimnagar (Mandal & District).
Email Id: ecpcbsoluations(@ ¢mail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

1. The applicant shall make applications through online for renewal of Consent (under Water
& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Cireular dt.19.11.2015 & 08.12.2015 (available in Board’s
Website: http://tspch.ceg.gov.in/Pages/Circulars.aspx).

2. Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

3. The industry may explore the possibility of tapping the solar energy for their energy
requirements.

4. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Qection 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981.

5. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE —B

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

§.No. Purpose Quantity i
1 Dust Suppression & Drilling 1.0 KLD
2 Domestic / Gardening/ irrigation 3.0KLD
i Total 4.0 KLD |

2. The industry should comply with the National ambient air quality standards as per MOEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below:

r S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
l 2 Particulate Matter (PM2.5) 60
3 S02 80
L NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

4. The industry shall operate only after obtaining revocation of Closure Orders issued
by the Board.

5. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of Colour Granite in an area of 2.57 Ha.
only.
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10.
11.

12

13.

14.

15.

16.

17.

18.

19.

20.

Wet drilling & wire saw cuiting method shall to adopted to control dust emissions, Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh (Combined State) in the Environmental Clearance order dated 08.03.2013.

The industry shall not cause any pollution to the surrounding agricultural lands.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

Road shall be graded to mitigate the dust emissions.

 Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

. The industry shall implement the following measures to reduce the noise pollution,

¢ The proper and regular maintenance of the vehicles and other equipment,

° Limiting time exposure of workers to the excessive noise, Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, ete.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) propetly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.
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21. The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

29. The industry shall submit Environmental Statement in Form V before 30" September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

23. The industry shall stack the top soil properly with proper slope with adequate measures.

24. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

25. The industry shall comply with all the directions issued by the Board from time to time.

6. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

27. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))

|[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATAOGR
HANDLING HAZARDQOUS WASTE]

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof,

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers. :

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7.  The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization.

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half --y‘imc_l\y basis to Board Office,

Hyderabad and concerned Regional Office ; \ )

.‘I & \T _.'/
JOINT CHIER ENVIRONY

\.

12
Eé‘GmEER
_1{\: i

To

M/s. Sandiya International Granites
(2.57 Ha. Colour Granite Mine),
Sy.No0.596, Nagulamalyal (V),
Karimnagar (Mandal & District).
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SoornogD TELANGANA STATE POLLUTION CONTROL BOARD
S ZONAL OFFICE: HYDERABAD
ﬁﬁ&g}( H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,

Uma Nagar, Begumpet, Hyderabad. Phone: 040-23402463
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT ORDER - RED CATEGORY
Order No: 576-RGM/TSPCB/ZOH/CF0/2023- |98 Date:06.01.2023

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof).

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts”) and orders made thereunder to

M/s. Swetha Granites

(9.267 Ha Colour Granite Mine),
Sy.N0.169,170,177,178 & 179, Odyaram (V),
Gangadhara (M), Karimnagar District

(Hercinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Qutlet Description Max Daily Point of Disposal
No. Discharge
4. | Domestic effluents | 2.0 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A and B enclosed to
this order.

This consent is valid for manufacture the following products along with quantities only

——

| S.Ne. | Product E Capacity |
1. Mining of Colour Granite 37.198 m'/day
(over an extent of 9.267 Ha.) |
This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.03.2025 Tl P g
{ A : '_.5::—';1%;?“’%
| X R
Pa\ :I;‘; / ! &1‘;\\
JOINT CHIEF, \ENVIR\)NMEEES‘AL ENGINEER
Encl: Schedules A & B. ,3:7&? ~ A y

To B S— M
——

M/s. Swetha Granites

(9.267 Ha Colour Granite Mine),

Sy.No.169,170,177,178 & 179, Odyaram ),

Gangadhara (M), Karimnagar District

Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.

Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water
& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s

Website: http://tspcb.cog.gov.in/Pages/Circulars.aspx).

Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The industry may explore the possibility of tapping. the solar energy for their energy
requirements.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981.

The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE - B

Special Conditions:

15

The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

SL No. | Purpose Quantity
1 Dust Suppression & Drilling 3.0KLD
2 Green belt development 2.0KLD
3 Domestic 4.0KLD
TOTAL 9.0 KLD

The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.
S.No Parameters Standards in pg/m3;

1 Particulate Matter(PM10) 100

2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80
Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 9.267 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.
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11.
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13.

14.

15.

16.

17.

18.

19,

20.
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Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MOoE&F, Gol on dt.16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
03.10.2013.

The industry shall not cause any pollution to the surrounding a gricultural lands.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.
Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.
The industry shall implement the following measures to reduce the noise pollution.
o The proper and regular maintenance of the vehicles and other equipment.
¢ Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.
o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.
The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.
The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc., :

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain propetly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The tock waste shall be dumped in the dump yard towards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.

s Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf arca.

The industry shall submit Environmental Statément in Form V before 30" September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.
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22. The industry shall stack the top soil properly with proper slope with adequate measures.

23. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

24. The industry shall comply with all the directions issued by the Board from time to time.

25. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

26. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law./,"‘\
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To )
M/s. Swetha Granites pl M

(9.267 Ha Colour Granite Mine),
Sy.N0.169,170,177,178 & 179, Odyaram (V),
Gangadhara (M), Karimnagar District,
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o TELANGANA STATE POLLUTION CONTROL BOARD
R LA L 7ZONAL OFFICE: HYDERABAD
Ny H.No.6-3-1219, TS No.1 Part, Block - C, Ward No.91, Near Country Club,
Lo Uma Nagar, Begumpet, Hyderabad, Phone: 040-23402463 ;

Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 506-RGM/TSPCB/ZOH/CFG/2023- 149y : Date:06.01.2023

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW .(M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Swetha Granites

(3.8 Ha Colour Granite Mine),
Sy.No.451,452,453,454,463,464,465 & 466,
Nagulamalyala (V), Kothapally (M), Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Qutlet Qutlet Description Max Daily Point of Disposal
No. Discharge
1: Domestic effluents | 0.5KLD | Septic tank followed by soak pit. _l

ii) Emissions from chimneys:

| Chimney Description of Chimney Quantity of Emissions | Emissions
|  No. | at peak flow standards
] 1. Attached to D.G. Set of capacity — - SPM—115 |
L. | 125 KVA mg/Nm® J

jif) Hazardous Waste Authorization: (Form —2) [See Rule 6(2)]:

M/s. Swetha Granites (3.8 Ha Colour Granite Mine), Sy.No.451,452,453,454,463,464,465 &
466, Nagulamalyala (V), Kothapally (M), Karimnagar District is hereby granted an anthorization
to operate a facility for collection, reception, storage, transport and disposal of the following
wastes with quantities as mentioned below:

S. [ Name and quantity Stream Quantity Disposal option i
No. | of the Hazardous
/solid waste
1 | Waste Oil 5.1 of Sch-I 20 LPA | Shall be sold to authorized waste
oil Re-Processors / Re — Cycling
units.
2 | Over burden & -- 6,591.84 | Shall be disposed in the dump
waste of granite m’/year | yard situated towards north-east
| blocks side within the quarry lease area.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 27.09 m*/day
(over an extent of 3.8 Ha.)

ending with the 31.03.2025 /

[, }:"j—”

This combined order of consent & Hazardous Waste Auﬂmriz/atéoS shall be valid for a period
RN

\ s
JOINT CHIEF ENVIRONMEN
Encl: Schedules A, B & C. @ % |
Z " N~/
To
M/s. Swetha Granites

(3.8 Ha Colour Granite Mine),
Sy.Ne.451,452,453,454,463,464,465 & 466,

Nagulamalyala (V), Kothapally (M), Karimnagar District
Email Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

1. The applicant shall make applications through online for renewal of Consent (under Water
& Air Acts) and Authorization under HWM Rules at least 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
Consent & HW Authorization of the Board. The applicant can also apply for Auto Renewal
of the CFO atleast 30 days before the expiry of this order as per the procedure and
eligibility stipulated in the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s
Website: http:/tspch.cee.cov.in/Pages/Circulars.aspx).

2. Concealing the factual data or submission of false information/ fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

3. The industry may explore the possibility of tapping the solar energy for their energy
requirements.

4. Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Rules, to such
authority (hereinafter referred to as the Appellate Authority) constituted under Section 28
of the Water (Prevention and Control of Pollution) Act, 1974 and Section 31 of the Air
(Prevention and Control of Pollution) Act, 1981.

5. The Board reserves its right to modify above conditions or stipulate any further conditions
and to take action including revoke of this order in the interest of protection of public
health and environment.

SCHEDULE - B
Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

Sl No. Purpose Quantity
1 Dust Suppression & Drilling 1.5 KLD

2 Green belt development 0.5 KLD

3 Domestic 1.0KLD
TOTAL 3.0 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) : 100
2 Particulate Matter (PM2.5) 60

_____ 3 802 80
4 NOx o280

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or cxtra capacities without obtaining CFE/CFO of the Board.

4. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an arca of 3.8 Ha.
only.

5. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.
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Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on dt.16.11.2009,

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
10.07.2013.

The industry shall not cause any pollution to the surrounding agricultural lands.

10. The industry shall implement the following measures to reduce the air pollution during

11.

12.

13,

14,

15.

16.

17.

18.

19.

20.

the transportation of the mineral.

© Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

-The industry shall implement the following measures to reduce the noise pollution.

e The proper and regular maintenance of the vehicles and other equipment.
e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and car muffs.
o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.
The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.
The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.
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21. The industry shall submit Environmental Statement in Form V before 30" Scptember
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

22. The industry shall stack the top soil properly with proper slope with adequate measures.

23. The ihdustry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

24, The industry shall comply with all the directions issued by the Board from time to time.

25 This Order is jssued to the industry without prejudice to the action taken by the Task
Force of the Board.

26. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))

[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]

1. The industry shall give top priority for waste minimization and cleaner production
practices.

9. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization.

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office. \
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M/s. Swetha Granites Dl ) :
(3.8 Ha Colour Granite Minc), G :

Sy.N0.451,452,453,454,463,464,465 & 466,
Nagulamalyala (V), Kothapally (M), Karimnagar District.
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— TELANGANA STATE POLLUTION CONTROL BOARD
e s ZONAL OFFICE: HYDERABAD
171 4
“§ps
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma
Nagar, Begumpet, Hyderabad.

Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 416-RGM/TSPCB/ZOH/CF0/2022- 8] Date:13.06.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

'Q_ONSENT'_ is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V),
Gangadhara (M), Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Qutlet Description Max Daily Point of Disposal
No. Discharge
¥ Domestic effluents 0.8 KLD Septic tank followed by soak pit.
ii) Emissions from chimneys: s
Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1. Attached to DG Set of capacity — - SPM — 115
100 KVA mg/Nm’

iif) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites) (4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
‘authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

S.No. | Name and quantity of the Stream Disposal eption ~
Hazardous /solid waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units. J
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2 Overburden / waste of - Shall be dumped in the dump yard |
granite blocks (5,783.76 towards south-west within the quarry
m’fAnnum) lease area,

This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.Ne. Product Capacity
1. Mining of Colour Granite 10.56 m'/day
(over an extent of 4.65 Ha.)
This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 30.04.2027 j S\ \
g 7 ;
\ X 777 N
JOINT CHIEF ENVIRONMENTAL ¥ '
Encl: Schedules A, B & C. & \
ﬁ
To L )

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V),
Gangadhara (M), Karimnagar District
Email: mahalaxmigranites2018@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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11.

12.

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular di.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://tspeh.coe.gov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative clectric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative eclectric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the indusiry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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13.

14.

15.

16.

17.

18.

19.

20.

21.

22.

23.

24.

25.

26.

&)

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a T ransport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,

 specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should

be maintained in the following way:

i. Number of containers received.

ii. Date and method of detoxification.

ii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other intemal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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28.

29,
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Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE -B

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

Sl No. Purpaose Quantity

1 Dust Suppression & Drilling 2.0KLD

2 Green belt development 0.5 KLD

3 Domestic 1.0KLD
TOTAE | 35Ky |

2. The industry shall remit water cess as per the assessment orders as and when issued by
Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
R Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond the permitted capacity mentioned in

this order, without obtaining CFE/CFO of the Board.

5. The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

6. The industry shall carry out only semi-mechanized open casting mining and shall

carryout colour granite mining in an area of 4.65 Ha only.

7. The blocks shall be separated from the mother rock by jock hammer drilling, wedge

cutting by wire saw and excavation. The separated blocks shall be dressed manually.

8. The industry shall adopt wet drilling & wire saw cutting method to control dust
emissions. Delay detonators and shock tube initiation system for blasting shall be used
so as to reduce vibration and dust.

9. The industry shall not carry out any blasting operations.

10. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.
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12.

13.

14.

15.

16.

17

18.

19.

20.

21.

22.

23.

24,

The industry shall take appropriate meastres to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
26.02.2013.

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

© Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

The industry shall implement the following measures to reduce the noise pollution.
¢ The proper and regular maintenance of the vehicles and other equipment.

¢ Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards north-east side within the
quarry lease area. Under no circumstances, the industry shall not dump the overburden
soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

e Retention/toe walls shall be provided at the foot of the dumps.
© Worked out slopes are to be stabilized by planting appropriate shrub / grass specics
on the slopes.

Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area,

The industry shall submit Environmental Statement in Form V before 30" September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.
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25. The industry shall stack the top soil properly with proper slope with adequate measures.

26. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

27. The industry shall comply with all the directions issued by the Board from time to time.

28. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

29. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

30. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

31. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE -C
(See Rule 6(2))
[SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR

OPERATAOR HANDLING HAZARDQUS WASTE|

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not storc hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof,

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half- —\‘:ﬁlly basis to Board Office,
Hyderabad and concerned Regional Office. 4 N

\
AN - -
\ \ /’ ol
,\

\
*.\ A

To

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(4.65 Ha. Colour Granite Mine),

Sy. No.1160 Gattubuthkur (V),
Gangadhara (M), Karimnagar District.
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o) TELANGANA STATE POLLUTION CONTROL BOARD
—_——— ZONAL OFFICE: HYDERABAD
171 4
_NPF
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jcee-zhyd-tspchb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 414-RGM/TSPCB/ZOH/CFO/2022- ’),_‘2,} Date: 10.05.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to

M/s. Mahalaxmi Granites

(Formerly M/s. Swetha Granites)

(1.30 Ha Colour Granite Mine),

Sy. No.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet QOutlet Description Max Daily Point of Disposal
No. Discharge
1 Domestic effluents 1.0 KLD Septic tank followed by soak pit.

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow _ | standards

1. Attached to DG Set of capacity — -- SPM —115
120 KVA mg/Nm® |

iit) Hazardous Waste Authorization:Form — 2) [See Rule 6(2)]:

M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites) (1.30 Ha Colour Granite Mine),

Sy. No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District is hereby granted an
authorization to operate a facility for collection, reception, storage, transport and disposal of the
following wastes with quantities as mentioned below:

S. No. | Name and quantity of the Stream Disposal option
Hazardous /solid waste
1 Waste Qil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
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L I | | Re-Processors / Re — Cycling units. B

This order is subject to the provisions of ‘the Acts’ and ‘the Rules” and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No, Produet Capacity
1. Mining of Colour Granite 6.63 m'/day
(over an extent of 1.30 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 30.04.2027. The industry shall pay the consent fees annually from the
financial year 2025-26 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period i.e., 1™ quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary

Movement) Rules, 2016. / -
I'|_ "'{'_'II-.. Y e
JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C. ¢ \
\'l

To BN )
M/s. Mahalaxmi Granites ~—
(Formerly M/s. Swetha Granites)

(1.30 Ha Colour Granite Mine),

Sy. No.1160, Gattubuthkur (V),

Gangadhara (M), Karimnagar District.

Email: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year based on the fixed assets (i.e., April to March)within
the stipulated time period i.e., 1* quarter of every financial year (April-June) and the EE,
RO, Ramagundam shall report to this office, if any non-compliance by the industry.
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11.
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SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://tspeb.ceg.sov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed guality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of altenative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals,
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems,

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.
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13.

14.

15.

16.

17.

18.

19.

20.

21,

23.

24,

25.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

. The applicant shall put up two black boards of size 6 fi by 4 ft. at the main entrance to their

plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.
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217.

28.

29.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE -B

Special Conditions:

1. The industry has paid consent fee upto 30.04.2025. The industry shall pay the
consent fees annually from the financial year 2025-26 to till the validity of the
consent order i.e., upto 30.04.2027.

‘2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year based on the fixed assets (i.c., April to March) within the
stipulated time period i.e., 1 quarter of every financial year (April - June) is
mandatory for the industry. Failing which, the validity of the Consent Order
automatically stands cancelled and operation of industry without valid Consent
attracts penal action under the provision of Water Act, Air Act & Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016.

3. The industry cither paying annual fee or total fee for consented period, shall pay the
balance consent fee as per the revised rates as applicable from time to time.

4. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

Sl No. Purpose Quantity "
1 Dust Suppression & Drilling 2.0KLD
2 Green belt development 0.5 KLD
3 Domestic 2.0KLD
TOTAL 4.5 KLD

5. The industry shall remit water cess as per the assessment orders as and when issued by
Board.

6. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in pg/ma3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).
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7. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

8. The industry shall not manufacture any extra products or extra capacities without
obtaining CFE/CFO of the Board.

9. The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 1.30 Ha only.

10. The blocks shall be separated from the mother rock by jock hammer drilling, wedge
cutting by wire saw and excavation. The separated blocks shall be dressed manually.

11. The industry shall adopt wet drilling & wire saw cutting method to control dust
emissions. Delay detonators and shock tube initiation system for blasting shall be used
so as to reduce vibration and dust.

12. The industry shall not carry out any blasting operations.

13. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

14. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

15. The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra
Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
26.02.2013.

16. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

¢ Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

17. The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposurc of workers to the excessive noise. Worlker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

18. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

19. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

20. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

21. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

22. The rock waste shall be dumped in the dump yard towards north-east side within the
quarry lease arca. Under no circumstances, the industry shall not dump the overburden
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soil outside the quarry lease area. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

23. The industry shall adopt the following measures to control erosion of dumps:

¢ Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.

24. Suitable conservation measures to augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting,

25. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

26. The industry shall develop 33% of the total arca as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area.

27. The industry shall submit Environmental Statement in Form V before 30™ September
every year as per Rule No.14 of Environmental (Protection) Act, 1986.

28. The industry shall stack the top soil properly with proper slope with adequate measures.

29. The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

30. The industry shall comply with all the directions issued by the Board from time to time.

31. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

32. The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

33. This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

34. The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
|SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE]|

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof. :

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.
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7. The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on hﬂtlf-,yearly basis to Board Office,
Hydcrabad and concerned Regional Office. .

JOINT CHIEF ENVIRONMENTAL ENGINEER
To & \
M/s. Mahalaxmi Granites ;
(Formerly M/s. Swetha Granites)
(1.30 Ha Colour Granite Mine),
Sy. No.1160, Gattubuthkur (V),
Gangadhara (M), Karimnagar District.

\
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e TELANGANA STATE POLLUTION CONTROL BOARD
- ZONAL OFFICE: HYDERABAD
111 4
“upys
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 279-RGM/TSPCB/ZOH/CF0/2022- | ?70?5/ Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts”) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge
1. Domestic effluent 0.8 KLD Septic tank followed by soak pit
if) Emissions from chimncys:

Chimney Description of Chimney Quantity of Emissions Emissions
No. at peak flow standards
1 Attached to D.G. Set of capacity — ——n- SPM-115

120 KVA mg/Nm®

iii) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites (0.967 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V), Gangadhara
(M), Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S8.No |Name and quantity of the Stream Disposal option
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized
waste oil Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity
1. Mining of Colour Granite 6.40 m’/day
(over an extent of 0.967 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2026. The industry shall pay the consent fees annually from the
financial year 2024-2025 to till the validity of the consent order.

The payment of annual consent fee for every financial year (i.e., April to March) within the
stipulated time period ie., I quarter of every financial year (April - June) is mandatory for
the industry. Failing which, the validity of the Consent Order automatically stands cancelled
and operation of industry without valid Consent attracts penal action under the provision of
Water Act, Air Act & Hazardous and Other Wastes (Management and Transboundary
Movement) Rules, 2016, A\,

\ - -

A\
-\.ll

A
gom CHIEF ENVIRONMENTAL ENGINEER
\

Encl: Schedules A, B & C. }

To

M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
The EE, RO, Ramagundam is further directed to ensure that the industry pays the annual
consent fees for every financial year (i.e., April to March)within the stipulated time period
i.e., 1 quarter of every financial year (April-June) and the EE, RO, Ramagundam shall
report to this office, if any non-compliance by the industry.
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11.

12.

‘

SCHEDULE — A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eligibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
htip://tspeb.cgo.cov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter cither the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an altemative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of altemnative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence fo
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas,

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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14,

15.

16.

17.

18.

19.

20.

21

22,

23.

24,

23;

26.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generalor.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii. Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities,
iv. Transportation particulars,

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 fi by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.
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27. Notwithstanding anything contained in this conditional letter or consent, the Board hereby

28.

29.

reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry has paid consent fee of Rs. 28,000/~ upte 31.12.2024. The industry shall
pay the consent fees annually from the financial year 2024-2025 to till the validity of
the consent order i.e., upto 31.12.2026.

2. The industry shall pay balance consent fee annually as per the rates notified in GO

MS No. 22. The payment of annual consent fee shall be made at the concerned RO
for every financial year (i.e., April to March) within the stipulated time period i.e.,
1" quarter of every financial year (April - June) is mandatory for the industry.
Failing which, the validity of the Consent Order automatically stands cancelled and
operation of industry without valid Consent attracts penal action under the
provision of Water Act, Air Act & Hazardous and Other Wastes (Management and
Transhoundary Movement) Rules, 2016.The industry either paying anunual fee or
total fee for consented period, shall pay the balance consent fee as per the revised
rates as applicable from time to time.

3. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

S1 No Purpose Quantity
1. Dust Suppression & Drilling 1.2 KLD

; Green belt development 0.7KLD

3. Domestic 1.1 KLD
TOTAL 3.0 KLD

4. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated, 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in ng/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 SO2 80
4 NOx 80

Noise Levels: Daytime (6 AMto 10 PM)-75dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

5. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

6. The industry shall carry out semi mechanized open cast quarry method. The blocks are
cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
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10.

11.

12.

13.

14.

15.
16.

17.

18.

19.

low explosive blasting and shall carryout mining of colour granite in an area of 0.967 Ha.
only.

Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009

The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

e Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust.

o shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
o The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped within quarry lease
area.Under no circumstances, the industry shall not dump the overburden soil outside the
quarry lease arca. The Board is constrained to revoke the CFO issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or sﬁpulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.,
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SCHEDULE - C
(See Rule 6(2))
ISPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

3. The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

4. The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

5. The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housckeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

9. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hydcrabad and concerned Regional Office. SN

-~
ol N

JOINT CHIEF ENVIRONMENTAL ENGINEER

d}’:,.r"
To

M/s. Swetha Granites

(0.967 Ha. Colour Granite Mine),
Sy.No.168, Odyaram (V), Gangadhara (M),
Karimnagar District,
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o TELANGANA STATE POLLUTION CONTROL BOARD
s ZONAL OFFICE: HYDERABAD
N
T
G. Hanmantha Reddy H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer (FAC) Block C, Ward 91, Begumpet, Umanagar,
Near Country Club, Hyderabad — 500 016.
DESPATCHED Phone: 040-23402495
&N 0':\/ 0 &\aﬂ &0, Email: jcee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 590-RGM/TSPCB/ZOB/CFO/2020- %69 Date: 06.02.2020

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to

M/s Aravind Granites,

(2.0 Ha Colour Granite Mine),

Sy. No. 178, Edulagattepally (V),
Manakondur (M), Karimnagar District

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents:

Outlet Qutlet Description Max Daily Point of Disposal
No. Discharge
{7 Domestic effluents 0.5 KLD Septic tank followed by soak pit
if) Emissions from chimneys:
Chimney Description of Chimney ‘ Quantity of Emissions at | Emissions
No. | peak flow standards
1. Attached to D.G. Set of capacity l — SPM-—115
—82.5KVA mg/Nm®

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s Aravind Granites (2.0 Ha Colour Granite Mine), Sy. No. 178, Edulagattepally (V),
Manakondur (M), Karimnagar District is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as

mentioned below:
SNo |Name and quantity of Stream Disposal option 7
the Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-1 | Shall be sold to authorized waste oil
Re-Processors / Re — Cycling units.
2 Over burden (2,600 - Shall be dumped in the dump yard
m3/year) towards Westem side within the quarry
lease area.




This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.Ne. Product Capacity
1. Mining of Colour Granite .
(over an extent of 2.0 Ha.) 25.64 m*/day

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.12.2024

. SN g[o2) Yoo
Uom'r CHIEF ENVIRONMENTAL ENGINEER (FAC)

Encl: Schedules A,B & C

To

Sri Aravind Vyas, Proprietor,

C/o M/s. Aravind Granites,

(2.0 Ha Colour Granite Mine),

H. No. 1-5-275, Kaman Road,
Karimnagar — 505 001

Email Id: suryanarayana222@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.



10.

11.

12.

13.

SCHEDULE — A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions ete.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book.
The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule — B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-



14.

15

16.

17.

18.

19.

20.

21,

22.

23.

24,

25,

26.

(D

compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. Tn case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.
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The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.

The applicant shall put up two black boards of size 6 ft by 4 fi. at the main entrance to their
plant. Onc board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
fi, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order-of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and

Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein afier referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE -B

Special Conditions:

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below:

S1No Purpose Quantity
1. Dust suppression & Drilling 14.0KLD
2 Domestic 1.0 KLD

Total: 15.0 KLD

2. The industry shall remit water Cess as per the assessment orders as and when issued by
Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters Standards in ng/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 " S0O2 80
4 NOx 80

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.
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5. The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to
their plant. One board shall contain the specific CFE and CFO conditions, in sufficiently
large font size so that it can be read easily from a distance of 10 ft to a normal eye, and
other board shall carry, again in sufficiently large font size so as to be able to read from a
distance of 10 fi, the latest Water, Air, Noise and solid waste monitoring data as well as
the maximum vulnerable zone.

6. The industry shall not manufacture any extra products or exira capacities without
obtaining CFE/CFO of the Board,

7. The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 2.0 Ha only.

8. The blocks are cut by using jack hammer drilling, blasting and wedge cutting by wire
saw. The separated blocks shall be dressed manually.

9. The industry shall adopt wet drilling and wire saw cutting method to control dust
emissions.

10. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions,

11. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.20009.

12. The industry shall scrupulously comply with conditions stipulated by the SEIAA,
Telangana State (Formerly Andhra Pradesh), Govt. of India, MoEF, Hyderabad in the
Environmental Clearance order dated 03.10.2013.

13. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.
e Road shall be graded to mitigate the dust emissions.
o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.
e Water shall be sprinkled at regular interval on the main haul road and other service
: roads to suppress the dust.
14. The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.
e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.
e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

15. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

16. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

17. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

18. The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stocked properly with proper slope with adequate measures and
should be used for plantation purpose.

19. The rock waste shall be dumped in the dump yard towards north-west side within the
quarry lease area and the industry shall not dump the overburden soil outside the quarry
Jease area, under no circumstances. The Board is constrained to revoke the CFO issued by
the Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.
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The industry shall adopt the following measures to control erosion of dumps:
o Retention/toe walls shall be provided at the foot of the dumps.
e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
Suitable conservation measures to augment ground water resources in the arca shall be plant
and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be carried
out without prior approval from the Board.

The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

The industry shall develop 33% of the total area as thick green belt all along the boundary of
the unit and also in the vacant places with all tall growing trees with wide leaf area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and failure
to comply with any of the conditions mentioned in this order may result in withdrawal of
this order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task Force
of the Board.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

SCHEDULE - C
(See Rule 6(2))

(Conditions of Authorization for occupier or operator handling hazardous wastes)
The industry shall give top priority for waste minimization and cleaner production
practlices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall not sell the used empty drums / barrels / liners / bags / Bottle etc. to
outside parties & vendors for reuse, instead they shall discard the same to avoid reuse,
which is resorting in illegal dumping of Hazardous Waste and shall dispose the same
directly to authorized recyclers only,

The industry shall ensure for proper labelling of Hazardous Waste / other waste
containers with particulars of industry & type of Waste along with characteristics, while
storage & transporting the waste to Recyclers / TSDF / Cement Industries.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.



@,

11. The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.

12. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

13. The industry shall dispose the e-waste to authorized recyclers / re-processors only.

=Ny [ga] 70>
‘Q/JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

To

M/s Aravind Granites,

(2.0 Ha Colour Granite Mine),

Sy. No. 178, Edulagattepally (V),
Manakondur (M), Karimnagar Distriet.
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R. Ravinder Reddy

Joint Chief Environmental En gineer .
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7 5 /

BY REGISTERED POST -W"KF 0 TAGP‘(NISWLEDGEMENT DUR

CONSENT & HW AUTHORIEWET& ORDER ~ RED CATEGORY

Order No:843-RGM/TSPCB/ZOH/CFO/2017- ’C‘*’/ Date: 01.04.2017

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and T ransboundary Movement)
Rules, 2016. ’

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 2] of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred 1o as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to,

M/s. Sandiya International Granite
(Mine-I-2.0 Ha. Mining of Colour Granite),
Sy.No. 500, Odela (V & M),

Karimnagar District.

(Hereinafier referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge -
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of effluents;

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
L. Domestic effluents 0.5 Septic tank followed by soalk pit_—]
s :
ii) Emissions from chimneys:
Chimney Description of Chimney Quantity of Emissions at Emissions
No. peak fliow standards
1 Attached to D,G. Set of capacity o SPM -115
—80KVA mg/Nm?

1ii) Hazardous Waste Authorization: (Form —2) [See Rule 6(2)]:

M/s. Sandiya International Granite (Mine-I-2.0 Ha. Mining of Colour Granite), Sy.No. 500,
Odela (V & M), Karimnagar District is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No. Name and quantity of Stream ' Disposal option
the Hazardous waste
1 Overburden / waste of - Shall be dumped in-the dump yard

granite  blocks (4,524 within the quarry lease area.

m3/Annum}
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thercunder

and further subject to the terms and conditions incorporated in the schedule A, B and C encloseu
to this order.

“This consent is valid for manufacture the following products along with quantities only

Capacity .
3,465 m’/Annum

S.No. | Product
5 Mining of Colour Granite
(over an extent of 2.0 Ha))

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.01.2022

e

ﬁOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C.

To .

Shree. J. Linga Rao (The Managing Partacr),
C/o. M/s. Sandiya International Granites,
H.No.7-2-677, Mankammathota,
Jarimnagar District - 505001

Email Id: sandiya_granites@yahoo.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
fégpy 1o the JCEE(CESS), TSPCB, Board Office, Hyderabad for information.
_-opy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that e
ground water is recharged by the storm water.

. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act, 1991,

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from the
date on which the order is communicated to him, prefer an appeal as per Telangana State Water
rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the Appellate
Authority) constituted under Section 28 of the Water (prevention and Control of Pollution) Act,
1974 and Section 31 of the Air (Prevention and Control of Pollution) Act, 1981.

SCHEDULE - B

. This order is valid for a period of 5 years from the date of issue.

The industry shall report progress on implementation of the project to this office and T.S.
Pollution Control Board, Regional Office, Ramagundam regularly.

The industry shall carry out only semi-mechanized open casting mining and shall carryout
colour granite mining in an area of 2.0 Ha only.

The blocks shall be separated from the mother rock by jack hammer drilling, wedge cutting by
wire saw. The separated blocks shall be dressed manually.

The industry shall not carry out any blasting operations.

6. The industry shall adopt wet drilling method to control dust emissions.

7. Fugitive dust emissions from all the sources should be controlled regularly. The industry shall

10.

11.

provide water spraying arrangement on haul roads, loading and unloading and at transfer points
for dust suppressions.

The industry shall take appropriate measures (o ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009, '

The industry shall scrupulously comply with conditions stipulated by the SEJAA, Telangana
State, Govl. of India, MoEF, Hyderabad in the Environmental Clearance order dated

"25.10.2013.
The source of water is Bore well and the maximum permitted water consumption shall not
exceed the following quantitics.
S. No. Purpose Total (IXLD)
L. Process ' 2.0KLD
2 Greenbelt 1.0 KLD
3. Domestic ; 1.0 KLD
Total 4.0 KLD
The maximum waste water generation (KLD) shall not exceed the following:
S. No. | Wastewater generation Total (IKLD) Mode of disposal
1. Domestic 05KLD Septic tank followed by soak pit
Taotal 0.5 KLD

12. The industry shall implement the following measures to reduce the air pollution during the

transportation of the mineral.

¢ Road shall be graded 1o mitigate the dust emissions. 4

 Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin,

= Water shall be sprinkled at regular interval on the main haul road and other service
roads o suppress the dust.

13. The industry shall implement the following measures to reduce the noise pollution.
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s The proper and regular maintenance ol@-chicles and other equipment.

¢ Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear mufTs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

14. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

15. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

16. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pil to arrest the flow of silt and sediments. The water so collected shall be utilized
for watering the mine area, roads, green belt development, etc., The drains shall be regularly
de-silted particularly after monsoon and maintain properly.

17. The proponent shall comply with the following for controlling air pollution.

S. No. Details of Stack Stack L ]
a) Attached to DG Set
b) Capacity SO KVA
c) Fuel - HSD
d) Stack height from GL H=h-+02(KVA) ™
H = height of the stack from GL in mtrs.
h = height of the building where DG sct is

installed, in mirs.

e) Diameter / Size, in mm 100 mm

f) Details of Air Pollution Acoustic Enclosure.
Control Equipment

¢) Standards to be complied SPM — 115 mg/Nm’

18. The Solid wastes generated shall not exceed the following breakup guantities:

S.No. Solid Waste Hazardous / as defined Method of Disposal
generation undér BWM Rules, 2016
1 Overburden / waste - --- Shall be dumped in the
of granite blocks dump yard within the
(4,524 m>/Annuni) quarry lease arca.

19. The industry shall collect solid waste i.c., overburden (top soil and rock waste) properly. The
topsoil shall be stacked properly with proper slope with adequate measures and should be
used for plantation purpose.

20. The rock waste shall be dumped in the dump yard towards southermn side of the quarry lease
area and the industry shall not dump the overburden soil outside the quarry lease area, under
no circumstances. The Board is constrained to revoke the CFE issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

21. The industry shall adopt the following measures to control erosion of dumps:

« Retention/toc walls shall be provided at the foot of the dumps.
« Worked out slopes are to be stabilized by planting appropriate shrub / grass species on
the slopes. ;

22 Suitable conservation measures to augment ground water resources in the area shall be
planned and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting,
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No change in mining technology and scope of working should be made without prior
approval {rom the Board. No further expansion or moditication in the mine shall be carried
out without prior approval from the Board.

The industry shall take measures for refilling of the mine with ash, overburden waste and the
mine shall be brought to the original condition.

The industry shall develop 33% of the total area as thick green belt all along the boundary of
the mine lease area and also in all the vacant places within the mine lease arca with tall
growing trees with wide leaf area.

. The industry shall not dispose the solid waste outside the factory premises.
2

The industry shall comply with all the Rules and Regulations specified in Water (P&C of )
Act, 1974, Air (P&C of P) Act, 1981 and Hazardous Wastes (Management, Handling and
Transboundary Movement) Rules, 2008 and their amendments issued thereof.

The industry shall not manufacture any extra products or exira capacities without obtaining
CFE/CFO of the Board.

The industry shall not take up trial production with out obtaining Consent for Operation of
the Board.

. Rain Water Harvesting (RWH) structure (s) shall be established on the plant site so that the

ground water is recharged by the storm water.

. The industry shall comply with Rules & Regulations notified by Ministry of Law and Justice,

Govt. of India, regarding the Public Liability Insurance Act, 1991,

. The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and failure to

comply with any of the conditions mentioned in this order may result in withdrawal of this
order and attract action under the provisions of relevant pollution control Acts.

The Board reserves its right to modify above conditions or stipulate any further conditions
and-to take action including revoke of this order in the interest of environment protection.

_This Order is issued to the industry without prejudice to the action taken by the T ask Force of

the Board.
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JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

A

M/s. Sandiya International Granitc
(Mine-1-2.0 Ha. Mining of Colour Granite),
Sy.No. 500, Odela (V & M), Karimnagar Distriet.
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TELANGANA STATE POLLUTION CONTROL BOARD

ST

—TeianmanA REGIONAL OFFICE, RAMAGUNDAM
¥ndLF  Quarter No. Special C-3, NTPC - TTS, Near Zilla Parishad High School
NP Jyotinagar — 505 215, Peddapally District
Phone:08728-272597
Email: ee-rgm-tspch@telangana.gov.in
Notice No.217/PCB/RO-RGM/CFO/2022-75 2 Date:26.09.2022

NOTICE

Sub:  TSPCB - RO — RGM — M/s. Sandiya International Granites, (Mine-l, 2 Ha,
Mining of Colour granite), Sy.No.500, Odela (V&M), Peddapalli District —
Operating the granite mine/quarry without valid CFO of the Board as
required under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act, 1981 — Notice issued — Reg.

Ref: CFO Order.No.843-RGM/PCB/ZOH/CFO/2017-09, Dt.01.04.2017.
WHEREAS you are operating- a granite mine/quarry in the name & style of M/s. Sandiya
International Granites(Mine-l, 2 Ha. Mining of Colour granite), Sy.No.500, Odela (V&M),
Peddapalli District and engaged in mining of colour granite 3,465 m¥Annum in an area
of 2.0 Ha.

WHEREAS the Board has issued Consent for Operation (CFO) to your unit with certain
conditions vide reference cited and same was expired on 31.01.2022. As per the

Consent condition, you are required to apply for renewal at least 30 days before the
expiry of consent order.

WHEREAS operation of the industry without having valid consents of the Board is
violation of Section 25 / 26 of Water (Prevention & Control of pollution) Act, 1874 and

Section 21/22 of Air (Prevention & Control of pollution) Act, 1981 and amendments
thereof.

Hence, you are hereby directed to take notice as to why action should not be
initiated against your industry under Section 33 (A) of the Water (Prevention & Control of
Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air (Prevention &
Control of Pollution) Amendment Act, 1987. Your reply, if any should reach this office
within 15 days from the date of receipt of this notice. You are further directed to apply
consents of the Board immediately, failing which action will be initiated against your
industry without further notice.

[
2 D S iy | A
B Bruatolpalihc
ENVIRONMENTAL ENGINEER
S B eoitpal ot
TO ey dygane Biate s IR LTt A
M/s. Sandiya International Granites, REGH [o. bl
(Mine-l, 2 Ha. Mining of Colour granite), RAR:* Tutridf 10

Sy.No.500, Odela (V&M),
Peddapalli District.

Copy submitted to the JCEE, TSPCB, Zonal Office, Begumpet, Hyderabad for
information and necessary action



e TELANGANA STATE POLLUTION CONTROL BOARD
Telangans Sists ZONAL OFFICE: HYDERABAD
RN L4
R. Ravinder Reddy 282 ‘H.No.6-3-1219, Sy.No.TS No.1 Part,
~ Joint Chief Environmental Engineer - HU9 ‘ B I Block - C, Ward No.91,

i = “;I Near Country Club, Uma Nagar,
e Begumpet, Hyderabad
Email:hyd.zo jeee@pcb.ap.gov.in

BY REGISTERED POST WITHACKNOWLEDGEMENT DUE
CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No:844-RGM/PCB/ZOH/CFQ/2017- :7_06’_1) Date: 24.03.2017

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wasies (Management and Transboundary Movement)
Rules, 2016.

= -

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder io.

M/s. Sandiya International Granites,
(1.58 Ha Colour Granite Mine),
Sy.No.500, Odela (V & M),
Karimnagar District— 505001

(Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

i) Outlets for discharge of efflucnts:

Outlet Outlet Description Max Daily Point of Disposal
No. Discharge (KLD)
g ¢ Domestic effluents 1.0 Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Desceription of Chimney Quantity of Emissions Emissions

No. at peal flow standards

T Atlached to D.G. Set of capacity — - SPM-—115
120 KVA mg/Nm’

This order is subject to the provisions of the Acts and orders made thereunder and further subject
to the terms and conditions incorporated in the schedule A and B enclosed to this order.

i) Hazardous Waste Authorization: (Form - 2) [Sce Rule 6(2)]:

M/s. Sandiya International Granites, (1.58 Ha Colour Granite Mine), 8y.No.500, Odela (V & M),
Karimnagar District is hereby granted an authorization to operate a facility for collection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned

below:
S.No. Name and quantity of | Stream Dispasal option
the Hazardous waste
1 Overburden / waste of -- Shall be dumped in the dump yard
granite blocks (4,252.32 within the quarry lease arca.
m31’Annum}
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This order is subject to the provisions of ‘the Acts’ and “the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

5.No. Product Capacity
1. Mining of Colour Granite 3,223 m’/Annum
(over an extent of 1.58 Ha.)

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.01.2022

JOINT CHIEF ENVIRONMENTAL ENGINEER

i
Encl: Schedules A, B & C. i

To

To

Shree. J. Linga Rao (The Managing Partner),
C/o. M/s. Sandiya International Granites,
H.No.7-2-677, Mankammathota,
Karimnagar District - 505001

Email Id: sandiya_granites@yahoo.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Capy to the JCEE(CESS), TSPCB, Board Office, Hyderabad for information.
opy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the indusiry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas,

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required. :

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book.

The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule - B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order. ;
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the cffluent freatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wasles shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measurcs.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor V chicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i . Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wasles shall be mixed with any other waste or shall be discharged to a

common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.
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The applicant shall put up two black boards of size 6 i by 4 fi. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that il can be read ecasily from a distance of 10 fi 1o a normal eye, and other boaid
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone. y

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional Ietter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is.communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981. '

SCHEDULE - B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

Sl. No. Purpose y Quantity
1 Process 2.0KLD

2 Greenbelt 1.OKLD

3 Domestic 1.0 KLD
TOTAL 4.0 KLD

2. The industry shall file the water Cess returns in Form-I as required under section (5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5 of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

3. The industry should comply with the National ambient air quality standards as per MOoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

SL No. Parameters Standards in pg/m3;
1 Particulate Mater(PM10) R
2 Particulate Matter (PM?2.5) 60
3 S02 . 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM)-75dB (A)
Night time (10 PM 1o 6 AM) - 70 dB (A).

4. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board,

5. The applicant shall put up two black boards of size 6 1t by 4 ft. at the main entrance to
their plant. One board shall contain the specific CFE and CFO conditions, in sufficiently
large font size so that it can be read casily from a distance of 10 fi to a normal eye, and
other board shall carry, again in sufficiently large font size so as to be able to read from a
distance of 10 ft, the latest Water, Air, Noise and solid waste monitoring data as well as
the maximum vulnerable zone.
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The industry shall not manufacture any extra products or extra capacities without

obtaining CFE/CFO of the Board.

The industry shall carry out only semi-mechanized open casting mining and shall carryout
colour granite mining in an area of 1.58 Ha only.

The blocks shall be separated from the mother rock by jack hammer drilling, wedge cutting
by wire saw. The separated blocks shall be dressed manually.

The industry shall not carry out any blasting operations.
The industry shall adopt wet drilling method to control dust emissions.

Pugitive dust emissions from all the sources should be controlied regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

The industry shall take appropriate measures 0 ensure that the ground level concentrations
shall comply with revised National Ambient Quality Norms notified by MoE&F, Gol on
16.11.2009.

The industry shall serupulously comply with conditions stipulated by the SEIAA, Telangana
State, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
25.10.2013.

The industry shall in'lplcn{em the following measures to reduce the air pollution during the
transportation of the mineral. :

Road shall be graded to mitigate the dust emissions.

Overfilling of tippers and consequent spillage on the roads shall be avoided. The trucks
shall be covered with tarpaulin.

Water shall be sprinkled at regular interval on the main haul road and other service roads 1o
suppress the dust.

_The industry shall implement the following measures to reduce the noise pollution.

The proper and regular maintenance of the vehicles and other equipment.

Limiting time exposure of workers to the excessive noise. Worker employed shall be
provided with protection equipment and ear muffs.

Speed of the trucks entering or leaving the mine is to be limited to the moderate speed of
25KMPH to prevent undue noise from empty trucks.

The industry shall take measures (o comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs J muffs for the workers engaged in the operations of
HEMM, etc.,

18. The industry shall construct garland drain and siltation ponds of appropriate size for the

working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine arca, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The rock waste shall be dumped in the dump yard towards southern side of the quarry

lease arca and the industry shall not dump the overburden soil outside the quarry lease
arca, under no circumstances. The Board is constrained to revoke the CFE issucd by the
Board in case overburden soil is dumped outside and also if complaints were received
from the surroundings without any further notice.

_The industry shall adopt the following measures (o control erosion of dumps:

Retention/toe walls shall be provided at the foot of the dumps.
_ Worked out slopes are to be stabilized by planting appropriate shrub / grass species on

the slopes.

. Suitable conservation measures to augment ground water resources in the area shall be

planned and implemented in consultation with Regional Dircctor, CGWB, Southern
Region, Hyderabad. Suitable measures shall be taken for rainwater harvesting.
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No change in mining technology and scope ol working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall take measures for refilling of the mine with ash, overburden waste and
the mine shall be brought to the original condition.

- The industry shall develop 33% of the total area as thick green belt all along the boundary

of the mine lease area and also in all the vacant places within the mine lease area with tall
growing trees with wide leaf area.

- The industry shall comply with all the directions issued by the Board from time to time.

. Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

. The Board reserves its right to modify above conditions or stipulate any further

conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

SCHEDULE - C
(See Rule 6(2))
(Conditions of AuthoriZation for occupier or operator handling hazardous wastes)

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyclers.

The industry shall dispose Used Lead Acid Batleries to the manufacturers / dealers on
buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises,

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted o Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
‘Wastes stated in Authorisation,

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016,

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

The industry shall dispose the e-waste to authorized recyclers / re-processors only.

JOINT CHIEF ENVIRONMENTAL ENGINEER

foqtl
FEL S
i

Mi/s. Sandiya Infernational Granites,
(2.0 Ha Colour Granite Mine),
Sy.N0.596, Nagulamalyala (V & M),
Karimnagar District — 505 001.



—_ TELANGANA STATELUTION CONTROL BOARD
e REGIONAL OFFICE, RAMAGUNDAM
SALELT Quarter No. Special C-3, NTPC - TTS, Near Zilla Parishad High School
a2 Jyotinagar — 505 215, Peddapally District
Phone:08728-272597

Email: ee-rgm-tspcb@telangana.gov.in

Notice No.217/PCB/RO-RGM/CFO/2022-7< 2~ Date:26.09.2022
NOTICE

Sub: TSPCB - RO — RGM — M/s. Sandiya International Granites (1.58 Ha
Colour granite mine), Sy.No.500, Odela (V&M), Peddapalli District —
Operating the granite mine/quarry without valid CFO of the Board as
required under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act, 1981 — Notice issued — Reg.

Ref: CFO Order.No.844-RGM/PCB/ZOH/CFO/2017-2063, Dt.24.03.2017.

WHEREAS you are operating. a granite mining/quarry in the name & siyle of Mi/s.
Sandiya International Granites (1.58 Ha Colour granite mine), Sy.No.500, Odela (V&M),
Peddapalli District and engaged in mining of colour granite 3,223 m*/Annum in an area
of 1.58 Ha.

WHEREAS the Board has issued Consent for Operation (CFO) to your unit with certain
conditions vide reference cited and same was expired on 31.01.2022. As per the

Consent condition, you are required to apply for renewal at least 30 days before the
expiry of consent order.

WHEREAS operation of the industry without having valid consents of the Board is
violation of Section 25 / 26 of Water (Prevention & Control of pollution) Act, 1974 and
Section 21/22 of Air (Prevention & Control of pollution) Act, 1881 and amendments
thereof.

Hence, you are hereby directed to take notice as to why action should not be
initiated against your industry under Section 33 (A) of the Water (Prevention & Control of
Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air (Prevention &
Control of Pollution) Amendment Act, 1987 Your reply, if any should reach this office
within 15 days from the date of receipt of this notice. You are further directed to apply
consents of the Board immediately, failing which action will be initiated against your

industry without further notice. _ . B o f} y
B Blouct lhofSallht.
ENVIRONMENTAL ENGINEER

Ty 4 b S
wie S” (Sl AT Pt LT
To -
i : 2 BV IR
M/s. Sandiya International Granites, j s . & “b ’
(+.5% Ha Colour Granite Mine), ' SRS

Sy.No.500, Odela (V&M),
Peddapalli District.

Copy submitted to the JCEE, TSPCB, Zonal Office, Begumpet, Hyderabad for
information and necessary action.
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e TELANCANA STATE POLLUTION CONTROL BOARD

ey, ' ZONAL OFFICE: HYDERABAD
%‘g?;;@’ Ay o
. Ravinder Reddy _ ; ooy, HNo.6-3-1219, 8yNo.TS No.1 Part,
Joint Chief Environmental Engineer (FAC) ] Block - C, Ward No.91,
gt Near Country Club, Uma Nagar,
. : ’ Bc}gumpct, Hyderagbad

Email:hyd.zo jeee@pcb.ap.gov.in

BY REGISTERED POST WITH ACKNOWLEDEMENT DURE
CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No:495-RGM/PCB/ZOH/CFO/2016- “{(-") Date: 14.09.2016

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts”) and Awhorization under the provisions of HW (M & T™)
Rules (herein after referred to as ‘the Acts® ‘the Rules) the rules and orders made thereunder to.

M/s. Sandiya International Granites,
(3.80 Ha Colour Granite Mine),
Sy.No. 500, Odela (V& M),
Karimnagar District — 505 506.

(Hereinafter referred to as 'the Applicant') authorizing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below, '
i} Outlets for discharge of effluents:

Outlet Outlet Deseription Max Daily Paoint of Disposal
No. Discharge
(KLD) ;
Iz Domestic effluents i.0 Sepiic tank foliowed by soak pit

ii) Emissions from chimneys:

Chimney | Description of Chimney Quantity of Emissions
No. Emissions at peak | standards
flow .
1. Attached to D.G. Set of capacity — 80 ——-- SPM —i115
KVA mg/Nm’

This order is subject to the provisions of the Acts and orders made thereunder and further subject
to the ferms and conditions incomporated in the schedule A and B enclosed to this order.

iti) Hazardous Waste Authorization:

M/s. Sandiya International Granites, (3.80 Ha Colour Granite Mine), Sy.No.500, Odela (V& M),
Karimnagar District is hereby granted an authorization to operate a facility for coliection,
reception, storage, transport and disposal of the following wastes with quantities as mentioned
below:

S.No Name and quantity of | Stream Dispasal-aption 3
the Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-I | Shall be sold to authorized waste oil
; Re-Processors / Re — Cycling uniis.




This order is subject to the provisions of ‘the Acts’ and “the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.Na. Product Capacity
1. Mining of Colour Granite 5.55 m'/day
(over an extent of 3.80 Ha.)

I

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.07.2021

JOINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

Encl: Schedules A, B & C.

To

Shree. J. Linga Rao (The Managing Partner),
Clo. M/s. Sandiya International Granites,
H.No.7-2-677, Mankammathota,
Karimnagar District - 505001

Email Id: sandiya_granites@yahoo.com

Copy submitted to the Member Secretary, TSPCB, Board Office, H yderabad for information
Copy to the JCEE (CESS), TSPCB, Board Office, Hyderabad for information
\Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHED L— A

The applicant shall make applications through online for renewal of consent (under Water

and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of

expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
CFO.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions ete.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder.

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alfer either the prescribed quality
or the rate of emission without the previous writien permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applican{ has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proaf. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records to accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems,

3. Inspection book

The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule - B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30" September every
vear as per Rule No.14 of E (P) Rules, 1986 & its amendments thereof,

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is lizble to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentionéd in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their propertics originally
acquired, then they shall be treated as Hazardous Waste and they should be di sposed off only
to the authorized agencies of TSPCB in a safe manner.

The occupier shall prepare / update an emergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
1o be followed in case of an emergency during transit. The transporter shall carry a Transporl
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified beforc selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and methed of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a

common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly scaled.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

v e
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other board shall carry, again in sufficiently Jarge font size so as to be able to read from a

distance of 10 fi, the latest Water, Air, Noise and solid waste monitoring data as well as
{he maximum vulnerable zone.

The industry shall not manufacture any exira products or exira capacities without
obtaining CFE/CFO of the Board.

The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 3.80 Ha only. -

It is a semi mechanized open cast quarry. The blocks are cut by using jack hammer
drilling, blasting and wedge cutting by wire saw. The separated blocks shall be dressed
manually.

The industry shall not carryout blasting operations.
The industry shall adopt wet drilling method to control dust emissions.

Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

_The industry shall take appropriate measures 10 €nSure that the ground level

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.2009.

. The industry shall scrupulously comply with conditions stipulated by the SEIAA, Andhra

Pradesh, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
26.02.2013.

The industry shall implement the following measures to reduce the air poilution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.

¢ Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

s  Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

The industry shall implement the following measures 10 reduce the noise pollution.
o The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MOoE&F, Gol to control the noise to the prescribed levels.

The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

_The industry shall construct garland drain and siltation ponds of appropriate size for the

working pit to arrest the flow of silt and sediments. The water s0 collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain.properly.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

The fock waste shall be dumped in the dump yard towards north side within the quarry
lease arca. Under no circumstances, the industry shall not dump the overburden soil outside
the quarry lease area. The Board is constrained to revoke the CFO issued by the Board in
case overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

The industry shall adopt the following measures to control erosion of dumps:

o Relention/toc walls shall be provided at the foot of the dumps.
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The industry shall comply with the pmw!ns of Batteries (Management and Handling)
Rules, 2001.

The applicant shall put up two black boards of size 6 fi by 4 ft. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 f to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other Wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (hercin after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Aect,
1981.

SCHEDULE - B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

S No Purpose Quantity
1 Dust Suppression & Drilling 3.0
2 Domestic / Gardening/ irrigation 2.0
TOTAL 5.0 KLD

[

The industry shall file the water Cess returns in Form-I as required under section {5) of
Water (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5" of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOl notification dated. 18.11.2009 along the premises of the factory as prescribed below.

5.No Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 - S0O2 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM)- 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The indusiry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

5. The applicant shall put up two black boards of size 6 fi by 4 ft. at the main entrance to
their plant. One board shall contain the specific CFE and CFO conditions, in sufficiently
large font size so that it can be read easily from a distance of 10 fi {0 a normal eye, and
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s Worked out slopes are to be .stabilizeMting appropriate shrub / grass species

on the slopes.

29 Suitable conservation measures 1o augment ground water resources in the area shall be
plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hyderabad. Suitable measures shall be taken for rainwater harvesting.

23. No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

24 The industry shall develop 33% of the total area as thick green belt all along the boundary
of the unit and also in the vacant places with all tall growing trees with wide leaf area,

25. The industry shall comply with all the directions issued by the Board from time to time.

26. Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pallution
control Acts.

27.The Board rcscrves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

28. This Order is issued lo the industry without prejudice to the action taken by the Task
Foree of the Board.

- SCHEDULE - C
(Sce Rule 6(2))
(Conditions of Authorization for occupier or operator handling hazardous wastes)

1. The industry shall give top priority for waste minimization and cleaner production
practices.

2. The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016. -

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

LER S

.4, The industry shall not dispose Waste oils to the traders and the same shall be disposed to

To

the authorized Reprocessors/ Recyelers.

5. The industry shall disposc Used Lead Acid Batteries fo the manufacturers / dealers on
buyback basis.

6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

8. The industry shall maintain good housekeeping & mainiain proper records for Hazardous
Wastes stated in Authorisation.

9. The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.

10. The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis to Board Office,
Hyderabad and concerned Regional Office.

11. The industry shall dispose the e-waste to authorized recyclers / re-processors only.

{JQINT CHIEF ENVIRONMENTAL ENGINEER (FAC)

fr

M/s. Sandiya International Granites,
(3.80 Ha Colour Granite Mine),
Sy.No. 500, Odela (V& M),
ICarimnagar District — 505 506.



o B TELANGANA STATE POLLUTION CONTROL BOARD
e REGIONAL OFFICE, RAMAGUNDAM
NU7}F  Quarter No. Special C-3, NTPC - TTS, Near Zilla Parishad High School
Ny Jyotinagar — 505 215, Peddapally District
Phone:08728-272597

Email: ee-rgm-tspch@telangana.gov.in

Notice No.217/PCB/RO-RGM/CF0/2022-7& 2 Date:26.09.2022
NOTICE

Sub:  TSPCB - RO — RGM — M/s. Sandiya International Granites (3.80 Ha.
Colour granite mine), Sy.No.500, Odela (V&M), Peddapalli District —
Operating the granite mine/quarry without valid CFO of the Board as
required under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act, 1981 — Notice issued — Reg.

Ref: CFO Order.N0.495-RGM:‘PCB!’ZOH;"CFOL’ZO‘}6-962, Dt.14.09.2016.

» wkw

WHEREAS you are operating a granite minefquar_ry in the name & style of M/s. Sandiya
International Granites(3.80 Ha. Colour granite mine), Sy.No.500, Odela (V&M),
Peddapalli District and engaged in mining of colour granite 5.55 m¥day in an area of
3.80 Ha.

WHEREAS the Board has issued Consent for Operation (CFQ) to your unit with certain
conditions vide reference cited and same was expired on 31.07.2021. As per the

Consent condition, you are required to apply for renewal at least 30 days before the
expiry of consent order, :

WHEREAS operation of the industry without having valid consents of the Board is
violation of Section 25 / 26 of Water (Prevention & Control of pollution) Act, 1974 and
Section 21/22 of Air (Prevention & Control of pollution) Act, 1981 and amendments
thereof.

Hence, you are hereby dire;ted to take notice as to why action should not be
initiated against your industry under Section 33 (A) of the Water (Prevention & Control of
Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air (Prevention &
Control of Pollution) Amendment Act, 1987. Your reply, if any should reach this office
within 15 days from the date of receipt of this notice. You are further directed to apply
consents of the Board immediately, failing which action will be initiated against your

industry without further notice. 5. s 4 (0
B Bl stapalis

ENVIRONMENTAL ENGINEER

To

M/s. Sandiya International Granites,

(3.80 Ha Colour Granite Mine),

Sy.No.500, Odela (V&M),

Peddapalli District.

Copy submitted to the JCEE, TSPCB, Zonal Office, Begumpet, Hyderabad for
information and necessary action
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WA\ HNo.6-3-1219, Sy.No.TS No.1 Part,

R. Ravinder Reddy

_Joint Chief Environmental Engineer rf 0 e (D——-S T .\;1 2 '3 Block - C, Ward No.91,
| # & |/ Near Country Club, Uma Nagar,

f_,.xsf' 27 J.-,’; Begumpet, Hyderabad

# 9./ Email:hyd.zo jeee@pcb.ap.gov.in

. '.'r'-'-'j;'_l T ¥
e
BY REGISTERED POST WITH-ACKNOWLEDGEMENT DUE

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No:845-RGM/TSPCB/ZOH/CFO/2017- OG Date: (1.04.2017

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
_ Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981

(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)

Rules (herein afier referred to as ‘the Acts’ ‘the Rules’) the rules and orders made thereunder to.

N/s. Sandiva International Granite
(Mine-I1-2.0 Ha. Mining of Colour Granite),
Sy.No. 500, Odela (V & M),

Karimnagar Distriet.

-:\i & (Hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant, to discharge
the cffluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below.

A2
i) Outlets for discharge of effiuents:
Outlet Outlet Description Max Daily Point of Disposal
No. Discharge (IKLD)
L. Domestic effluents 0.5 Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions at | Emissions
No. pealk flow standards
1 Attached to D.G. Set of capacity e SPM - 115

~ 80 KVA me/Nm®

iii) Hazardous Waste Authorization: (Form — 2) [See Rule 6(2)]:

M/s. Sandiya International Granite (Mine-11-2.0 Ha. Mining of Colour Granite), Sy.No. 500,
Odela (V & M), Karimnagar District is hereby granted an authorization to operate a facility for
collection, reception, slorage, transport and disposal of the following wastes with quantitics as
mentioned below:

5.No. Name and quantity of Stream | Disposal option
the Hazardous waste : i
i Overburden / waste of —-- Shall be dumped in the dump yard
granite  blocks (3,042 within the quarry lease area.
m’/Annum)




This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed -
to this order.

.This consent is valid for manufacture the following products along with quantities only

S.Ne. Product Capacity
1. Mining of Colour Granite 1,550 m*/Annum
(over an extent 0of 2.0 Ha.) .

This combined order of consent & Hazardous Waste Authorization shall be valid for a period
ending with the 31.01.2022

JOINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C.

To

Shree. J. Linga Rao (The Managing Partner),
Clo. M/s. Sandiya International Granites,
H.No.7-2-677, Mankammathota,
Karimnagar District - 505001

Email Id: sandiya_granifes@yahoo.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the JCEE(CESS), TSPCB, Board Office, Hyderabad for information.
\/Eﬁpy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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SCHEDULE — A

The applicant shall make applications through online for renewal of consent (under Water
and Air Acts) and Authorization under HWM Rules atleast 120 days before the date of
expiry of this order, along with prescribed fee under Water and Air Acts for obtaining
consent of the Board along with detailed compliance to the conditions stipulated in the
Cro.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

a) All the fugitive emissions shall be controlled with proper measures.
b) The applicant shall also install the equipment such as wind speed recorder and wind
direction recorder,

The applicant shall not change or alter either the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the preseribed quality
or the rate of emission without the previous written permission of the Board.

The applicant shall, not later than 30 days from the date of issue of this consent order, cerlify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent. In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate,

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limils
preseribed in this order.

A good house keeping shall be maintained both within the factory and in the premises. All
hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be admitted
into the effluent collection system only and shall not be allowed to find their way into storm
drains or open areas, :

a) The industry shall carryout analysis of wasle water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records io accessible to the Board, whenever
required,

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. 1Inspection book,

The applicant shall set up THREE Ambient Air Quality Monitoring Stations for continuous
recording of relevant critical parameters mentioned in Schedule - B as per the CPCB
guidelines and submit monthly reports.

Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall submit Environment statement in Form V before 30" September every
year as per Rule No.14 of E (P) Rules, 1986 & its amendments thercof,

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.
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The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the rules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
mMeasures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner. '

The occupier shall prepare / update an cmergency preparedness plan for safe handling of
hazardous waste from time to time and submit the same to TSPCB. Emergency preparedness
plan must be implemented immediately whenever there is fire, explosion or release of
hazardous waste or hazardous waste constituents, which could endanger to human health or
environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transporls Hazardous Waste should be well acquainted aboul the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

ii . Date and method of detoxification.

iii . Name of agencies to whom containers were sold with quantities.
iv . Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged 1o a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB. '

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly scaled mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The industry shall comply with the provisions of Batteries (Management and Handling)
Rules, 2001.
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The applicant shall put up two black boards of size 6 ft by 4 fi. at the main entrance to their
plant. One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 {t 1o a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
ft, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & HW Authorization order of the Board in the
factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board.

The authorization issued under Hazardous and other wastes (Management and
Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Waler Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is.communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein afier referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of
Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981.

SCHEDULE - B

Special Conditions -

1. The industry shall take steps to reduce water consumption to the extent possible and

consumption shall not exceed the quantities mentioned below

SL No. Purpose Quantity
1 Process 2.0 KLD

2 Greenbelt 1.0 KLD

3 Domestic 1.0 KLD
TOTAL 4.0 KLD

2. The industry shall file the water Cess returns in Form-I as required under section (5) of
Waier (Prevention and Control of Pollution) Cess Act, 1977 on or before the 5" of every
calendar month, showing the quantity of water consumed in the previous month along
with water meter readings. The industry shall remit water Cess as per the assessment
orders as and when issued by Board.

3. The industry should comply with the National ambient air quality standards as per MoEF,
GOI notification dated. 18.11.2009 along the premises of the factory as prescribed below.

Sl No. Parameters Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Malter (PM2.5) 60
3 502 80
4 NOx 80

Noise Levels: Day time (6 AM to 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

4. The indusiry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board.

5, The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to
their plant. One board shall contain the specific CFE and CFO conditions, in sufficiently
large font size so that it can be read easily from a distance of 10 fi to a normal eye, and
other board shall carry, again in sufficiently large font size so as to be able to read from a
distance of 10 ft, the latest Water, Air, Noise and solid waste monitoring data as well as
the maximum vulnerable zone.
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6. The industry shall not manufacture any extra products or extra capacities without

obtaming CFE/CFO of the Board.

7. The industry shall carry out only semi-mechanized open casting mining and shall
carryout colour granite mining in an area of 2.0 Ha only.

8. It is a semi mechanized open cast quarry. The blocks are cut by using jack hammer
drilling, blasting and wedge cutting by wire saw. The separated blocks shall be dressed
manually.

9. The industry shall not carryout blasting operations.
10. The industry shall adopt wet drilling method to contrel dust emissions.

11. Fugitive dust emissions from all the sources should be controlled regularly. The industry
shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points [or dust suppressions,

12. The industry shall take appropriate measures to ensure that the ground level
concentrations shall comply with revised National Ambient Quality Norms notified by
MoEé&r, Gol on 16.11.2009.

13. The industry shall scrupulously comply with conditions stipulated by the SEIAA, Telangana
State, Govt. of India, MoEF, Hyderabad in the Environmental Clearance order dated
25.10.2013. ==

14. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

s Road shall be graded to mitigate the dust emissions.

o Overfilling of tippers and consequent spillage on the roads shall be avoided. The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the main haul road and other service
roads to suppress the dust.

15. The industry shall implement the following measures {o reduce the noise pollution.
¢ The proper and regular maintenance of the vehicles and other equipment.

e Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

e Speed of the trucks entering or leaving the mine is to be limited lo the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

16. The industry shall take measures to comply with the provisions laid down under Noise
pollution (Regulation and Control) Amendment Rules, 2010 dated 11.01.2010 issued by
MoE&F, Goal 1o control the noise to the prescribed levels.

17. The industry shall provide ear plugs / muffs for the workers engaged in the operations of
HEMM, etc.,

18. The industry shall construct garland drain and siltation ponds of appropriate size for the
working pit to arrest the flow of silt and sediments. The water so collected shall be
utilized for watering the mine area, roads, green belt development, etc., The drains shall
be regularly de-silted particularly after monsoon and maintain properly.

19. The industry shall collect solid waste i.c., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and
should be used for plantation purpose.

20. The rock waste shall be dumped in the dump yard towards north side of within the quarry
lease area. Under no circumstances, the industry shall not dump the overburden soil outside
the quarry lease area. The Board is constrained to revoke the CFO issued by the Board in
case overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice. B

21. The industry shall adopt the following measures to control erosion of dumps:

e Retention/toc walls shall be provided at the foot of the dumps.

e Worked out slopes are to be stabilized by planting appropriate shrub / grass species
on the slopes.
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10.

11.

To

Suitable conservation measures to augment ground water resources in the area shall be

plant and implemented in consultation with Regional Director, CGWB, Southern Region,
Hydcrabad. Suitable measures shall be taken for rainwater harvesting.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

. The industry shall develop 33% of the total area as thick green belt all along the boundary

of the unit and also in the vacant places with all tall growing trees with wide leaf area.

- The industry shall comply with all the.directions issued by the Board from time to time.

- Concealing the factual data or submission of false information / fabricated data and

failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

. The Board reserves its right to modify above conditions or stipulate any further

conditions in the interest of environment protection.

. This Order is issued to the industry without prejudice to the action taken by the Task

Force of the Board.

SCHEDULE-C
. (See Rule 6(2))
(Conditions of Authorization for occupier or operator handling hazardous wastes)
The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 90 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016,

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors/ Recyelers.

~ The industry shall dispose Used Lead Acid Bateries to the manufacturers / dealers on

buyback basis.

The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated
and a copy shall be submitted to Board Office and concerned Regional Office.

The industry shall maintain good housekeeping & maintain proper records for Hazardous
Wastes stated in Authorisation.

The industry shall maintain proper records for Hazardous Wastes stated in Authorisation
in FORM-3 and file annual returns in Form- 4 Rules 6(5), 13(8), 16(6) and 20(2) as per
of the Hazardous & other wastes (Management, Transboundary Movement) Rules, 2016.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half yearly basis lo Board Office,
Hyderabad and concerned Regional Office.

The industry shall dispose the e-waste to authorized recyclers / re-processors only.

JOINT CHIET ENVIRONMENTAL ENGINEER

M/s. Sandiya International Graniie
(Mine-II-2.0 Ha. Mining of Colour Granite),

Sy.No.

500, Odela (V & M), Karimnagar District.
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oo TELANGANA STATE POLLUTION CONTROL BOARD
SELANGANA REGIONAL OFFICE, RAMAGUNDAM

X077 Quarter No. Special C-3, NTPC - TS, Near Zilla Parishad High School
RN Jyotinagar — 505 215, Peddapally District

Phone:08728-272597
Email: ee-rgm-tspcb@telangana.gov.in

—

Notice No.217/PCB/RO-RGMI/C FO/2022- 782~ Date:26.09.2022
NOTICE

Sub: TSPCB — RO —RGM — Ms. Sandiya International Granites (Mine —11-2.0
Ha. Colour granite mine), Sy.No.500, Odela (V&M), Peddapalli District —
Operating the granite mine/quarry without valid CFO of the Board as
required under section 25/26 of the Water (Prevention & Contral of
Pollution) Act, 1974 and under section 21/22 of the Air (Prevention &
Control of Pollution) Act, 1981 — Notice issued — Reg.

Ref: CFO OrdenN0.845-RGM;‘TSPCB!ZOHICFO!2017-06‘ Dt.01.04.2017.
WHEREAS you are operating 2 granite mine/quarry in the name & style of M/s. Sandiya
International Granites (Mine-1-2.0 Ha. Colour granite mine), Sy.No.500, Odela (VE&M),

Peddapalli District and engaged in mining of colour granite 1,550 m>/Annum in an area
of 2.0 Ha.

WHEREAS the Board has issued Consent for Operation (CFO) to your unit with certain
conditions vide reference cited and same was expired on 31.01.2022. As per the
Consent condition, you are required to apply for renewal at least 30 days before the
expiry of consent order.

WHEREAS operation of the industry without having valid consents of the Board is
violation of Section 25 / 26 of Water (Prevention & Control of pollution) Act, 1974 and
Section 21/22 of Air (Prevention & Control of pollution) Act, 1981 and amendments
thereof.

Hence, you are hereby directed to take notice as to why action should not be
initiated against your industry under Section 33 (A) of the Water (Prevention & Control of
Pollution) Amendment Act, 1988 and under Section 31 (A) of the Air (Prevention &
Control of Pollution) Amendment Act, 1987. Your reply, if any should reach this office
within 15 days from the date of receipt of this notice. You are further directed to apply
consents of the Board immediately, failing which action will be initiated against your

industry without further notice.

.y
By B s s s i b
(45 lf’»'\.»\,-u{\é;"x-x.w"-‘UL-” vt

NVIRONMENTAL ENGINEER
T Te o

To

M/s. Sandiya International Granites,
(Mine-Il-2.0 Ha. Colour granite mine),
Sy.No.500, Odela (V&M),

Peddapalli District.

Copy submitted to the JCEE, TSPCB, Zonal Office, Begumpet, Hyderabad for
information and necessary action
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Sooraip TELANGANA STATE POLLUTION CONTROL BOARD
e ZONAL OFFICE: HYDERABAD
b o b
Ny
D. Krupanand H.No.6-3-1219, TS No.1 Part,
Joint Chief Environmental Engineer Block - C, Ward No.91, Near Country Club, Uma

Nagar, Begumpet, Hyderabad.
Phone No: 040-23402495
Email: jeee-zhyd-tspcb@telangana.gov.in

CONSENT & HW AUTHORIZATION ORDER — RED CATEGORY

Order No: 280-RGM/TSPCB/ZOH/CFO/2022- | %93 Date: 25.01.2022

(Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet
under Section 25/26 of the Water (Prevention & Control of Pollution) Act, 1974 and
amendments thereof and Operation of the plant under section 21 of Air (Prevention & Control of
Pollution) Act, 1981 and amendments thereof) and Authorization / Renewal of Authorization
under Rule 6 of the Hazardous and other Wastes (Management and Transboundary Movement)
Rules, 2016.

CONSENT is hereby granted under section 25/26 of the Water (Prevention & Control of
Pollution) Act, 1974 and under section 21 of Air (Prevention & Control of Pollution) Act, 1981
(hereinafter referred to as ‘the Acts’) and Authorization under the provisions of HW (M & TM)
Rules, 2016 (herein after referred to as ‘the Acts’ ‘the Rules’) the rules and orders made
thereunder to.

M/s. Swetha Granites Export
(20.0 Ha. of colour granite mine),
Sy No.64 & 65, B.B Rajpalli (V),
Gollapalli M), Jagtial (Dist)

(Hereinafter referred to as 'the Applicant") authoﬁzing to operate the industrial plant, to discharge
the effluents from the outlets and the quantity of Emissions per hour from the chimneys as
detailed below:

i) Outlets for discharge of effluents:

QOutlet Outlet Description Max Daily | Point of Disposal
No. Discharge }
1. Domestic effluent 1.0KLD | Septic tank followed by soak pit

ii) Emissions from chimneys:

Chimney Description of Chimney Quantity of Emissions Emissions

No. at peak flow standards

1 Attached to D.G. Set of capacity — ——-- SPM-115
250 KVA mg/Nm®

iif) Hazardous Waste Authorization: Form — 2) [See Rule 6(2)]:

M/s. Swetha Granites Export (20.0 Ha. of colour granite mine),Sy No.64 & 65, B.B Rajpalli
(V), Gollapalli M), Jagtial (Dist) is hereby granted an authorization to operate a facility for
collection, reception, storage, transport and disposal of the following wastes with quantities as
mentioned below:

S.No |Name and quantity of the Stream Disposal option ]
Hazardous waste
1 Waste Oil (20 LPA) 5.1 of Sch-1 | Shall be sold to authorized
waste o0il Re-Processors / Re —
Cycling units.
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This order is subject to the provisions of ‘the Acts’ and ‘the Rules’ and orders made thereunder
and further subject to the terms and conditions incorporated in the schedule A, B and C enclosed
to this order.

This consent is valid for manufacture the following products along with quantities only

S.No. Product Capacity |
1. Mining of Colour Granite 41.09 m’/day
(over an extent of 20.0 Ha.)

This combined order of consent & Hazardous Waste Autl10riz§tion shall be valid for a period
ending with the 31.12.2026 , o\ e
j Y

At

X

0

gI/OINT CHIEF ENVIRONMENTAL ENGINEER
Encl: Schedules A, B & C. L

To

M/s. Swetha Granites Export

(20.0 Ha. of colour granite mine),

Sy No.64 & 65, B.B Rajpalli (V),
Gollapalli M), Jagtial (Dist)

E-mail Id: swethagranites@gmail.com

Copy submitted to the Member Secretary, TSPCB, Board Office, Hyderabad for information.
Copy to the Environmental Engineer, TSPCB, Regional Office, Ramagundam for information.
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10.

11.

12.

SCHEDULE - A

The applicant shall make applications through online for renewal of Consent (under Water &
Air Acts) and Authorisation under HWM Rules at least 120 days before the date of expiry of
this order, along with prescribed fee under Water and Air Acts for obtaining Consent & HW
Authorisation of the Board. The applicant can also apply for Auto Renewal of the CFO
atleast 30 days before the expiry of this order as per the procedure and eli gibility stipulated in
the Board Circular dt.19.11.2015 & 08.12.2015 (available in Board’s Website:
http://tspeb.cga.cov.in/Pages/Circulars.aspx).

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents
& quantity of emissions etc.

The applicant shall not change or alter cither the quality or the quantity or the rate of the
discharge or the route of discharge and shall not change or alter either the prescribed quality
or the rate of emission without the previous written permission of the Board,

The applicant shall, not later than 30 days from the date of issue of this consent order, certify
in writing to the Board that the applicant has installed or provided for an alternative electric
power source sufficient to operate all facilities installed by the applicant, to comply with the
terms and conditions of this consent, In absence of alternative electric power source
sufficient to operate all facilities installed by the applicant, to comply with the terms and
conditions of this consent, production shall be stopped.

Any up-set condition in any plant/plants of the industry, which result in, increased effluent
discharge and/ or violation of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards laid down by the Board, occurs or is
apprehended to occur due to accident, or other unforeseen act or event, the person-in-charge
of the premises, from where such discharge / emission occurs or is apprehended to occur
shall forthwith intimate the fact of such occurrence or the apprehension of such occurrence to
this Board, by fax / email under intimation to the Collector and District Magistrate.

In case of such episodal discharges / emissions mentioned in item 6 above, the industry
should take immediate action to bring down the discharge / emission below the limits
prescribed in this order.

All hoods, pipes, valves, sewers and drains shall be leak proof. Floor washings shall be
admitted into the effluent collection system only and shall not be allowed to find their way
into storm drains or open areas.

a) The industry shall carryout analysis of waste water discharges or emissions through
chimneys, for the parameters mentioned in Schedule — B of this order at regular intervals.
b) The industry shall maintain following records o accessible to the Board, whenever
required.

1. Analysis reports of waste water/ emissions.

2. Log book for operation of pollution control systems.

3. Inspection book
Separate power connection with energy meter shall be provided for the Pollution Control
Equipment and record of power consumption and chemicals consumption for the operation of
pollution control equipment shall be maintained separately.

The applicant shall comply with the directives/orders issued by the Board in this consent
order and at all subsequent times without any negligence on his part. The applicant shall be
liable for such legal action against him as per provisions of the Law/Act in case if non-
compliance of any order/directive issued at any time and/or violation of the terms and
conditions of this consent order.

The applicant shall furnish to the visiting officer and / or the Board any information
regarding the construction, installation or operation of the effluent treatment system/ air
pollution control equipment and such other particulars as may be pertinent for preventing and
controlling pollution.

The industry is liable to pay compensation for any environmental damage caused by it, as
fixed by the Collector and District Magistrate as Civil liability.
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14,

15.

16,

17.

18.

19.

20.

21.

22,

23,

24.

25.

26.

21

)

All the rules & regulations notified by Ministry of Environment and Forests, Government of
India in respect of management, handling, transportation and storage of hazardous chemicals
and wastes shall be followed.

All the tules & regulations notified by Ministry of Law and Justice, Government of India
regarding Public Liability Insurance Act, 1991 shall be followed.

The occupier shall educate the workers and nearby public of possible accidents and remedial
measures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
occupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufacture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to prevent any possibility of occurrence of
an accident. In case the above hazardous chemicals have lost their properties originally
acquired, then they shall be treated as Hazardous Waste and they should be disposed off only
to the authorized agencies of TSPCB in a safe manner.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisions of the rules issued by the Central Govt. under the Motor Vehicles Act, 1988 and
other guidelines issued from time to time. The packaging and labeling shall be based on the

composition and hazardous constituent of the waste, however all Hazardous Waste containers
should be provided with a general label.

The driver who transports Hazardous Waste should be well acquainted about the procedure
to be followed in case of an emergency during transit. The transporter shall carry a Transport
Emergency (TREM) card (as given in the guidelines for management and handling of
hazardous wastes) duly filled by the Hazardous Waste generator.

Containers / Container Liners of Hazardous Chemicals and Hazardous Wastes should be
thoroughly detoxified before selling to agencies authorized by TSPCB. Proper records,
specific to each Hazardous Chemical / Hazardous Waste Containers / container Liners should
be maintained in the following way:

i. Number of containers received.

i . Date and method of detoxification.

iii. Name of agencies to whom containers were sold with quantities.
iv. Transportation particulars.

No Hazardous Wastes shall be mixed with any other waste or shall be discharged to a
common, other internal, external sewerage or other drainage system without prior approval of
TSPCB.

If HDPE bags are used for storing Hazardous Wastes, it should be ensured that they are
perfectly sealed mechanically or double hot sealed. If MS / HDPE bags or drums are used for
Hazardous Wastes, these drums / bags should be ensured that they are perfectly sealed.

The person authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of State Pollution Control Board.

Any Unauthorized change in personnel, equipment and working condition as mentioned in
the application by the person authorized shall constitute a breach of this authorization.

The applicant shall put up two black boards of size 6 ft by 4 ft. at the main entrance to their
plant, One board shall contain the specific CFE and CFO conditions, in sufficiently large font
size so that it can be read easily from a distance of 10 ft to a normal eye, and other board
shall carry, again in sufficiently large font size so as to be able to read from a distance of 10
fi, the latest Water, Air, Noise and solid waste monitoring data as well as the maximum
vulnerable zone.

The applicant shall exhibit the Consent & W Authorization order of the Board in the

factory premises at a prominent place for the information of the inspecting officers of the
different departments.

Notwithstanding anything contained in this conditional letter or consent, the Board hereby
reserves to it the right and powers under Section 27(2) of the Water (Prevention & Control of
Page 4 of 7



28.

29,

2

Pollution) Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention
& Control of Pollution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposed herein above and to make such variations as deemed fit for the purpose
of the Acts by the Board,

The authorization issued under Hazardous and other wastes (Management and

Transboundary Movement) Rules, 2016, shall comply with the provision of the Environment
(Protection) act, 1986.

Any person aggrieved by an order made by the State Board under Section 25, Section 26,
Section 27 of Water Act, 1974 or Section 21 of Air Act, 1981 may within thirty days from
the date on which the order is communicated to him, prefer an appeal as per Telangana State
Water rules, 1976 and Air Rules 1982, to such authority (herein after referred to as the
Appellate Authority) constituted under Section 28 of the Water (prevention and Control of

Pollution) Act, 1974 and Section 31 of the Air (Prevention and Control of Pollution) Act,
1981

SCHEDULE -B

Special Conditions

1. The industry shall take steps to reduce water consumption to the extent possible and
consumption shall not exceed the quantities mentioned below

Sl No Purpose Quantity
1. Dust Suppression & Drilling 2.7KLD
2. Green belt development 1.0KLD
3. Domestic 1.3 KLD

TOTAL 50 KLD

2. The industry should comply with the National ambient air quality standards as per MoEF,
GOI'notification dated. 18.11.2009 along the premises of the factory as prescribed below.

S.No Parameters I __Standards in pg/m3;
1 Particulate Matter(PM10) 100
2 Particulate Matter (PM2.5) 60
3 S02 80
4 NOx 80

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (A)
Night time (10 PM to 6 AM) - 70 dB (A).

3. The industry shall not increase the capacity beyond the permitted capacity mentioned in
this order, without obtaining CFE/CFO of the Board. The industry shall not manufacture
any extra products or extra capacities without obtaining CFE/CFO of the Board.

4. The industry shall carry out semi mechanized open cast quarry method. The blocks are

cut by using jack hammer drilling, wire saw cutting or wedge-cutting and excavation by
low explosive blasting and shall carryout mining of colour granite in an area of 20.0 Ha.
only,

5. Wet drilling & wire saw cutting method shall to adopted to control dust emissions. Delay
detonators and shock tube initial system for blasting shall be used so as to reduce
vibration and dust.

6. Fugitive dust emissions from all the sources should be controlled regularly. The industry

shall provide water spraying arrangement on haul roads, loading and unloading and at
transfer points for dust suppressions.

7. The industry shall take appropriate measures to ensure that the ground level

concentrations shall comply with revised National Ambient Quality Norms notified by
MoE&F, Gol on 16.11.20009.

8. The industry shall implement the following measures to reduce the air pollution during
the transportation of the mineral.

e Road shall be graded to mitigate the dust emissions.
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11:

12.

13.
14.

15.

16.

17.

D

e Overfilling of tippers and consequent spillage on the roads shall be avoided, The
trucks shall be covered with tarpaulin.

e Water shall be sprinkled at regular interval on the haul roads, loading and unloading
and at transfer points and other service roads to suppress the dust.

e shall not cause any pollution to the surrounding agricultural lands
The industry shall implement the following measures to reduce the noise pollution.
e The proper and regular maintenance of the vehicles and other equipment.

o Limiting time exposure of workers to the excessive noise. Worker employed shall
be provided with protection equipment and ear muffs.

o Speed of the trucks entering or leaving the mine is to be limited to the moderate
speed of 25KMPH to prevent undue noise from empty trucks.

The industry shall collect solid waste i.e., overburden (top soil and rock waste) properly.
The topsoil shall be stacked properly with proper slope with adequate measures and should
be used for plantation purpose. The rock waste shall be dumped within quarry lease area.
Under no circumstances, the industry shall not dump the overburden soil outside the quarry
lease area. The Board is constrained to revoke the CFO issued by the Board in case
overburden soil is dumped outside and also if complaints were received from the
surroundings without any further notice.

No change in mining technology and scope of working should be made without prior
approval from the Board. No further expansion or modification in the mine shall be
carried out without prior approval from the Board.

The industry shall develop thick green belt with tall growing trees in vacant places and
all along the boundary of the mine lease area.

The industry shall comply with all the directions issued by the Board from time to time.

Concealing the factual data or submission of false information / fabricated data and
failure to comply with any of the conditions mentioned in this order may result in
withdrawal of this order and attract action under the provisions of relevant pollution
control Acts.

The Board reserves its right to modify above conditions or stipulate any further
conditions in the interest of environment protection.

This Order is issued to the industry without prejudice to the action taken by the Task
Force of the Board.

The conditions stipulated in this order are without any prejudice to the rights and
conditions of this Board in any Hon’ble Court of Law.

SCHEDULE - C
(See Rule 6(2))
|SPECIAL CONDITIONS OF AUTHORISATION FOR OCCUPIER OR
OPERATAOR HANDLING HAZARDOUS WASTE|

The industry shall give top priority for waste minimization and cleaner production
practices.

The industry shall not store hazardous waste for more than 180 days as per the Hazardous
& other wastes (Management and Transboundary Movement) Rules, 2016 and its
amendment thereof.

The industry shall store Used / Waste Oil and Used Lead Acid Batteries in a secured way
in their premises till its disposal.

The industry shall not dispose Waste oils to the traders and the same shall be disposed to
the authorized Reprocessors / Recyclers.

The industry shall dispose Used Lead Acid Batteries to the manufacturers / dealers on
buyback basis.
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6. The industry shall take necessary practical steps for prevention of oil spillages and carry
over of oil from the premises.

7. The industry shall maintain good housckeeping & maintain proper records for Hazardous
Wastes stated in Authorization .

The industry shall dispose the e-waste to authorized recyclers / dismantlers only.

The industry shall submit the condition wise compliance report of the conditions
stipulated in Schedule B & C of this Order on half u,arly basis to Board Office,
Hyderabad and concemned Regional Office.

A .».\_

}I OINT CHIEF E NVIRON v l ENTAL ENGINEER
&

To

M/s. Swetha Granites Export
(20.0 Ha. of colour granite mine),
Sy Ne.64 & 65, B.B Rajpalli (V),
Gollapalli M), Jagtial (Dist).
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Photographs submitted in connection with 0.A.No.46 of 2022:

M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.452, Nagulamalyala (V),
Kothapalli (M), Karimnagar District (S.No.1).

Annexurely

;:;I; GPS Map Camera

Baopet, Telangana, India
! C2R6+M2Q, Baopet, Telangana 505401, India
i Lat 18.442961°
. Long 79.008564°

2/11/24 01:20 PM GMT +05:30

. ey e
. e:zj GPS Map Camera

| Baopet, Telangana, India
C2RB6+M2Q, Baopet, Telangana 505401, India
Lat 18.442763°
' Long 79.008672°
12/11/24 01:20 PM GMT +05:30







M/s. Sandiya International Granites, (1.0 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalyala (V), Kothapalli (M), Karimnagar District (S.No.2)

>
< Karimnagar, Telangana, India
| Unnamed Road, Telangana 505524, India
Lat 18.456694°
Long 78.989023°
12/11/24 12:40 PM GMT +05:30

Karimnagar, Telangana, India
Unnamed Road, Telangana 505401, India
Lat 18.453832°

Long 78.990969°
12/11/24 12:38 PM GMT +056:30
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M/s. Manoj Granites (Earlier M/s. Swetha Guptha) (2.674 Ha. of Colour Granite
Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District (S.No.3).

) 6Ps Map camera

Gattuboothkur, Telangana, India

F2V6+GVF, Gattuboothkur, Telangana 506451, India
Lat 18.492258°

Long 79.011985°

@'ﬁ GPS Map Camera

Gattuboothkur, Telangana, India
- F2V6+GVF, Gattuboothkur, Telangana 505451, India
Lat 18.49286°
Long 79.012544°
12/11/24 02:04 PM GMT +05:30
g =TSP

Gattuboothkur, Telangana, India

Unnamed Road, Gattuboothkur, Telangana 505451, India
¥ Lat 18.420438°
™ Long 79.01535°
& 12/11/24 02:26 PM GMT +05:30

e







F2V6+GVF, Gattuboothkur, Telangana 505451, India
s Lat18.49226°

Long 79.011982°

12/11/24 02:16 PM GMT +05:30

E\.@ GPS Map Camera ¥

"_, Gattuboothkur, Telangana, India

F2V6+GVF, Gattuboothkur, Telangana 505451, India
& Lat18.492958°
8 Long 79.012757°

12/11/24 02:06 PM GMT +05:30

M/s. Sandiya International Granites, (1.953 Ha. Colour Granite Mine), Sy.No.325, 326
& 327, Asifnagar (V), Kothapalli (M), Karimnagar District (S.No.4)

Karimnagar, Telangana, India
C2P6+5XF Granite Quarry, Karimnagar, Baopet, Telangana 505401, India
Lat 18.434969°

Long 79.012169°
. 12/11/24 12:08 PM GMT +05:30
LT e e i ;e o




ok

R
"
-
-
-
"
"
=
i
Ll -
" -
¥ "
-
-
" =
1 9w
. . -

N




M/s. Swetha Granites, (0.2 Ha.Colour Granite Mine), Sy.No.168, Odyaram V),
Gangadhara (M), Karimnagar District (S.No.5).

.

: \ ;fl} GPS Map Camera
' Asifnagar, Telangana, India

C2J3+7M9, Asifnagar, Telangana 505401, India
' Lat18.431029°

Long 79.004351°

12/11/24 10:43 AM GMT +05:30

M/s. Swetha Granites, (1.0 Ha.Colour Granite Mine), Sy.No.168, Odyaram (V),
Gangadhara (M), Karimnagar District (S.No.6).

Lat 18.431032°
§ Long 79.004324°
12/11/24 10:48 AM GMT +05:30

LR ' = w3 F FLATR T

C2J3+7M9, Asifnagar, Telangana 505401, India
Lat 18.431079°

Long 79.004392°

12/11/24 10:50 AM GMT +056:30
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M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.106, Odyaram (V),
Gangadhara (M), Karimnagar District (S.No.7)

Asifnagar, Telangana, india
kazupar roda, C2G6+9CX, Kalvakunta - Kazipur Rd, Asifnagar, Telangana 505401, India

& Lat18.426559°
| Long 79.010644°
12/11/24 11:02 AM GMT +05:30







M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.178, Odyaram (V),
Gangadhara (M), Karimnagar District (S.No.8).

o |

Y] GPS Map Camera |

X R e
Asifnagar, Telangana, India RS
Lat 18.427836°
Long 79.001734°

24 11:30 AM GMT +05:30

GPS Map Camera |

Granite Quarry, SH 11, Asifnagar, Telangana 505401, India
ﬂé Lat 18.427825°

Long 79.001743°
12/11/24 11:30 AM GMT +05:30

Vaddyaram, Telangana, India
} CXGX+\VJ7, Vaddyaram, Asifnagar, Telangana 505401, India
Lat 18.427371°
Long 72.000846°
12/11/24 11:31 AM GMT +05:30
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M/s. Swetha Granites, (1.0 Ha. Colour Granite Mine), Sy.No.162 & 165, Odyaram (V),
Gangadhara (M), Karimnagar District (S.No.9)

E:]’ GPS Map Camera

Karimnagar, Telangana, India

CXPX+886, Karimnagar, Telangana 505401, India
Lat 18.434708°

Long 78.997289°

12/11/24 11:10 AM GMT +05:30

i

Karimnagar, Telangana, India

CXPX+886, Karimnagar, Telangana 505401, India
Lat 18.434715°

Long 78.997294°

12/11/24 11:12 AM GMT +05:30

—— .
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M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.610 Ha. Colour Granite

Mine), Sy.No.1174, Gattubuthkur (V), Gangadhara (M), Karimnagar District
(S.No.10).

7S

! 1 : ' R ; g &__5 GPS Map Camera

Gattuboothkur, Felangana, India

F2Q8+48C, Gattuboothkur, Telangana 505451, India
Lat 18.488506°

Long 72.014714°

12/11/24 01:55 PM GMT +05:30

Lo e

: o~
=]

L 8 GPS Map Camera i
o Gattuboothkur, Telangana, India

§ F2V8+GM, Gattuboothkur, Telangana 505451, India

# | at18.491432°

. Long 79.014996°

PM GMT +05:30







M/s. Swetha Granites, (1.350 Ha. Colour Granite Mine), Sy.No.278, Asifnagar (V),
Kothapalli (M), Karimnagar District (S.No.11).

o

Baopet, Telangana, India
C2PE+HWSO, Baopet, Asifnagar, Telangana 505401, India
Lat 18.436123°
Long 79.024004°
B 12/11/24 11:49 AM GMT +05:30

Baopet, Telangana, India

C2PF+HWQ, Baopet, Asifnagar, Telangana 505401, India
Lat 18.43483°

Long 79.024164°

12/11/24 11:52 AM GMT +05:30

Baopet, Telangana, India

C2pf+hw9, Baopet, Asifnagar, Telangana 505401,
India

Lat 18.434951° Long 79.024218°

12/11/24 12
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M/s. Swetha Granites, (1.44 Ha. Colour Granite Mine), Sy.No.94/A, Odyaram (V),
Gangadhara (M), Karimnagar District (S.No.12)

L

GPS Map Camera

Karimnagar, Telangana, India
Unnamed Road, Telangana 505401, India
' Lat 18.439724°
# Long 78.999255°
12/11/24 11:17 AM GMT +05:30

Karimnagar, Telangana, India
Unnamed Road, Telangana 505401, India
Lat18.439724°

Long 78.999255°
12/11/24 11:17 AM GMT +05:30
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M/s. Swetha Granites, (4.2 Ha. Colour Granite Mine), Sy.No.104, Baddipally (V),
Kothapalli (M), Karimnagar District (S.No.13).

&5 RN
Karimnagdar, Telangana, India
Unnamed Road, Telangana 505451, India
Lat 18.467446°
' Long 79.039597°
12/11/24 01:42 PM GMT +05:30
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M/s. Sandiya International Granites, (2.0 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalyala (V), Kothapalli (M), Karimnagar District (S.No.14).

t

s 4
4 GPS Map Camera

Unnamed Road, Telangana 505401, India
&" Lat 18.4511°
= &': Long 78.992423°
| 12/11/24 12:30 PM GMT +05:30

B P

ol 5 o
* Nagulamallial, Telangana, India
! Unnamed Road, Nagulamallial, Telangana 505401, India
Lat 18.445489°
Long 78.996512°
12/11/24 12:19 PM GMT +05:30

13
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M/s. Sandiya International Granites, (5.30 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalyala (V), Kothapalli (M), Karimnagar District (S.No.15)

B | ;-'3 GPS Map Camera |
Karimnagar, Telangana, India P
Unnamed Road, Telangana 505401, India
Lat 18.450637°
Long 78.992298°
12/11/24 12:27 PM GMT +05:30

Karimnagar, Telangana, India
Unnamed Road, Telangana 505401, India

Nagulamallial, Telangana, India

Unnamed Road, Nagulamallial, Telangana 505401, India
Lat 18.452809°

Long 78.996739°

12/11/24 12:22 PM GMT +05:30

P o By g 3
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M/s. Sandiya International Granites, (2.570 Ha. Colour Granite Mine), Sy.No.596,
Nagulamalyal (V), Kothapalli (M), Karimnagar District (S.No.16)

Karimnagar, Telangana, India
Unnamed Road, Telangana 505401, India
Lat 18.451483°

Long 78.99179°

12/11/24 12:35 PM GMT +05:30

Unnamed Road, Telangana 505401, India
Lat 18.451453°

& | ong 78.991878°
12/11/24 12:35 PM GMT +05:30

15
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M/s. Swetha Granites, (9.267 Ha. Colour Granite Mine), Sy.No.169, 170, 177, 178 &
179, Odyaram (V), Gangadhara (M), Karimnagar District (S.No.17)

Asifnagar, Telangana, India
Kazupar roda, C2G6+9CX, Kalvakunta - Kazipur Rd, Asifnagar, Telangana 505401, India
&4 Lat 18.426559°
: Long 79.010644°
§ 12/11/24 11:35 AM GMT +05:30

Ny [ | ¥ .
k - B ] y "
% g AR [ GPS Map Camera

Asifnagar, Telangana, India
Granite Quarry, SH 11, Asifnagar, Telangana 505401, India
% Lat 18.427825°
Long 79.001743°
12/11/24 11:30 AM GMT +05:30

16
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M/s. Swetha Granites, (3.80 Ha. Mining of Colour Granite), Sy.No.451, 452, 453,
454 463, 464, 465 & 466, Nagulamalyala (V), Kothapalli (M), Karimnagar District
(S.No.18)

ittt AN R RN
Baopet, Telangana, India
C2R6+M2Q, Baopet, Telangana 505401, India
¥ Lat18.442473°
Long 79.00826°
12/11/24 01:18 PM GMT +05:30
. weige el

i Baopet, Telangana, India

. C2R6+M2Q, Baopet, Telangana 505401, India
Lat 18.442473°
Long 79.008253°

§ 12/11/24 01:17 PM GMT +05:30
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M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (4.65 Ha. Colour Granite

Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District
(S.No.19).

Gattuboothkur, Telangana, India
F2Q8+48C, Gattuboothkur, Telangana 505451, India
Lat 18.48886°

& Long 72.014606°

& 12/11/24 01:56 PM GMT +05:30

i £ L

F2QB8+48C, Gattuboothkur, Telangana 505451, India
Lat 18.48964°

Long 79.015148°

12/11/24 02:00 PM GMT +05:30

i
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M/s. Mahalaxmi Granites (Formerly M/s. Swetha Granites), (1.30 Ha. Colour Granite

Mine), Sy.No.1160, Gattubuthkur (V), Gangadhara (M), Karimnagar District
(S.No.20).

| Gattuboothkur, Telangana, India
EF2Q8+48C, Gattuboothkur, Telangana 505451, India
Lat 18.489414°
Long 72.015112°
12/11/24 01:69 PM GMT +05:30

SR

; GPS Map Camera

| Gattuboothkur, Telangana, India
# F2Q8+48C, Gattuboothkur, Telangana 505451, India
i Lat18.488892°
Long 79.014592°
: 12/11/24 01:58 PM GMT +05:30

3 T

19



.

=

iy e

- 1
u
T
-

LS U

U

a =M g
A
i

aT




M/s. Swetha Granites, (0.967 Ha. Colour Granite Mine), Sy.No.168, Odyaram (V)
Gangadhara (M), Karimnagar District (S.No.21).

Asifnagar, Felangana, India
$L C2J347MS, Asifnagar, Telangana 505401, India
Lat 18.431202°
Long 79.0039772
12/11/24 10:35 AM GMT +05:30

Pl = e ARt

-

Asifnagar, Telangana, India
C2J3+7MQ, Asifnagar, Telangana 505401, India
Lat18.431244°

Long 72.003984°
12/11/24 10:34 AM GMT +05:30
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M/s. Aravind Granites, (2.0 Ha. Colour Granite Mine), Sy No.178, Edulagattepally (V),
Manakondur (M), Karimnagar District (S.No.22).

“© GPS Map

i Cumera Lite

96R5+G)J, Eduiagattepélle, Telangana 505469, India

Latitude Longitude
d87. 23 30:582" N TAS e ERAA U B Iy AR A
Altitude 285 meters

|l ocal 04:50:27 PM
GMT 11:20:27 AM Tuesday, 12.11.2024

© GPS Map

Camera Lite

96R5+GJ, Edulagéttepalle, Telangana 505469, India

Latitude Longitude
i8S 2326 778N 7O 20242 51265
Altitude 290 meters

Local 04:54:56 PM
: Tuesday, 12.11.2024

21
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M/s. Sandiya International Granites, (Mine-I-2.0 Ha. Mining of Colour Granite),
Sy.No.500, Odela (V&M), Peddapalli District (S.No.23).

@ GPS Map

Unnamed Road, Telangana 505152, India
Latitude Longitude
eSS0 6 B 30H2" N M2 85 WO A4

Local 02:42:10 PM Altitude 265 meters
GMT 02:12:10 AM Tuesday, 12.11.2024

M/s. Sandiya International Granites, (1.58 Ha. Mining of Colour Granite), Sy.No.500,
QOdela (V&M), Peddapalli District (S.No.24).

@’ GPS Map

Unnamed Road, Telangana 5051..52, India

Latitude Longitude
18° 26" 40.218" N 1O 232 6 B E

Local 02: 02 PM Altitude 265 meters
GMT 09:12:02 AM Tuesday, 12.11.2024

22
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M/s. Sandiya International Granites, (3.80 Ha. Colour Granite Mine), Sy.No.500,
Odela (V&M), Peddapalli District (S. No.25).

Unnamed Road, Telangana 505152, India

Latitude Longitude

18° 26" 39.462" N GO 2B 253288 E

Altitude 265 meters
Tuesday, 12.11.2024

o) GPS Map

-

M/s. Sandiya International Granites, (Mine-11-2.0 Ha. Mining of Colour Granite),

Sy.No.500, Odela (V&M), Peddapalli District (S.No.26).

Unnamed Road, Telangana 505152, India

Latitude Longitude
18° 26' 32.406" N TO2T =3 1. 914 E

Local 02:28:40 PM Altitude 225 meters
GMT 08:58:40 AM Tuesday, 12.11.2024

23
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M/s. Swetha Granites, (20.0 Ha. Colour Granite Mine), Sy.No.64&65, B.B. Rajpalli
(V), Gollapalli (M), Jagtial District (S.No.27).

L) GPS Map Camera | ¥

8 Battu Buttamraj Palli, Telangana, India |
| Qx9r+c66, Battu Buttamraj Palli, Telangana
505529, India
Lat 18.769889° Long 78.992625°
12/11/24 11:15 AM GMT +05:30

24
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ANNEXURE - L

——

BEFORE THE NATIONAL GREEN TRIBUNAL
SOUTHERN ZONE, CHENNAI

Item No.14:-

(Through Video Conference)

Original Application No. 46 of 2022 (SZ)

IN THE MATTER OF:

Perala Shekhar Roa
Hyderabad, Telangana State.
..Applicant(s)
Versus
Union of India,
Through its Secretary,
MoEF&CC, New Delhi and Ors.

...Respondent(s)
Date of hearing: 25.09.2024.

CORAM:

HON'BLE Smt. JUSTICE PUSHPA SATHYANARAYANA, JUDICIAL MEMBER
HON'BLE Dr. SATYAGOPAL KORLAPATI, EXPERT MEMBER

For Applicant(s): Mr. Shivang Singh a/w.
Ms. Mamatha Ralla.

For Respondent(s): Mr. G.M. Syed Nurullah Sheriff for R1.
Ms. C.P. Kavitha Renjini represented
Mr. T. Sai Krishnan for R2 &R4.
Mr. Mohamed Aathic represented
Mrs. H. Yasmeen Ali for R3, R5 to R9.
Ms. S. Deepika represented
Ms. T. Hemalatha for R10 to R13.

Page1lof2



ORDER

1. The learned counsel appearing for the SEIAA -
Telangana, Telangana SPCB and the Department of Mines and
Geology seeks time to file their report on the further action taken

in this regard.

2 Let the matter be listed on 02.12.2024 for final

hearing.

Sd/-
Smt. Justice Pushpa Sathyanarayana, JM

Sd/-
Dr. Satyagopal Korlapati, EM

0.A. No.46/2022 (SZ)
25th September, 2024. Mn.
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